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2610.2004 	Heard Mr.D.Pathak, learned counsel 

or the applicant. 

	

vi 	 Respondents snail Li le reply on 

intr1rn relief within two weeks. 

ç,LJ R9 k 	 1 	LiSt on 19.11.2004. 
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V 
C.A,, 240/2004 

9.11.0. 	Present: I4onb1e Mr.Justice R.K,Eatta, Vice- 
Chairman, 

Hon'ble Mr,K,v.prah1d, AdministratIve Member, 

Heard Mr.8.Pathak, learned counsel for the 

applicant and Mr.A,Deb Roy, Sr.C.G,s.C, for the 

respondents. 

No  reply has been filed as yet. In view of 

the order dated 8.10,2004 no relief at this stage 

can be granted. The matter be listed before the 

Single Benchon 22nd Nove,iber, 2004 instead of 
19.11.04. 

Member 	 VjceChajrman 

Ixn 	

II,. 	 4 

	

22.11.2004 	Heard Mr. D. Baruah, le)rned counsj 

for the applicant. Mr. A. Deb Roy. 

learned Sr • C .G.S.0 • for the respondent 

is on leave • List on 15 .12.2004. In 
the meantime, interim prayer may be 

considered by the respondents. 

M 

	

bL 	
mb 

• 	 08.12.2004 	Mr S.Pathak, learned couns21  or the 
• SHITIOng applicant states that on acct of 

/ 	 consequent developQents the matter be 

adjourned. According to him, the appiic4 

has now been posted at Nagaon under A$84 
• 	 Circle and the applicant intends to fi1e 

amendeA application. Stand over to 

22.12.2004. If the amen plication 

is filed, the same be listed alongwith I 

Vice-Chairman 

	

--------• 	 bb 

,, 	 22.12.2004 	Two weeks time is all,eê to the 
S 	 • applicaflt to file amendment applicatisn 

Same will be lise4 along with th4s O.A 1  

List on 7.1.2005. 

<flQ
Member 

bb 
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tcRgistrDat e ârr oCt 4eTrbLLna1 	 * 

07.01.2005 . 	The applicant has filed consoltdated 

application. Issue notice to the respond 

ents on the consolidated application. 

List on 04.03.2005 for oruers. 

I 
mb 

04.03.2005 present $ The Hon'ble Mr. K..V, prahladan1 
ministrative *mber. 

I,iat on 1e.34005 for filing written 
statement. 

L 

Ier.(A) 

mb kH I 
18.3 .0, 	on the pr ayor of ?4iss U .Das • 3arned 

Add .G.Sd! four weeks time is allowed 

H 	0 to filø written statement. 

. 	
List on 27.4.05 for.  order. 

I Member 

pa 

L 27.4.05 	Miss U.Da learned Adl.C.G.S .0 

appearing for the respondents bmita 

that written statement has already bèèn 

I filed. Mr B.C.Pathak s  learned counsel 

( for the applicant submits that the *at:-

cn be posted for hearing and in the 

meantime the applicant will file 

rejoinder #  if any. 
List on 25.5.05 for hearing. c:;2, 

Notes 0± 

S 

I, , 

Vice-Chairman 

Im 



25.5.2005 	AdJourned to 15.6.2005 as prayed on 
behalf of Ipplioant. 

Member 
bb 

15.6.2005 At the request of Ms. U. Das, learned 

counsel for the Rpdndentsppqt n 

2806.2005 before the Division Bench>/ 

QJA 
Vice-Chairman 

mb 

28.6.2005 	At the request of Mr.B.C.Pathk, 

iarned counsel for the applicant, the d 1 	c 	
case is adjourned to 20.7.20050 b* 

	

• 	 Vice-Chairman 

bb 

20 k7 ..OS. 	Heard counsel for the parties .nearing 

concluded. Judgment delivered in open 
Court, kept in separate sheets • The 

application is disposed of in teri*s of the 

order. No costs. 

Member 	 Vice_Chairman --' 	
pg 

/ 	 CØU 

	

,%Z 	fr.ti'-, 	7 	 •. 

lD7 

IV- 	 • 



CENTRAL ADMINISTRATIVE TRIBUNAL:: :GUWAHATI BENCFL 

O.A. No. 20 of 2004 

• 	DATE OF DECISION: 207.2005. 

Sri Bipul Ranjan Helder 	 APPLJCANT(S) 

Mr. B.CPathak 	 ADVOCATh FOR THE - 	
APPLICANT(S) 

-WUS- 

U. 0.1. & Ors. 	 RESPONDENT(S) 

Ms. U. Das, Addi. C.G..S.C. 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE .HON'BLE MRJUSTICE G. SIVARAJAN ,  VICE CHAIRMAN. 

THE HON'BLE MR. K.V. PRAHLkDANI ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers may be allowed to see the 
judgment? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the 
judgment? 

Whether the judgment is to be circulated to the other Benches? 

Judgment delivered byHon'ble Vice-Chairman. 



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATJ BENCH. 

Originol Application No. 240 of 2004. 

Date of Order This, the 20th day of July, 2005 

THE HOWBLE MR JUSTICE G. S]VARAJAN ,  \/TCE CHAIRMAN. 

THE HON'BLE MR. K.V. PRA}ILADAN, ADMINISTRATIVE MEMBER 

Shri Bipul Ranjan Halder, 
Son of Birendra Kish ore Halder, 
Town & P.O. Karimganj (Assam) 	 ... Applicant 

By Mvocate Shri B.C.Pathak 

- Versus - 

1 .Union of India, 
represented by the Secretary to the Govt. of India, 
Ministry of Communications. 
Department of Posts, New Delhi. 

2 .The Director General of Posts, 
New Delhi. 

3.Sri Abhijit Ghosh Dastidar, 
Chief Postmaster General, 
North East Circle, Shillong-793001. 

4.The Chief Postmaster General, 
Assam Circle, Meghdoot Bhawan, 
Guwahati -1. 	 ... Respondents 

By Miss Usha Das, AcIdI.C.G.S.C. 

I 

SIVAHAIAN 1.(V.C) 

The applicant Is a Group VW.  officer In the Postal Department 

and presently working in Assam Circle. The applicant was earlier 

transferred from Calcutta to Shillong in the year 2002, which is in the North 

Eastern CIrcl& The apphcanrs wife is employed in a school under the 

Government of Assam. According to the applicant she is suffering from 

- • serious ailments and therefore his personal attendance is required to give 

proper treatment to her. The applicant while working at Shiliong, in the 

above circumstances, made representation before the Postal authorities for 

giving him a posting at Dhardanagar In N,E.Clrcle. However, as per an 

11 
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order dated 30.9.2004 (Annexure-1) the applicant was posted at Kohima In 

the State of Nagaland. The applicant made a representation dated 13.0.2004 

(Annexure-5) followed by another representation dated 11.10,2004 

(Annexure-7). However, the applicant was transferred from N.E.Clrck to 

Assam Cricle as per order dated 14.10.2004 (Annexure-8) and posted at 

Naçjaon (Annexura-9). As already noted, the applicant wants transfer to a 

place near to the place where the applicant's wife is residing i.e either at 

Dbarmanagar or at Silehar. 

2. 	The respondents have filed their written statemeit denying the 

request of the applicant. Mr B.C.Pathak, learned counsel for the applicant 

submits that presently 2 vacancIes are available at Sikbar and Dharmanagar 

on account of retirement of the incumbents there. Counsel submits that the 

applicant had earlier represented for a posting at Dharmanagar or atSilchar 

and therefore the respondents may be directed to consider his claim for 

transfer to one of the said two vacant places. Mr Pathak further submits that 

In terms of Government Circulars particularly the latest one issued In 2004 a 

Government servant must be accommodated as far as possible at the same 

station where the applicant's wife is working. Counsel further submits that 

th respondents are bound to consider such circular while transferring the 

employees of the postal department. Miss U.Das, learned -AddLC.G.S.0 

appearing for the respondents on the other hand submits that the applicant 

has been posted in Assam Circle and it is In the same circle where he 

wanted transfer. Miss Das further submits that Dharmanagar and Slichar 

are far away places from Kariniganj, where his wife Is working and the 

transfer order was made in the interest of public service. 

3. 	Mr B.C.Pathak, learned counsel for the applicant based on the 

averment in the rejoinder submits that though the applicant was 

accommodated in the Assam Circle at Nagaon it is 330 Km away from the 

residence whereas the distance from KarlmganJ to Dharmanagar Is only 75 

;  

K m. 
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4. 	As already noted Dharmanagar and Stichar are nearer to the 

residence where the applicant's wife resides and vacancies are also 

available there on account of retirement of some persons. In the 

circumstances we are of the view that the application can be disposed of 

with directions. Accordingly there will be a direction to the applicant to 

submit a fresh representation within 10 days from today before the 

respondents and the respondents are directed to consider the 

representation of the applicant for his transfer either to Dbarmanagar or to 

.Silchar particularly with reference to the fact of serious ailments of his wife 

and pass an appropriate orders in the light of the guidelines and in 

accordance with law within one month from the date of receipt of the 

representation. If any vacancy in Group B post exists either at Dharmanagar 

or at Silchar on account of the retirement of the incumbent there the same 

will be filled up only after considering the case of the applicant as directed 

herein above. 

Application is accordingly disposed of. No costs, 

(G.SIVARAJAN) 
VICE CHAIRMAN 

S 

(K.V.PRAHLADAN) 
ADMINISTRATIVE MEMBER 

pg 

S 



4 / 	 S  

(tSL I DTD A-PPL I CATJOJ 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : AT GUWAHATI 

Cei tral 
	

tiv: Tibuna1 

- J14N2OOS 
O.A.

Gwx 

 No. 240/2004 

TI 7T; 13 

B encisriBiqUl Ranjan Halder 
-versus- 

Union of India & others 

Applicant 

Respondents 

INDEX 

Si. Annexure Particulars 	 Page 

1. - Application 1-16 

2. - Verification 16 
3. Annexure I Transfer order dt. 30.9.2004 17 
4. Annexure 2 Release order dated 30.9.2004 18 
5. Annexure 3 Memo dt. 15.9.2004 19 
6. Annexure 4 Representation dt. 15.9.2004 20 
7. Annexure 5 Representation dt. 30.9.2004 21 
8. Annexure 6 Medical certificates etc. 22-27 
9. Annexure 7 Representation dt. 11.10.2004 28-29 
10. Annexure 8 Transfer order dt. 14.10.2004 30-31 
11. Annexure 9 Posting orderdt. 20.10.2004 32 
12. Annexure 10 Charge report dt. 1.11.2004 33 
13. Annexurell OMdt.3.4.86 34-37 
14. Annexure 12 Letter dt. 24.7.86 38 
15. Annexure 13 OM dt. 12.6.97 39 
16. Annexurel4 Letter dt. 21.8.97 40 
17. Annexure 15 OM dt. 23.8.04 41 
18. Annexure 16 Letter dt. 22.9.04 42 
19. Annexure 17 Circular dt. 11.4.2001 43-44 
20. Annexure 18 Letter dt. 16.9.2004 45 
21. Annexurel9 Letterdt.28.7.20Q4 46 
22. Annexure 20 Letter dt. 10.9.2004 47 
23. Annexure 21 Minutes of Association dt. 1.9.04 48-50 
24. Annexure 22 Copies of complaints etc. 51-55 

Filed by: 
?kk 

(Bibhash Pathak) 
Advocate 

1t10 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH AT GUWAHATI 

O.A. No. 24012004 

( 

Sri Bip 

TTri,r 
'._)ItflJII 

SYNO! 

Date 

1970 

30.9.04  

14.10. 04 

20.10.04 

	

ii Ranjan Halder 	 Applicant 
ersus- 

	

'- Tr A r .Qr ,+k ic 	 D 	A 
,i 1IJ.L1Q t, j(I11

I. 

ISIS OF THE CASE: 

Particulars 

The applicant joined in service under the 

respondents as Postal Assistant. 

Since then the applicant rose to the present 

position of Assistant Director Postal 

Services (Group B Cadre) in Officer 

Grade. In his blameless service careePof 

34 years the applicant has been transferred 

for 13 times in three different circles. 

Impugned order of transfer from ShiUong to 

Kohima issued and the applicant Is 
r,I#'c. c,4 Fri 	+r h r, #4 	 s k 
I-aw It I'4 	1J II 	I tt.1 '.1 V 	I %#t II 	 'J I 3.1 3 

same day within 2 hours. 

The applicant is again transferred from 

K
11 ohima to the Asm Cire. 

The appiicant is post at Nagaon in the 

Assam Circle. 

Grounds for challenging the order of 
transfer: 

The impugned order of transfer is 

issued in violation of provisions of Rule 

37A, 38, 41, 42, 43, 45, 46, 57, 73, 74 and 

75 of the Posts and Telegraphs Manual, 

Vol. IV (Establishment) 

The impugned order is issued 

without considering the asDect of the 

applicant that his wife is a Govt. of Assam 

servant at Karimgan j  and there are 

Annexure 

1 & 2 

Page 



specific guidelines and directions issued 
by the Govt. of India from time to time 
relating to the posting of husband and wife 
in the same station. 

The impugned order of transfer is 
passed by an incompetent authority 

The fact that the wife of the 
applicant 	is 	a 	chronic 	patient of 
rheumatoid arthritis was not considered. 

That the impugned order of transfer 
is vitiated by malafide on part of the 
respondent No.2 who has been implicated 
by name in the application. 

That the applicant has been 
vwLJmILuas being a rnIflUC1 oil the  
Officers Association. 

That the applicant has been 
discriminated against as the case of 
another similarly situated person has been 
considered by posting him at his station of 
request. 

That the representation made by the 
applicant on 15.9.2004, 30.9.2004 and 
11.10.04 are still pending consideration 
before the competent authority. 

Relief Soughtfor: 

to aside and quash the impugned order. 
of 	transfer 	dated 	30.9.2004 	and 
14.10.2004 (as in Annexure I and 8) and 
the re!ease order dated 30.9.2004 (as in 
Annexure 2); 

ii) to direct the respondents to dispose of 
4k... 	 ,,j,. 	, 
LI 	 os iauu to 	 , .j. 

30.9,2004 and 11.10.2004; 

Filed by: 
Oa,th.Ak 

(Bibhash Pathak) 
Advocate 
Date: 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH AT GUWAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 
ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGINAL APPLiCATION NO. 240 OF 2004 

BETWEEN 

Shri Bipul Ranjan Halder, 

Son of Birendra Kishore Halder, 

Town & P.O. Karimganj 

District- Karimganj (Assam) 

Applicant 

-versus- 

Union of India 

Represented by the Secretary, Govt, of !ndia  Ministry 

of Communications, Department of Posts, New Delhi. 

The Director General of Posts, 
New Delhi 

Sri Abhijit Ghosh Dastidar, 

Chief Post Master General, 

North East Circle, Shiliong - 79300t 

That Chief Post Master General, 

Assam Circle, Meghdoot Bhawan, Guwahati-1. 

Respondents 

DETAILS OF THE APPLICATION: 
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PARTICULARS OF THE ORDER AGAINST WHICH THE APPL1CATION 

IS MADE: 

This application has been made against the order of transfer vide Memo 

No. Staff/9-2/04 dated 30.9.2004 (Annexure 1) thereby transferring the 

applicant from the Office of the Respondent N0.2, Shiliong to Kohima as 

the Deputy Superintendent of Post, Nagaland, Kohima Division with 

immediate effect. 

The release order/ certificate of transfer of charge-dated 30.9.2004 

(Annexure 2) thereby relieving the applicant under compulsion within 

two hours from the receipt of the transfer order with immediate effect. 

Non-consideration of the representations dated 15.9.2004, 30.9.2004 

and 11.10.2004 submitted by the applicant to the competent authority 

for consideration/ review of the order of transfer. 

Further order of transfer and posting vide Memo No. Staff/9-2/04 dated 

14.10.2004 (Annexure 8) thereby again transferring the applicant from 

N.E. urcie to the Assam uircie. 

The order of posting vide No. Staff/3-4192/Ch-1I dated 20.10.2004 

(Annexure 9) thereby posting the applicant at Nagaon in the Assam 

urcie. 

JURiSDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the instant application 

is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 
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The applicant further declares that the subject matter of the application 

is within the period of limitation prescribed under the Section 21 of the 

enirai iamin;strauve I nounai ict, 

	

4. 	FACTS OF THE CASE: 

	

4.1 	That the applicant is the citizen of India and a permanent resident 

Karimganj Town, P.O. Karimganj, District- Karimganj (Assam) and as 

such, he is entitled to all the rights, protection and privileges as 

guaranteed under the Constitution of India and the laws framed 

thereunder. 

	

4.2 	That the applicant joined in service under the respondents as Postal 

Assistant in the year 1970 and rose to the position of Assistant Director 

Postal Services (Group B Cadre) in Officer Grade. The applicant has put 

in almost 34 years of blameless service and he is serving the cause of 

the Government of India with all dedication, devotion and sincerity. 

	

4.3 	That during his service career the applicant has got transferred to as 

many as 13 times to the places covering the three postal circles, viz, 

ortn tast uircte, issam uirce and West tiengai ulrcle. LStIY the 

applicant got transferred from West Bengal Circle to the North East 

Circle (his present place of posting) with effect from 1.7.2002. The 

applicant has completed 2 years and 3 months of service in his present 

place of posting where he is entitled to continue at least for 4 years as 

rotation posting. 

4.4 	That the respondent No.2 has issued the impugned order of transfer 

vide Memo No. Staff/9-2/04 dated 30.9.2004 (Annexure 1) transferring 

the applicant aiongwith others from the Office of the respondent No.2 to 

Kohima as Deputy Superintendent of Posts, Nagalarid Division, Kahima. 

It is pertinent to state here that the said order has been made to be 

issued by the applicant himself as the respondent No.2 compeiled him 

to do so. It is also pertinent to state here that the said transfer orders 

are to take immediate effect whereas the one of the transferee at SI. 



No. (d) has been made to be relieved only on 18.10.2004 who is to be 

released by another transferee, namely Sri Anil Baran Dutta at SI. No. 

(a). Whereas, the applicant has been immediately relieved, hardiy after 

2 hours on the same day from the time of receipt of the transfer order. 

The applicant was also forced to sign the certificate of the transfer of 

charge without actual handing over of charge to the relieving officer, 

namely, Sri AnU Baran Dutta. This was done in complete violation of the 

provisions of transfer of charges as required under the provision of Rule 

73, 74 and 75 of the Posts and Telegraphs Manual, Vol. IV 

(Establishment). It is also explicit from the order of the transfer that 

there is no whisper about the approval of the competent authority to 

issue such transfer order. The competent authority to issue such 

transfer is the Respondent No.2 as provided under Rule 34 of the Posts 

and Telegraphs Manual, Vol. IV read with the Schedule —2 of the Postal 

Manual Vol. iii. The impugned transfer order has been issued by the 

applicant himself, who is not the competent authority, thereby 

transferring himself alongwith others. Therefore, such order of transfer 

is illegal and can not sustain in law and is liable to be set aside and 

quashed. 

The copy of the impugned transfer order and 

certificate of transfer of charge, both dated 

30.92004 are annexea as Annexure 1 and z 

respectively. 

4.5 	That even after being relieved, the applicant applied for earned leave 

before joining at the place of transfer, i.e. Kohima and the said earned 

leave has been granted to him with effect from 5.10.2004 to 24.10.2004. 

The arrangement being locally made to relieve the applicant by a 

substitute from the same office at Shillong, the work will in no way 

suffer in case the order of transfer is reviewedi cancelled and/or 

suspended or kept in abeyance during the pendency of this present 

application. The leave has been granted to the applicant vide Memo No. 

Staffi7-1i612002 dated 15.9.2004. it is to be noted that this leave was 

granted prior to the issuance of the impugned transfer order dated 
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30.9.2004. In the impugned transfer order there has been a categorical 

note at Clause 2 that Sri Niranjan Das will be relieved on 18.10.2004 by 

Sri Anli Baran Dutta, whereas, by the leave sanction order it has been 

specifically stated that said Sri Niranjan Das will look after the duties of 

the applicant, B,R Halder, upto 24.10.2004. This is nothing but a glaring 

instance of malafide and whimsicai action of the respondent No.2 who is 

guided by his own whims and emotions. As such the transfer order 

being vitiated by malafide and illegality is liable to be set aside and 

quashed. 

A copy of the said memo dated 15.9.2004 is 

annexed hereto as Annexure 3. 

4.6 	That the applicant, however, made a representation on 15.9.2004 prior 

to the issue of the impugned transfer order on 30.9.2004 with a request 

to transfer him to a place, namely, Dharmanagar, which is nearer to his 

native place, on the ground that his wife is a chronic patient of 

rheumatoid arthritis so that he can look after his ailing wife. Ills also 

needless to mention here that the applicant is a childless lonely man 

and there is none to look after his ailing wife who needs help of others 

in her day-to-day avocations. But the impugned order of transfer was 

issued in total disregard to the said representation dated 15.9.2004. 

That being the position, the applicant, on receipt of the transfer order, 

immediately on the same day submitted another representation dated 

30.9.2004 stating therein about his request to transfer and post him at 

the Postal Store Depot, Slichar or at Dharmanagar on the genuine 

ground of the chronic and acute ailment of his wife. By the said 

representation, the applicant also stated that his wife is a Government 

Servant of Assam under the Education Department and serving as 

Assistant Teacher. By the said representation, the applicant also 

mentioned about the Govt; of india circular envisaging that the husband 

and wife should be posted at the same station. But the said 

representation is also pending consideration by the respondent No.2. 

From the transfer order itself, it is very much clear that there was a post 

available for the applicant to be posted at Dharmanagar or at Silchar, 
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but unfortunately, by not considering the request of the applicant, one 

Niranjan Das at SLNo. (d) has been posted there at Dharmanagar and 

Sri S. Choudhury at Slichar. This action is also violative of the 

provisions of Article 14 of the Constitution of India as the applicant has 

been treated discriminately while the other similarly situated were 

considered in their posting of their choice. 

It is also respectfully submitted that the wife of the applicant, namely 

Malabika Halder has been undergoing treatment under the AppoHo 

Hospital Chennai since 21.5.2002 and her treatment is still going on. 

She is also undergoing some ayurvedic treatment continuously at 

Calcutta. The latest such treatment she received was on 7.9.2004. So it 

is abundantly clear that the wife of the applicant is a chronic patient 

requiring assistance from the applicant. 

Copies of the representation dated 15.9.2004 and 

30.9.2004 and the prescriptions/proof of treatment 

are annexed hereto as ANNEXURE 4, 5 and 6. 

series respectively. 

4.7 	That during the pendency of the OA. No. 240/2004 before this Hon'ble 

Tribunal, the applicant submitted another representation on 11.10.2004 

directiy to the Member (Personal), Postal Directorate, New Delhi with a 

renewed request to review the said transfer order and for keeping the 

said transfer order in abeyance and then to give him the transfer to his 

choice station. But the respondents again acted malafide and in 

violation of the settled provisions of law by not considering and 

disposing the representations of the applicant dated 15.9.2004, 

30.9.2004 and 11.10.2004, the respondent No.3 once again issued 

another transfer order thereby transferring the applicant from one circle 

to the other i.e from the N.E. Circle to the Assam Circle vide Memo No. 

Staff/9-2104 dated 14.10.2004. Subsequently, the respondent No.4 

issued another order vide No. Staff/3-4/92/Ch-Il dated 20.10.2004 

thereby posting the applicant at Nagaon under the Assarn Circle. Having 
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no other alternative, the applicant had to join at Nagaon on 1.11.2004 

vide charge report dated 1.11.2004. 

The 	copies 	of 	the 	representation 	dated 

11.10.2004, order dated 14.10.2004 and 

20.10.2004 and the charge report dated 1.11.2004 

are annexed hereto as Annexure 7, 8, 9 and 10 

respectively. 

4.8 	That the Govt. of India, Ministry of Communications, Department of 

Posts, vide its letter No.70195/86-SPB.I dated 24.7.1986 adopted and 

agreed to implement the provisions of transfer and posting of husband 

and wife as per Office Memorandum No. 2803417186-Estt (A) dated 

3.4.1986. As the said provisions was not so scrupulously followed by 

the Departments to transfer and post the husband and wife at the same 

station as envisaged in the said circular, the Govt. of India once again 

brought out another Office Memorandum vide No.28034/2/97-Estt.(A) 

dated 12.6.1997. This was issued by the Ministry of Personnel, Public 

Grievances and Pension, Department of Personnel and Training. By that 

circular, the Govt. of India further emphasized that the provisions of the 

O.M. aatea 3.4.16 snowa be ioiiowea and atrectea the ueparimenis 

to ensure that such posting is invariably done, especially till their 

chiIdren are 10 years of age if posts at the appropriate level exist in the 

organization at the same station and if no administrative problems are 

expected to result as a consequence. This O.M dated 12.9.1997 was 

adopted by the Department of Posts vide circular No. 137-46/97-SPB-11 

dated 21.8.1997. in spite of the said repeated instructions, the 

administration in various departments failed to implement the provisions 

of the above two OM's and therefore the Ministry of Personnel, Public 

Grievances and Pensions, Department of Personnel an Training, 

brought out another OM vide No. 28034123/2004-Estt.(A) dated 

23.8.2004 and directed the Departments to follow the provisions of the 

OMs dated 3.4.1986 and 12.6.1997 in letter and spirit even when there 

were no administrative constraints. By the said CM it has further been 
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directed that the guidelines laid down in the said OM's are strictly 

followed while deciding the request for posting of husband and wife at 

the same sianon. This UM catea 23.8.2004 was also aaopiea by the 

Department of Posts vide No.141-178/2004-SPB.11 dated 22.9.2004. 

However, is spite of the said clear guidelines, the case of the applicant 

has not been considered by the respondents. Therefore, the action of 

the respondents, particularly the respondent No.3 is vitiated with 

malafide as he ignored the above directives of the Government of India 

in detriment to the suffering applicant. 

The copies of the OM dated 3.4.1986, letter dated 

243.1986, OM dated 12.6.1997, letter dated 

UM aaea 23.8.2004 and tetter aatea 

22.9.2004 are annexed hereto as ANNEXURE 11, 

12, 13, 14, 15 AND 16 respectively. 

4.9 	That the Govt. of India, Ministry of Communications, Department of 

Posts also brought out a circular vide No. 141-3512001-SPB-tl dated 

11.4.2001 thereby laying down the policy guideline on rotational 

transfer. By the said guidelines, it was stated that all the employees 

completing post tenure may be rotated subject to the broad principles of 

rotational transfer. in the said circular, it was specifically stated that 

inter-station transfer should be restricted to minimum in view of the 

austerity measures. By the said circular it was also provided that the 

tenure of posting may also be extended by one year. But in the instant 

case the applicant was put only 2 years 3 months service at Shillong 

whereas his tenure according to the provisions of law as laid down in 

the Posts and Telegraphs Manual, Vol. IV (Establishment) is 4 (four) 

years as per Rule 57 of the said Manual. Moreover, had the request 

transfer of the applicant been considered, the applicant could have not 

caim any such TA, DR etc. to support such policy guidelines. As such, 

the applicant was entitled to remain posted in the Office of the Chief 

Post Master General, Shillong at least for 4 years which was to some 

extent convenient for him to iookafter his wife. it is pertinent to mention 

V 
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here that as there is no post at the level of the applicant at Karimganj, 

the native place of the applicant where his wife is working in a 

Government School, he, could look after his wife even from Shiliong as it 

is comparatively nearer and having easy communication. But by the 

impugned transfer order the applicant has been transferred to 

Nagaland, Kohima, which is a disturbed area with extremist activities 

and without any easy communications and accessibility. If the applicant 

is posted at Kohima he would not be able to assist his wife in any way 

which will directly affect the life of his wife and frustrate the Govt. 

guidelines issued in this regard. But by the subsequent transfer order 

from Kohima to Nagaon, which is an inter-circle transfer, the 

respondents have mifiuiplied the suffering and miseries faced by the 

applicant. Now the applicant has been kept far away from his lonely 

ailing wife making it impossible to visit her even by the week end. This 

has been done with a clear ulterior motive which is best known to the 

respondent No.3. 

A copy of the said order dt. 11.4.2001 is annexed 

hereto as the ANNEXURE-17. 

That the applicant is an Office bearer of the Officers' Association and 

currently holding the post of Assistant Secretary of the said Association. 

no uiice tiearer of the /\ssoclatlon requires to aiscussnriteract with 

the Respondent No.2 on various occasion off and on relating to various 

demands of the Officers including the matter of transfer and posting, 

accommodation etc. The applicant, on several occasions in the capacity 

of Office Bearer of the Officers' Association had to react to the 

treatment of the respondent No.2 and had to indulge in hot altercation 

on the issues taken up by the Officers Association, more particularly 

when he alongwith other office bearers had to discuss on the issues like 

withdraw of SID facilities extended to the residential and office 

telephones of gazetted and non-gazetted officers of Meghaiaya Division 

and relating to the curtailment of 'Tour Traveling Allowance'. The 

respondent No.2 directed the applicant in Official capacity to issue 
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instruction to the concerned authority thereby withdrawing the STD 

facilities extended to residential and office telephone vide letter No. 

TECH/40 1/76/li dated 16.9.2004. This curtailment of facilities created 

resentment among the officers and the matter was taken up by the 

Officers' Association. Similarly, the respondent No.2 also issued letter 

No. BGT/i-1/2004-2005 dated 28.7.2004 and letter No. AP/TA1MIsc/89-

90 dated 10.9.2004 and thereby issued order by curtailing expenditure 

in the. Tour TA allegedly as an economic measure. This issue was also 

taken up by the Officers Association and this led to some 

misunderstanding between the respondent No.2 and the Officers' 

Association, particularly between the applicant and the respondent 

No.2. On several occasion, the respondent No.2 openly declared In 

presence of all the office bearers while holding meeting with him that he 

would see how the Officers' Association could survive and stand before 

him and he will see that the Officer Bearers are transferred to 

elsewhere and spread out so that there would be no occasion of their 

holding meeting like that in future. The respondent No.2 in that way 

bore in mind some iii feeling and hatred towards the Office bearers of 

the Officers' Association and more particularly towards the applicant. 

4 Under such situation, the Officers' Association held its meeting on 

i.9.2004 and aiscussea the issues in the said meeting in its Resolution 

No. 4, 5 and 6 and decided to take action accordingly. The copy of the 

said resolution was also sent to the respondent No.2 alongwith other 

authorities. The respondent No.2 took exception to such  resolution of 

the Officers' Association and as a result the respondent No.2 caused to 

issue the impugned transfer order as a first hand action towards the 

office bearers and the applicant fell victim of the maiafide action of the 

respondent No.2. - 

The copies of the letter dt. 6.9.2004, 28.7.2004, 

10.9.2004 and minutes of the meeting of the 

Offi cers ! Association dated 1.9.2004 are annexed 

as Annexure 18, 19, 20 and 21 respectively. 
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4.11 That the Officers' Association in which the applicant is the Assistant 

Secretary is an authorized and recognized Association under the 

provisions 01 entrai uivii services Recogntiion 01 service 

Association) Rules, 1993" as provided in order of the Department of 

Post vide letter No. 13-1/93-SR dated 10.8.1994. The law is also well 

settled that the Office bearer of recognized Associations are immune 

from transfer liability during the term of their office. As per Govt. of 

India, Ministry of Home Affairs Office Memorandum No. 26/3/69-Estt(B) 

aateo 8.4.1569, it is the auty 01 the Government to oring the uenerai 

Secretary and one other Executive Member of recognized Associations 

to the Head Quarters. The Head quarter of the Officers' Association in 

the instant case i n the instant case is Shiliong and therefore the 

respondents are to provide the posting of the office bearer in its Head 

Quarter. The transfer of the applicant out of the Head Quarter at 

Shiiiong is therefore illegal, arbitrary and vitiated with malafide and the 

same is liable to be set aside and quashed. 

The applicant craves the leave of this Hon'ble Tribunal to rely upon and 

produce the relevant portions of the aforesaid Rules and the circulars at 

the time of hearing of the case. 

4.12 That the respondent No.3, Sri Abhijit Ghosh Dastidar is a person of 

different temperament and he is irritable by nature. He being a divorcee 

has a disturbed family life. This unfortunate background of the 

respondent No.3 has led to various type of mis-deeds. There has been a 

series of written complaints against him touching his personality and 

immoral sexual behavior. Such atrocious behavior perpetrated by the 

respondent No.3 towards his fellow subordinate staff has even went up 

to the Central Minster for interference and action to stop or correct him 

from exhibiting such behavior. The respondent No.3 has also allegedly 

resorted to various illegal activities which are criminal in nature as per 

the said written complaint which has been taken up by the Ministers 

including he Ministry of Communications and information Technology. 
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The written compliant and the communications made 

by the Minister to Minster are annexed hereto as 

Annexure 22 (series). 

4.13 That the law is well settled that to transfer an employee frequently 

without assigning any reason amounts to malafide action on part of the 

authority effecting such transfer. it is also clear that the facts and 

circumstances as stated hereinabove, clearly shows the evidenceas to 

how the respondent No.3 acted malafide and effected the transfer of the 

applicant and did not consider his request transfer to his choice station. 

4.14 That the applicant in this case is the victim of discrimination and 

malafide meted against him by the respondent No.3. The applicant 

submitted his representation which was registered in the Official 

register at Sl.No. 1, while one Sri Subroto Choudhury, an officer 

similarly situated with the applicant also submitted similar 

representation at a much belated stage which was registered at SLNo.2. 

But the respondent No.3 considered the case of Sri Subroto Choudhury 

and posted him at the Postal Store Depot at his request whereas the 

request of the applicant has not been considered at all by the 

respondent No. 2 in spite of the genuine ground and family problem of 

the applicant best known to the respondent No.3. Such type of 

treatment is certainly discriminatory and violative of the provisions of 

Article 14 of the Constitution of India and also vitiated with malafide for 

the reasons as stated hereinabove. As such, it is a fit case where this 

Honbie tribunal would be pleased to interfere with the impugned 

transfer order and set aside and quash the same. 

4.15 That the applicant demanded justice from the respondents which has 

been denied to him. 

4.16 That this application has been made bonafide and for the ends of 

justice. 
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5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

5.1 	For that the impugned transfer order dated 30.9.2004, 14.10.2004 and 

20.10.2004 (Annexure 1, 8 and 9) are illegal and arbitrary and are 

liable to be set aside and quashed as violative of the provisions of Rule 

37A, 38, 41, 42, 43, 45 46, 57, 73, 74 and 75 of the Posts and 

Telegraphs Manual, Vol. IV (Establishment). 

5.2 	For that the impugned transfer order has been issued by the same 

person transferring himself alongwith others, whereas the competent 

authority to issue such order of transfer is the respondent No.3. There 

is no whisper, anything what so ever that the order of transfer has been 

issued with the sanction of the said competent authority as the settled 

provisions of law is that a transfer order issued by an incompetent 

authority is liable to be set aside and quashed. 

5.3 	For that the impugned order has been issued under compulsion and 

duress at the instance of the respondent No.3 who vowed to victimize 

the applicant who is one of the Office Bearers of the Officers 

Association for raising the common issues of the Assocation and for 

vindication of their claims and as such the said impugned order is very 

much vitiated with maiafide although such Office bearer are entitled to 

immunity from transfer during the tenure of office. 

	

5.4 	For that the applicant is also entitled to be considered for posting at his 

place of choice nearer to his native place where his wife is serving as a 

State Government Employee and she has no scope to be transferred to 

the place of the applicant and for which there is specific guidelines and 

directions issued by the Govt. of India from time to time relating to the 

posting of husband and wife in the same station. 

	

5.5 	For that the respondent No.2 acting malafide forced the applicant to 

hand over the charge to the relieving officer without actual handing over 

of the charge as required by Rules. 
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For that the transfer of the applicant has been made without considering 

his representation registered at SI.No. I by the respondent No.3, 

whereas, the case of the person at Si. No. 2 has been considered 

although both of them are similarly situated, which amounts to clear 

case of discrimination and violation of Article 14 of the Constitution of 

in di a. 

For that the representation submitted by the applicant on 15.9.2004, 

30.9.2004 and 11.10.2004 are still pending consideration by the 

respondent No.3 and 2, whereas the settled provisions of law relating to 

transfer is that the personal difficulties and family problems are to be 

taken up with the administration through representation and the 

competent authority in the administration is under a duty to consider 

such representation and to pass speaking order to this effect which has 

not been done in the instant case. 

For that the impugned transfer order, transfer of charge, grant of leave 

to the applicant and also the substitute provided for the period of leave 

are the clear instances of malafide action of the respondent No.3 acting 

in haste and in a whimsical manner. Moreover, the subsequent transfer 

to Nagaon instead of Kohima without considering his pending 

representations is also clear case of acting malafide. 

5.10 Frequent transfer of the applicant is also a clear case of malafide. 

5.11 For that in any view of the matter and the provisions of law the 

impugned transfer order is not tenable in law and the same is liable to 

be set aside and quashed. 

6. 	DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all the remedies 

available to him and there is no alternative and efficacious remedy 

cvcIauR, Ui tutu. 
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MATTERS NOT PREVIOUSLY FILED OR PEND1NG IN ANY OTHER 

COURT: 

That the applicant further declares he has not filed any application, writ 

petition or suit regarding the grievances in respect of which this 
rI.......L -' uppIwLIUII I 	IIIU J  IJIUI 	WIy UUUIL UI 	ULIII DIIUII UI LII 	I IIIJUIIW 

or any other authority nor any such application or suit is pending before 

any of them. 

REUEF SOUGHT FOR: 

Under the facts and circumstances of the case, the applicant most 

respectfully prays in this Hon'ble Court that the application be admitted, 
...4.. 	..Z 	L. 	 L.. 	....II,.4 	£.... 	.....4 	.....4..... 	L 	..4 	£.. 	LL. ILQIU 	UI LII 	Ut 	I.) 	iieu IUT tHlU IIULIU 	L7 	iueu LU LI1 

respondents directing them so show cause as to why the relief sought 

for should not be granted to the applicant as prayed for and after 
L 	 4L 	 4 	 .1.. 	 L ........... 1111119 L1It 	tIILI 	tiflu 	tiIUIII9 Ltl 	RUuru$ IlIvIuu)IIg LI! 	btiUti, II 

any shown by the respondents, Your Lordships would also be pleased 

to: 

	

:8.1 	to set aside and quash the impugned order of transfer dated 30.9.2004 

and 14.10.2004 (as in Annexure I and 8) and the release order dated 
, 	A 	 4 ..__J .. . 	4... 	4 'A 4A 'AA A 1..... 

III ?%IIIIAUI 	£) tiIIU UIUt UI puuttg UtiLCU V. IU.LUVt kou 

in Annexure 9). 

	

8.2 	to direct the respondents to dispose of the representations dated 

15.9.2004, 30.9.2004 and 11.10.2004 (Annexure 4, 5 and 7) and to 
I,.... 	4L ......... ...:4L... 	:...... 	.-... I... ..i... • .I.-4.. 4 JUti 	R1lUIt9 OIuI LIIwUtI WILIIIII ti LIIII 	IItiIII 	ti 	IIIti) U 	LIJUItitU 

by this Hon'ble Tribunal; 

	

8.3 	to pay the cost of the application; 

or may pass order for any other relief to which the applicant is found 

entitled to under the facts and circumstances of the case. 

H GC' 
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INTERIM ORDER PRAYED FOR: 

As the applicant has already joined in service at Nagaon, the applicant 

has not prayed for any interim order at this stage, but if so warranted, 
tJ'LI 	 L; 

ui 	cIJiJlIucuiL 	 trIo 	cv 	u 	tIII 	nun 1J1v 1 IiuuIicfl u cIJIUVV 111111 W 

make such Misc. petition in this regard at the appropriate time during 

the pendency of the case. 

The application is filed through Advocate. 

H ii. 	PARTICULAR OF I.P.O.: 

1.P.O. NO. 
, i uaie oi ssue: 

Issued from 
17'8yt*uiC at 

12. 	LIST OF ENCLOSURES : As stated in the INDEX. 

VERIFICATION 

I, Sri Bipul Ranjan Halder, son of Birendra Kishore Halder, aged about 

54 years, permanent resident of Karimganj Town Post Office & District- 

Karimganj, Assam, do hereby solemnly affirm and state that 	the 

statements 	made 	in 	the application 	in 	para 

are true to my knowledge and belief 

those made in para  Li  ...... .to.being matter of 

records, are true to my information derived thperefrom and the rest are 

my humble submission and legal advice. I have not suppressed any 

material fact of the case. 

And I sign this verification on this th day of January, 2005 at Guwahati. 

4e Spo Rne natrt____M~ 
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Dated 

Memo No. StaffI924 

 

SubeCt 	

postinge of Gazetted Officers in N. E. Circle. 

The under menti0n 	

posting/transfer order in respect of Gazetted 0ffiCr5 are 

issued on admifliStrat 	
groindS to have immediate effeCt. 

fe p.ment 	
to neXt  

appoL— ... 

Sri nit Baran Dutta, 

	

	ASIC° 	in 	
ADPS(Sta1fr1eh) 	

Vice Sri B. R. 

transferred 

PSS Group 'B' 	

0.0., 	iQiig 	
Halder 

Sri Biput Ranja 	
A:)PS(Sta1 	

CO. 	
Deputy Supdt. of 	

Vice Sri S. 

Hald&, PSS Gr. 'B' 	

Posts, Nagatand 	
ChOudt1 

	

DiviSiOfl QIU1a 

	transIerr 

SdSub1 	

Naafld 	
jpdtP0st& 	

Against 

ChOUdl1Y, pSS 	
DiSOfl, 	

Stores Depot, 	
vacant post 

Group ' B ' 	 -.- . 	 .._.--- 
ADPS(P° 	

updt. of posts 	
Vice Sri Sunil 

PSS Group 'B' 	
DevelOPmetI 	

Qrmana9 	
DaS, 

1t0otogy/Phu1atetY) CO. 
	

Division (Tripura) 	
transferred ra 

• 	
ill°flQ Has been working as 

DPS, 0Q/shinong since 

June' 98 

e), 	Sri Sunit Das, PSS 	
Supdt. of Posts, 	

rrnanagar 	
0pS(Ptl 	sinesS Vice Sri N. 

Group 'B' 	
Division,raar 	

DeveloPmen 	
Das, 

(TripUra) Has been working as 	
Qogy1Pte) 	

transferred 

Supdt• 	
rrn3fl 3gar Since 	

C0/lli0! 

•-.. 	

j_91 an 	
......_..._--- 	.—..--- . 

The ollicpr at SI. (ci) wifl be relieved on 1.8 1O0 by Sri Anil Barafl Dutta, 

ReleVa1 charge reports and last py cer cahes wilt be issued to all 

concerned 

/ 
B .  R. Halder) 

As5tt. Director (Staft) 
p ost 

ccrt1ed to be true Copy. 	1:01 Chief 	
master General, 

N. E. Circle, Shif101ig. 

advocate Cont....P12... 
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DEPARTMENT Of POSTS: INDiA 
O[TtCEOFT1UCUIEFFOSTMASFER 6.E.NERAI. N.E. CIRCLE:: SWLLON793 001, 

Memo No,Staff/7-113/2002 
	

Dated at Sliillong,. the I 5" Soptomber' 2004, 

The Chiçf Postmaster General, N. E. Circle, Shillon 	s pleased to giant 
earned leave for 16 days  to Sri B. R. Halder, A. D. (Staff) 0.0., Shiiloñg w.e.f. 5-10-04 to 
20-10-04 suffixing 21-0-04to24-10-04 being holidays & Sunday subject to the availability 
of leave at his leave a.count. 

sl.c) 
During the period Sri NiranianDas DDM(PLI) C 0 Slirllong will look after 

the duties of the officer in addition to his assigned duties without extra remuneration. 

Certified that the oflicer would have continued in the grade but for; his 
proceed nçj on leave during the above period. 

c/ (B.R.Hader)  
Asstt. Director (Stafi) 

For Chief Postmaster General, 
N. E. Circle, Shillong. 

Copy to:- 

The E.. G. (SPG) Dak Bhavan, Sansadi Marg, New Delhi-hO 001. 
The E,. A. (Ps), Shillong. 
The 	D. (A/Cs), 0.0., Shillong. 
The J0 (BGT), 0.0., Shillong. 	 H 
SF1.:R. Hader, A. D. (Staff) 
Sri N. Das, DDM (PLI), 0.0.; Shillong. 
P/F. 
Office Copy. 

(1.. 

For Chief 1 7) 0trhati General, 
N. E. Circl 	Shillong. Certi ed to be true Copy. 	 . 	 . 

Advocate 



H C HA 
H 	To 

The Chiôf Postmaster General, 
North Eastern Circle, Shillong-793 001 

Subject:- 	Prayer for transfer and posting to Dharmanagar. 

Sir, 

With du respect and humble submission I beg to state that I have been 
serving as \sstt Diretor in CO. Shillong with effect from 1-7-02 while i1y wife who has 
been suffering from ftieumatoid arthritis has been residing at m.y permanent residence at 
Karirnganj (Assam): ince she has been serving in the Education Department under the 
Govt. of Asam, it is nt feasiIe on her part to accompany me, 

I would, therefore, request you to be kind nd gracious enough to transfer me 
to Dharrnariagar which is nerer to my home station 
When there will be a clear  vacbncy there in January' 05 on completion of post tenure by the 
present incUmbent so as to enable me to look after my Wing wiferr'ra close;proximity. 

Yours faithfully, 
bated at Sillong, 	 /! 	( 
the 15 '09 104. 	 B. R.IHalder) 

Asstt. Director (Staff) 
0/0 the Chief Postmaster General, 

N. E. Circle, Shillong. 

Certified to be true Copy. 

Advcate 



ANNEXURE: 5 J). 
.To 

The Chief Postmaster General, 
North Eastern Circle, Shillong-793 001. 

Subject:- 	Prayer for review of transfer order in the light of Ministry of Personal, Public 
Grievances & Pensions Department of Personal & Training OM 
No.28034/23/2004-Estt (A) dtd.23-08-2004. 

Reference:- C.O's memo No.Staff/9-2/04 dtd. 3&'- e9.. cL1 

Sir, 
With due, respect I beg to state that I joined C.O. Shillong on 01-07-2002 on 

transfer from W.B. CirIe and yet to complete my ptation tenurie. But as my wife who 
is serving in the Education Department under the Govt. of Assam and residing alone at my 
permanent resident a Karirnhanj has been suffering from Chronic Rheumatoid Arthritis 
since long and there in none to look after her, I requested the authority to transfer me to 
PSD, Silchar orDhairnanaar vide my representation -01-03 as both the above 
stations are nearby to'my home town. Subsequently when the post of Supdt. PSD, Silchar 
has fallen vacant on 18-04, I came to know from informed sources that this post will not 
be filled up soon. As s'jch I again reiterated my request vide my representation dtd.15-9-04 
to transfer me to Dhrmanagar either in completion of my tenure or on completion of 
tenure by the present, incumbent of Dharmanagar who is due to complete his post tenure 
in January'05. Obviously I was waiting for my transfer to Dharmanagar or PSD, Silchar. 

But as misfortuhe would have it, I have this day been transferred to Kohima 
in stead of PSD, Silchr or Dharmanagar Division although there is a clear instruction to 
give utmost importance to the enhancement of women's status in all sectors and walk of 
life by posting husband and wife at the same station/nearby station even when there are 
no administratie constraints. This has really come to me as a bolt from the blue as there 
was amole scoe to trnsfer me either to DharmanqrDiyjsion or PSD, Silchar. 

In view of what is stated above I would once again urge upon your goodself 
to review my order and post me to either of the posts/stations mentioned above and 
thereby ehable me to look after my ailing wife from closer proximity. A copy O.M. No. 
referred to above is enclosed for ready reference. 

Yours faithfully, 
, 

Dated, Shillong 	 (B. R. Halder) 
the 30-0904 	 Asstt. Director (S&T) 

0/0 the Chief Postmaster General, 
N. E. Circle, Shillong. 

Copy to:- 
The Direptor General of Posts (Staff) Postal Directorate, New Delhi for favour 

of informiation and neéessary action. 

Certified to be true Copy. 
(B. R. Halder) 

Asstt.\ Director (S&T) 

Advocate 
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Hospitals 

- 	'Chennai 

- 	 ANWEXVRE 
• 

1/0  QPATMENT OF RHEUMATOLOGY 
• 	

- Dr. S. RAMAKRISHNAN 1  
MD (Gen.Med.) DM (RheurnalolOgy) 

CONSULTANT RI-IEUMA1'0LOGISr 
F-Mail rnmsriimd4 .vsnl,neLin 

- 

I'- (\ 

C. 
R 

 

21, Grearns Lane, Off, 0 reams Road, chennai - 00 003 

Phone 8293333, 8290200 Fax : 91-448294429 

Grains : 'ApoIIoJ-Iosp' Telex : 41-341 9./V iF t IN 

Regd. 011ice :19, Bishdp Garden, Chciiai - 600 028. 

E-MAIL ahel@vsnl.cOi11 
INTERNET : www.apollohospilals.cOm  
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..m%oSPITALS 

MHC 

NAME: 	 AGE:_____ 

REG.NO: 	 DATE:  

Please read and folloW,  the detailed instructions givenon page 2 and 6. If you have 
any doubts please citact the receptionist at the MHC counter. 

uJGIQff 	(3 & 6) U1j uij 	uii. 	GJI 

iiSkin MHC 	urrGnr1cb-r 	6S)61nuJ 	rJ6m 

	

(4, 6) 	 5RJ' o&r 	 MHC 

I5UZTT 3rltl Iii cftIiJ &t 	T1I[t1 iIi 9J 5 3l 6 tT f?Il 	3fl 3 	3töl1 UfTr I 
3TT 	 ut 	J5 	ftfh 

This card must be ket safeiy with you till all the tests' are over and brought with 
you when you come t 0  receive MHC reports from conultants. 

6UL6)LQ.j 	6JffW UTWff 	 IUI 
6Qp)Jpàcf). riuia( 	rrIi.. din 	n(snnQIinQll 	 thinjcnh, 

!r 	)35  

Z16 fir tfr 311 	i11T 	fR ifl 	m:ni'fl fiTc 	t 	izj 	rrt 	t rn1.i 

Please keep up your Rview /tppointmont on time. The cbnsultant physicIanwill not 
be avaiIabe at all time$ 

9.  for cdunselling and handing over your reports. If yoü require 
a change of appoirrnent. time please telephone the MHC dept (}293333 

UO(O, )OOti) ana mx up an alternate appoinment. 

Was examined by Dr. 
gLLd) uiflCJ.Trr$5cncw !  

cb 

Time & date of Review 
lflLJCurrlh 	ujth 	11L4) Cj(pLh 

Mn - flfrni 

r. 	
tcue CopY• 

Ctiedt( 	
r'i 
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1, 	Payment 
U IUIIUJ 

H- 
Cash/Credit Card 

Crdlt Letter/Others 1 0 
2.: 	1st sample blood 	urice (fag) 

(PeP phMc!b (ve 
UI1 mmri 

(7' 
2nd sample blog 	urine 
(2if 	atter 	/IUcose) 

''L1 

'°' 

j• 	(,.rc 
2 Ko. 

1'iurt 	(er 
U)OO C1th fli t1 	th tñ 

I J• 	I IoOl samptr 	
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Not for pregnailt Women 
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7. 	Pliysicat examinatlo 	 -- 

'8rj OLdu 	
ir(If 

	

e. 	For women Gynecheck u1J 	 S 

9, Surg ical 	
'• 

th 
-- -u  

	

10. 	Ultrasound Abdomen 	
Upper abdomen and Lower a o n 

~c) 	
- 	 4o 	ZtUU 
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To 
ANNEX(JRE.: 

The Member (Personal) 
Postal Directorte, Dak Bhawan 
Sansad Marg,New Delhi-110001 
(Through Propr Channel) 

Sub.:- Prayer for revw of transfer order in the light of Ministry of Personnel & 
Training OMN0. 28034/7/86-Estt(A) dated 03.04.1986, OM No. 
28034I2I97-Ett(A) dated 12.06.1997 and.:O.M. No. 28034/23/2004 
Estt(A) dated : 3.8.2004. 

Ref.:- C.O. Shilling'memd No. Staff/9-2-04 dated 30.09.2004. 

Sir, 

Wiffi due respct and humble submission I beg to State that I joined Co. 
shillong a Asstt. Dfrector  an Transfer from W.B. CIrcle only on 1.7.2002 and 
due to cdmplete my post/Station tenure in the middle of 2006. But as I 
originally lail from arimgnj town in Assam State where my wife has been 
serving in the Eduction Dbpartment under the Govt. of Assam and she has 
been suffdring from"Chroni6 Rheumatoid A thrities since last 5 years or so,.l 
requested for my trpsfer as Supdt. PSD Silchar or supdt. Dharmanagar Divn. 

ther on Compltipn of my present tenure or on completion of tenure 
/proceedirg on reth'ement by the incumbents. My request was also duly 
registered and I wa awaiting my transfer to Silchar or Dharmanager as both 
the stations are nearby to rry home town. 

Tha't Sir, as misforture would have it we haVe no Issue and hence there 
is none td look after my ailing wife at my permarcent residence at Karimganj 
and she has bee'n somihow managing her Service in spite s  of acute 
ffieumatoid arthritis which bould not be cured by undergoing proloig courses 
of treatm4'nt at Apollo Hopitals,Chennai and Dhanwantari Ayurvdd Bhawan 
Kolkata. Ultimately finding no other alternate treafment J have cone to New 
belhi to ttend thQ ongoiig Yoga & Pranayam' Shivi( organized under the 
aspices of Maharj Swarhi Ramdev at Jawaharial Nehru Stadiurh from 07-
10-2004 tb 13-10-204. 

Thd photocopies of eIevant prescriptionsand reports of invesigations of 
different dourses offtreatmènt undergone by my wife are enclosed Herewith for 
perusal ahd ready r*ferencé. 

But as misfq ttune never comes alone, befbre proceeding dn leave to 
attend thth above Shivir, all on a sudden I have been prematurely iransferred 
in the niid acadejnic session to a further distant and \  insurgncy- prone 
disturbed station like Kohiria in Nagaland having no direct or easy accessible 

Certioed to be true CopY. 

dc? ccate 



t
i  eans of communicatpn from my home town. The ransfer order has been 

/  sued on SO.09.2004 nd the undersigned has been relieved within 3 hours 
on the same day withqit allowing reasonable time for proper handing over the 
charge of the office and writing of ACRs forthe Subordinate Staff. Such a 
derogatory order carn to me as a bolt from the blue astwas never, mentally 
prepared for thadveçsely affecting the family life although there is a clear 
instruction from the riinistry of personnel, Public Grievances & Pensions, 
Deptt. of Personnel & Training issued underO.M. No. 28034/23/2004 Estt.(A) 
dated 23.08.2004 

ci=ating
ed  under Directorate's letter No. 141-178/2004-SPB 

Il dated 22.09.2004  togive utmost enhancement of women's status 
in all sectors and all walk of life by posting husband and wife at the same 
and/or nearby stations (copy enclosed). 

In the above cqntext it is also worth.-while to mention that in the same 
order of trahsfer botrj the pOsts of supdt. PSD, Sllchar and Supdt. Of P.Os 
Dharmanagr have all5o. been filled up by posting otherwho are either not 
optee or pu{forth reqL.est mubh later than me. Besides, one Mr. Niranjan Das 
and myself who have beers eleôted as circle secretary and Asstt. Circle 
Secretary ot All lndiaOfficers' Association respectively for the first term very 
recently in Ahe month of AphI 04 have been transferred out from the circle 
Head Quarkers to geopardise the functioning of the Association without 
granting the immunityprovidd in the rules. 

In view of the, circuristances enumerated above U  would earnestly 
request yor goodsejf to look into the matter from its clear perspeôtive and 
interfere to keep the 'prematüred transfer order in abeyance at leastup to the 
end of the academlé, sessibn i.e. December 04 and arrange to issue the 
rotational Order, if ncessar', in Jan. 05 keeping in view the deprtmental 
instructions and guidlines c*i choice of posting etc. to boast the morale of the 
officers sert'ing in th'N.E. ci'rcte facing innumerable constraints. 

With profound egard 

Ehcl:- As sfated above. 

Dated, Ne* Delhi 
the 11.10.b4. 

Yours faithfuy, 

V. 
(B.R. HALDR) 

Astt Director (Staff & Tech) 
Co. Shillong on lethie 

• dopy in advance to ie mertiber (F) Postal Directorate) 
Dak Bhawân, New 	1hi-1 ibooi, for necessary actibn 

Cet eC ° 

1ocat9 

I 

• 	'('L1 

(B.. 1-tALDER) 
Psstt Director (Stat! & Tech) 
Co. Shillong on leave 

'A" 
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DEPARTMENT OF POSTS: iNDIA 

OFFICE OF THE CH1F POSTMASTER GENERAL N. E. CIRCLE:: S1ILLONG-793 001. 

Memo N Staff/9-2/04 	 Dated at Shillong, the 141h October' 2004 

Subject - 	Postings/transfers of officers of P S Group B 

1. 	 In pursuanqp, of Postal Directorate, New Delhi letter No.9-212003-SPG (Pt-Ill) 
dtd.11-10-2004, the Chief Postmaster General, N. E. Circle, Shillong:is pleased to issue the 
following tranfer and posting orders in the interest of service with immediate effect. 

SI. No. 	Name of Officer 	Circle of present 	Circle 	 mas 
Posting 	 allotted 

on transfer 

1. 	Sri B. R. H*er, 	N. E. Circle 	Assam Circle 	On ëxpiry of leave 
Sri Halder will report 

• to CPMG, Assam 
Circle, Guwaati 

• insead äf joining 
as DSP/Iohima 
as was ordered 
uncer this office 
Iettr of even 
Nal dtd.30-9-04. 

'2. 	Sri Kripes Ranjn West Bengal 	N. E. Circle . Posted as DSPOs/ 

Roy, 	 Circle 	 Kohima. 

Benefit of TA/TP joining time etc. shall be permissible to the dfficers on the above 
transfer if thy have been worIing in the present Circle of posting for one yar or more. 

2. 	Relevant charge report(s) may be sent to all concerned in du course: 

ueCoPY" .. 
Cetti C 	

- 

\- •' 

A. . Dutta) • 
Asstt. Director (Staff) 

For Chief oftiaster General, 
N. E. Circle, Shillohg. 



• 	 . 

opyJr information & neoessiry action to:- 

The D. G. (SPG) Deptt. of Posts, Dak Bhavan, Sansàd• Marg, New iJelhLl 10 001. 
The Chief PMG, Wept Bengal Circle, Kolkata-700 012. 	• 

• 	3. The Chief PMG J  Assarn, Circle, Guwaha(j-731 001. 
The DPSIKohimp. 
Sri B. R. Halder,DSF/Kohjma,  
Sri Kripesh Ranjpn Foy, 0/0 CPMG, West Bengal Circle,

• 

 Kolkata-700 012. 
The D. A. (P) Kolkat 
The D. A. (F) Shillortg. 
The D. A. (P) Gwahatj. 	 • 

10.TheA. D. (A/Cs)C.O.,Shillóng 
• 	11.The.JAQ (BGT),C.c:., Shillong. 

12-13. P.Fs. 
0/C. 
Spare. 

For Chief ?ostmaster deneral, 	• 
N. E. Circle,Shiflong. 	. 

Coi" 	 'I 
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I.EPARTMENT OF POSTS::INDIA 
OFFICE FTHE CHIEF POSTMASTER GENERAL 

ASSAM CIRCLE::GUWAHATI 

No.Stall/3.4/92/Cli-ll 	 Dated at Guwahati the October 20, 2004. 

Sub:- Transfer and posting of PS Q. B' Officers in Assam Circle. 

In purs'uancd of Directorate, New EJeihi lefler No.9-212003-SPG(P(.11l) dated 11.10.04 and Chie t  
PMG, N.E. Cirdle, Shillong letter No.talf/91f04 dated 14.10.04, the Chief PMG, Assam Circle Guwaliali is 
pleased to Issue the fbflowing Iransf and ps1ing orders of PS Gr, Ii' Officer to have immediate olfeet. 

S/No 	H Nane of officer 	Circle 	Posted on transferRemat 
postinq 

1 	SriBR Hakthr, SI No (8) o le. N E Circle 	SPOs, NagaJ Vice vacant post 

Beneflt of TA/TP joining time etc; shall be permissible to the bllicr if he has been working in the 
present Circle of posting for one year or moie. 

Relevent chage reports may be cciii to all concerned in due course. 

A.P.M.G. (Stall) 
O/o the Chief Postmaster General 

Copy to:- 
	 Assath Circle, Guwahatj - 781 001 

1. 	The Diector General(éPG), bepartmerit of Posts, Dak Bhdwan, Sansad Marg, NIew Delhi 
w.r.t. £Iirectorate's lettr No. diled above. 
The CIiief PMG, N. E. 'Circle, hillong. 
Sri B. ft Hal'der, O/o the Chief PMG, N.E.Circle, Shillong. 
The PMG, Dibrugarh. 
The DA(P), Guwahati/ThillonfKolka1a 
The SfOs, Nagaon. 

• 	 . 

V 	
For Chief Postnaster Genra! 

Assath Circle, Guwahati - 761001, •\'' 	 p,.- 

4 ' 1:c t._iv7L,l 



CHARGE REPORT 

Certified th,t the diarge of the office of the Supdt. of Post offices, 
Nag ton Oivision N ig ton wi in ide ovet by (n tine) Sin i S 1) Pink ty islha to 
(name) Situ B R ILtidet it (p1 ce) N tgaon on the (date) d 1-11-2004 (FIN) in 
accot dance N6th Memo No StafIY3-4/92ICh-I1 Dated 20-10-2004 from the 
Chief Postinster Genera ,Assain Circle, Guwahati. 

jT 	Relieving 011Icer 

Copy forwardcd to:- 

1. 	The Chief Pistmaster Generai (Staff Sec.), Asaxn:Cirde, 
uwaiiati-71001 

2 	The Chief Postmaster Genci a! (Staff Sec ), N E Circle,Shillong-793001 
The Postrnater Gehera!, Dibrugarh Region, Dibrugarh-786001. \ 
1iie Postmaster, Nitgaon 782001. 
The Directo of Acdounts (Postal), Guwahati. 

\6 	'bffIcers.conerned. 
7. 	PIF's of the Qfficerst 

liar 	
Supdt. of Post ffiáes 

C 
	

Nagaon Dn. NagaOn 178200 I 
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NC-) 200311 / 79- 
OICL'1,JUt OJ- India, 

Ministry. of ,  ,esoiineL, publIc Grievarces' & pensions 
(Department of 'personnel & 'rraining) 

New pethi, the 12th June, 1997. 

OFFICE NMOi'ANJJr 

at the, seine  

The undersigned is directed to c say that on the 
subject menti ned above, Government had issuecldétailed 
rju.tde lines viqo, O.M. No. 2U034/7/06 - iStL. (A) dated 
3.4.85. The iifth central pay Coniriission has now 
recommended t1at hot only the existing instructions 
regarding the need to post husband and wife, at the same 
S tation need jo b2 reiterated, it has also recarner1ed 
that the scop of theeinstructions should b.ew1dene 
1() inClUd'3 th prcvision I itwhrc p'Ls at the 
appropriate lrvel  exist' in the organisation at the s.JmQ 

stLtioJthehushdnJ and wile may invariably be posted 
€ôjether in o ,'~der to enable them to lead a normal family 
life and lookafte'r the welfare of the children, 
especially: ti.l the children are 10 years of age.. 

' rhe GoWermrer1b, after corLsidering the matter, 
has decided to accept this recourrnendation wf the ifth 
Centri Pay Critnission. Accorclir'xly, it "is reiterated 

all I4initr.i "s/epact' :" nts P IOU Id strict Ly üdhu 
i tI'ij guiuelj'ns laid down in oIi No. 28034/7/36-F,stt, (A) 

dated 3.4.19843 while decidirj,, on the requests. for ,  posting 
husband jnd we t.thesame'sattion,arid should ehsure_that 
such post-irg ' 	van" 	e 	alrilieir 

posts at th appropriate 
level'x .exist[ in the organisaticn at' the same station and 
if no adminis:rative problems are expected to result as a 
cofloequence. 

It is urLher clarif i-ed that even in cases where 
nnly the wife is ,i govrimt'it scvnt, the corices sion 
,:'hc rated ir pare 2 ol th.i.-' 'O't-'i.''wb'dld be admissible 
to the goverrmenb servant. 

4 • 	T)qeSe insttuctions would be applicable only to posts 
within the s a me l  department and would not apply 911 appoinunont 
under the Ceu'tral staffing cheme. 

S. 	A COC of this Department's 011 No. 28034/7/86-stt. (Ai 
dated 3.4.86 is e'ic1o.scI fnr: rejdv reference and qu'iii"ce, 

( iirJ,nr singh) 
Joi nil, 	CL'.1 1'.;i):y to U a (4C'Vt.. of i'nd.La 
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No. 28O34I23flOO 	(A) 	 , 

MinistrY o 	 iflin FersO 	pbic Gev 	
& pOS 

of rsOP & rag 

	

New Delhi, dtCd the 	
gust, 2004 

Sbjt p0 jñg of 	
and wife 	e sa 

	In 

The und 	
is direed to say that the pohY of the 

GoVflt 

has been to ve u
oS jmpO 	

to the enh 	
Cflt of WOW 	

a$

rd 

all sectoiS and all walics of life KeeP 	
S poboY 	VtCW the 

GoVeent bad issued d0tild idelmes abo postm of bSb 

	and 

	

fe at the 5e btaU° 
de 0 M NO 

2S034I7I86 	
(A) dated the 

an C.M.No. 2S034j2/97 
	

(A) dated the 12th June, 1997. 

Aeflt1Ofl 

of the 6ove 	it w dWfl that the 	
COnned 

in 

these Qce 
Mc0 	are ot being fol%ow 	

leUO 
and pirit by th 

	

even whefl there were no 	
Ofl5 

ccordmglY t is jinpt 
	

upOfl all 	

that the 

ide%ifleS 
Iald down in the aforesaid 

QC Mem0 	
e siCY 

followed hilC deciding the 
tUC 

for poS6 of 
isbafld, ad wife at the 

e sat0fl 
(S Cbaii&a 

Joint Sec1etY to the 
OV01°1 

India 

To of the Govt. of India 
SjDeparhu 
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1)Ii'.kI 	 i'ts is 

* 

lo 

'oct 	&FS ;etwriI( lue) i•oi 	
;ncraI 

• 	2. 	.\i PustIn8RrM (tWnd 

• (n1 roller of For'1fl Malic, Mum hai 
 

1'EW pak, F' l(..s 
ITcior Lostal Staff'C.O1i(' (;haziahad 

 

Ne 
( ; 1, P 	1 .octd ife Insu uwe, C hanya Puri 	welhi D 

}) I )iredOrt('. 1ch 	
t'W l)elhi 

sIjEcJ1: 	
stIfl$ nt hiI ad md wile at the same stat i n. 

Sir/\lUh%L 

i am dredcd 
 to 1twuF4l helewit h cnp ui ()M 

Estt(A) dated 23l August 2004 received from 1)epartflleflt of 
	 and 

•TI 	,O t1' atu)' U hWflh)()IWtt Otj'cl f4)I 	
1wfl1" aIiII 	)I'• 

\ ours t'iil.ht)itY 

- 
IA Si'L\:\S J.' .•\) 

slxTn N 

As abto e 

j. 	:\ 	•s..t- ti4•d ut t;' ;).:pIi.lnen 	i 

2. 	J)1r1ti r Pusl al \ 	1)eUii 

3 

 
All 	(( I'flit'tl I 	)t'.1I('t  

1 
,- •1. 

I 

COO (\ 
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LNNEXURE j"1--vN 

I 	
/ 

) 	No. 142.- /2OO1-PLII 

	

•:P,' 	 CO \'E.RNMENT OF 1 NDIA 
MINTS 1 Y OF COM1\ N[( A I IONS 

( 	 1)EPARTMENT OF POSTS 
DAK BETA VA N, NSAD MARC, 

NEW DELHI I)ATE.D TUE I I / APRJL, 2001 
To 

1.AI1 Chief Post niasters General, 
2.A11 Postniasler.s Cenernl 
3.Controiler of Foreign i\'IaiIs, N'Iniubai 
4.Dire.1or, Post;af Staff Colkgc, ( J 
5.Chief Geiieial Manager, Posthl Life Insurance, New J)elhi 
6.Direçtor, Postal Life Insurance, Calcutta 
7.(JejirnI 1\ianngr, Uaisliiess i)e'cIopiiieiit. Directo rate, New J)eIhI 
8.A11 Directors, Postal Training Centcrs 

Subect:J 	Rotational Transfer Pol icy Guidelines for 11w year 2001-2002. 

Sir, 

I am dIrected to invite reference to the guidelines for rothtloni 
transfers for the year . 2000-2001 issued under this office letter 
NO. 141-6/20OOSpl). U dated 24-4-2000. There Is no deviation in the policy to he 
adopted tur ro(a(jonal &ansfr lb rthe year 2001-2002All the employees 
completing post tengrc may be rotated subject to following broad principles of 
rotational transfers. 

	

(i) 	MatchIng of human resource with reqifirernents of posts kind placing 
of1Icia in the choice stations may be consi(lered in the overall context 
of adnjn istrativc req nirements aiid austerity measures, 

	

(lij 	1nter-si,tlon thnsfers should he rest drIed to rnininn,ni in flew of the 
an.s.erity inea.si rcs. 

 

ExtellsJon of t'enurc by one year except in the case of snle handed 
Sub Psmastkrs may 1e consIdered by the Head of Circle. The 
employees within one year may he considered for retention. 
In rcjicct. of Group 'A' oflicvr prupi.aI cf -xn amy. hu rcfct-rtd 
by 	d of Ci,!c  I lea 	je to the'J )i rectorate. 

Ndv products and setrvices are being introduced by the Depajtt%ient from 
time to tlw Otiii 	 spedh thy ti aiiied to handk these P' iducts and 

	

__lcc s Ileds of1i ire shoukf build up a pool of ltain((J ornclils to ht.ndiethese1 	
") JiewljnUocJuccd prodiict. 'imi set vices however, ofliciqis especially trained to 

ha 11(1 Ic newly i nI rod tici. d prod tids i nd St 	s will 	not he tra nskrredon 
Ttiiuirr lii irlfriut ith1tFiinuI substitutes are naihihhe for replacin g  .......................... 

In respect of Snior Goup 'A' ollicers, officers who have put in fou y ears of 
.servico in a part icuhfr post hr at a particular St ation may he n'aria hft rotated, 
especially if (he post acctirieS by them is sensitive in nature. Their transfrs should 
be linked w 1(1) .2!r )r1l6111I)ce and req ulrentents of (lie posts to be filled up. 

tvo to 

- io  

-mm  



H 44 
4 	In i'iy of (he well (kflflc(l pi II1( 'pIes 	f rol,itjn II Ii n 	is 1i Dept t moot a (J provision (If ten UI IS A 0(1 othet i(I win isl t i1 i VC lkisti U( tIon issn(. 01 rotittjonj,1 Ii i'te, guidelines i beIng ("onti:t ued Cii:trigs in the etiiig POHAS will be cqmn2unicl, ed whenever necc'.s,sary. 

5. 	
Iientis Qf Circtcs are requested to take immediate action Thr issuing 

orders for roth(jonal transfers 

6.. 	 Reeipt pf this letter may kindly be acknowledged 

Yours faithfully, 

c - 

(RSRIN1.VA) ... 
ASSTS'I.'ANl' DiR CTOR G?NERAE,(Sp 

H 	 tLu.: 

1.All Se(jo5 of the .Dirctorc 
2.V rccgzLJ 
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DEFARTMEN1 OF PQ3T5  NDA 
c iic cr ii 	 INFRAI N. F. CIRCIF, - UU ,QN( 793 OO 

Au (J(I.(/I/j() 1/76?/i I 	 c(IuI SlitlImij ifie i 	3i1iL 2004. 

fl 	A.'1,i kector (Ctiu1), 
(:;.'I.'r.D., 

US NJ I ,' N J1, Region, 
hii ik, -h dloiig - 793 (() I. 

u bject: 	 to iesident Ia I ai i d Office 'ftIpi 
!n, of (azettd a i I d Ni 	a:/,I.' d ',(Iices of Meg!ia lay a 
Diviitir,. 

\N 	c:,(:.j(fl 	to 1li' sn 

..... 
Ii U V  

:,u,elted and N. PI1-pa/.et1e1.I of ficc'i 

hi t lie e1 IcIosc'1.l 1I)flOXII re. 

a c req U.St J kind 

1i:ie Jesident,ia] and (i)ffc telt:•L;holI.e 
ll 	(' 
Nvl e,lia laya i.)j\ 1-i9ic,Il as pe,r tI1( 	it  

(ft1. 1IALDF]) 

Asstt.Directr (l'o.h) 
O/() the Chief rostniastei Cene1. 

N.E. Circk, .ShiI!ong •79.3 no 

(' 	y to:..  

ollk 	Naniv) 
• . /u / 4 	i 

lor iIiiei Jostnipstei (neLa 
N.  I , r ,'.... p',_ . •. : el') rrli N,  

Ccrtjed to be true Copy. 

'b;t.-' p 
Advocate 



N 	 46 	4NNEXURE : 	
Ev 

11uI ENT ()11 p()rJ'l 	I N ) IA 
)IIl('i:(IlII(IIH:I 	I)tM,\I'Nk1 I'NI'I•AL, 

1 - i.AS ' 1 Ci1.0 L1:, SFii.1.1LON1 -7930(.) 1. 

NO.BGT/1-1 /2Q04-2005 
UNDER ENTRY 

Dated at ShiiIong the 23rd  iuIy,2004. 

To, 

	

1-2) 	The Director of Postal Services, 
i&izawl/Kohim a. 

3). The Sr. Supd.ofIos, 
Meghalaya 1ivision, Shiiloiig. 

	

4) 	the Executive Engineer. 
PCD, Slii.11g. 

5-7). 'the Dy. Su11t.ofP0, 
Jgartala/hnpbal;'I1 angar. 

9-12) All Grout) Oicer, 
Circle Ofiice Shillong. 

Subject :- 	Economy in our TA. 

1. 	It has been decided that in view of Postal Directorate New l)elhi instructions on 
economy in Ceiling iteflis e!)eIlditure and as part of pi.venUve vigilance the undernentioncd modes 
of travel will be adopted by lime (lifferent grade of officers/officials while on official iour:- 

Si No. Grad of Officer Pcimissihk mode/Class Pthiiarks 
1. and abbve Full taxi  
2 	 - STSJTS Share Taxi or single seat in 

passenger bus/Mini Bus; 
- 

3 Gromp B Share Taxi 	-do-  
4 Noii(azetted Officer Single 	seat 	in 	passenger 

bus/Mini Bus.  
5 Otlis   -do-  

Effective irnncdiatc. 

The Chief Postmaster General, NE Circle Shullong has seen the case. 

( K. . iswas 
Accounts Ofiicei' (Acouiits). 

Ce tC 	 - 

ca 
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u1t ? 	 MNEXURE : 20 

DEPARTMENT OF POSTS": INDIA 
OFFICE OF TI Il CI 11FF POStMASTER OENERAL,NORl11 FAS!' (TIRCI E: 

SI III .LONG-793001 
No. AP/1i\/N'lisc/89-90 	 I)alcd at Shillong ilic 0h September'04 
To  

1 -2) Ilic i)ircepr of.  Postal Services, 
Aiznwl/Ko,h irna. 
The Sr. Spdt.ofPos, 
Sliillong. 
The Supdt.ofP(i)s, 
1)1 u'i i iai i;a r. 

5-7) 	The J)y.Supdt.of Pos, 
Agar[ala/Imphai/Itai 'Igar 

9-12) All Group Qtliccr, 
Cii'cIeOffic, Shilloiig. 

Subject :- Economy üi loui 'IA. 

1 .Rcki'ciic:- No.flgtli 1 /2004-2()05 dated 28.07.2004 

On further reviev to this office letter No.I3gti1- 1/2004-2005, dated 
28.07.2005 on the abçve instruction, the under mentioned order issued for strict 
compliance. 

. 	 In this connction, dovemment of India, Departincntal order as under shall be 
followed :- 

1. 	SR-46 Note-Ui (G.LM.1 , .O.M.No.19030/2/8143. IV dated 0306.85 :- 'Road 
milcag alkwancc for cguIar tours will be admissible, from duty POiflt/FCSkICI1CC at 
I-Icadquartes to railway stat ioh/au'porilbus stand and vice versa dcpcnding upon the 
porn Is t)CI%Väen which jowney is performed. 

In respect of oirs by ASPOs and inspector of Posts They may reimbursed 
single 1'a.i , sharedfare ,. aJ)pliablc to o 	passenger only; if journey UIi(lcftakdn and 
actually pal- d for. 

The Chief P,slnia.s(cr Gcnci'al N.E. Circle, Shillong has seen the case. 

Biswas ), 

cocJ 	Accounts. Officer (A/C). 
. 
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ARPJEXURE: 

V~ 0 

J)[PARI'MENT OF POSTS 
NORTU PAST rinri. 	SJ-T11iflJG..7o1nn.1 

uhjcct: 	Foui niiitlily stall' meeting with Reprcscntativcs ofOtlicers' Associntion, 
held at ircic Office Shilloiig at 1500 hours on 0179-2004 

The folLowing were present in the meeting: 

Shri A. Ghosh Dastidar 	 1. 	-. Shri Niraian l)a, 
Chi efPostniastr General 	 Circle Secretary 
N.E. Circle, Sjllong. 	 C.O., Shillong-793001 

Sun Laihiuna 	 227"Shri- B.R. 1-Jalder 
Potinaster Gejeral 	 \.V 	Asstt. Circlà Secietaiy 
N.E. Region, Sldll6ng 	 , CO., Shiflong-79300 1. 

-, 	 Shr'i Manik Das, 
ALYPS (Staff Relations) 
C.O., Shillong. 

QiJ!i: 

llQn1No.1/5I2dO4: Requirement of post attached quarters for SP 
Dharnianagar, TripuraState, arid all Dy. SPOs of Divisions in N . E. Circle. 

• . 	 Jjy: Circle 6ffice,. Shillong' has addressed DDG (Estates), Postal 
DirectoratC, New Dçlhl vide GO., letter No Bldg!l0-27/Pt-V/BJg/2004-05 -dated 21-7-tI,

2004. 

The care ha4 'ill be monitored, subject to availability of land and 
budgetary llotrnents. 

Adon: ADPS(3ldg) CO., Shillong, DI'S Regions/Divisional Fiends/Dy. 
Superinndent of Post Offices of Divisions. 

Inforrnatkjn: P14G N.E. Region, Shillong and DPS Shillong. 

1jnNo,,2/5/204: Request for change of designation of Dy: Spptlt. of Post 
Offices to either Superntendeni of Post Offices or Assistant Director, Division, wherever 
the Divisioh is headed bya OPS, so that there isa similarity in the hierarchy

.  

ply: Circle Offic, Shillong has addressed DDG (Est), Postil 
Directorate New Delhi vide Nd, Est/1-6/89/Rlg dated 23-8-2004. 

Action: APMG(Est), C.O., Slililong. 

Enforrntion: PMG N.E. Region Shillong add DPS Shillong. 

C 

(Jr 
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3 .I.iQLZQP'!: filling up of vacant posts of.stcnos attached to Group 
Oflicccs. 

A per our records, StenosfPAs. to DI'S Mizoram, Nagaland, 
Arunachal Praclesh, Manipir, Agartala and SSPOs, Meghalayn Division, Shillong have 
been vacant for more thhn one 'year. These posts are deemed to be abolished vide recent 
orders issued by Postal Pirectorate, New Delhi. Similarly, at Circle Office, Shillong, at 
lent one noie post of ScnofPA to two Group OfTicors is justified, but vacant for more 
t IIBfl oiie year. A jropos I Iin been siibni ill ed to Postal l)ircctorate, New Delhi vicJc No, 
Est/34- I 8/76/Pt-I dated I -7-2d04. 

• 	 Action: APMG (Est) and ADPS (Stan), CO., Shillong and all DPS 
Région/DMsioiial Heads, 

Information: J'MG N.E. Region Shillong and DPS Shillong. 

Z'L- rank. 

Items

Revocation of TA entitlement of Officers below JAG 

Rep!y: litiancial orders and strict economy has been imposed as per 
powers of a Head of a Dpartmnt given at Rule-61 of FHB Vol.I. 

For movements within towns/cities in connection with govcrnnient duty, 
in which official files and (Iocu'ments have to be carried under personal custody, entitled 
hfficersfAS/IPO may hire fiil taxi, for movement within specific towns/cities only. 
Such expedditure on Itihl taxi, ¼'ithin Municipal areas/Metropolitan cities or government 
dutyshall lie considered 1061 .  reiiiibursemcnt, if the claims arb genuine. 

(Item closed) 

Action: APPS (\ccounts), CO., Shillong, 

5. 	1jpNp/9/2OO1: Extension of facility to travel by Air to the noiientitIed 
Officers as special case, 

ipl: Tl1p powrs of extension of Air travel to. non entitled .dfficers is 
beyond thd powers of Flead hf Circle. The case may be taken up with the Postal 
Directordtet New Delhi by the stair side with their respective Apex organization. 

(Item closed) 

P1Q[4: Economy on provision of telephone antl related 
difficulties bxperienccd l the Officers. 

icpy: Tq!ephone facilities are provided at offices and residèncs, which 
conform gdvernmerit orçlers ar*l rules, issued from time to time. Special conideration 

coc'' 

ç c ce 
" 
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wil I be givell to thosq holding opernl ioual charges 111 1101(1 flFCilS, and for oihcials for 
whorn a link is necessa'y, in the interst of service. 

Action: 	AI)PS 	(lechnical) 	CO., 	Shillong 	is 	requested 	to 	expedite 
submission of files thr(uigh DPS and PMG, Shillong. 

111orint ion: I'MG N.E. Region and DPS Shi Hong. 

(Item closed) 

• 	 ADPS (Staff Relations) 

L 1 
Office of Chief Postmaster General 

- 	 . 2 O31 	 N.E. Circk, Shillong-793001 

Copy to 1 9 	004 _...,•.... - ......................(J 	---.-.. 	............ .. 

. Directoi of Postal Services, Aizawl/Kohitna. 
 Sr. Sup. of Post Offices, Meghalaya Division, Shillong. 

- Supdt. of Post Offices, Dharnianagar, 
 Dy. Snpdt. of ['Os, Agnrtala/l inphnl/ltanagnr, 	

. 

 Shri Nianjati tins, Circle Secretary, Officers' 	Association, N.E. Circle 
Branch, Sliillon793OO I 
Shri 	13.R. 	lIaldèr, 	Asstt. 	Circle 	Secretary, 	Officers; 	AssOciation, 	N.E. 
Circle Branch, Shillong-79300 I. 

 All the /sstt. Diectors/APMG, CO., Shillotig. 
 Sr. PS to Cliiefiostmnster General, N.E. Circle, Shillong. 
 PS to P s t mns t eit General, N.E. Circle, Shillong. 

(Manik Das) 
ADPS (Staff te!ntion) 

Office of ChifPostmastër General 

N.E. Circle, Shillong_793001 

CP91 ° 

ko 
. 	\C 
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II ii /,)fNNEXUgE 122. I Y4 	\ 	 () 
• 	- 

\ 	MIri• [Il 
•?''. -'4?. - - 	CMMUNICj 	 •' 

INFORMAl lOOTEd Nlu)y 
k1l 	 CovrrfNMrNr (.) r r.nif' 

I' 

2004  

Dear Thirti 	
/ 

	

I have received your letter No.239/MOS 	 H (1 - fI&PE)11c1V1p1012004 dated. 22.07.2004 regarding 
Supprossion of tho actiVities of INTUC affiliated 
Postal Unions in /\qartala hy Chief Postmaster 
General 1  North East Circle. 

nrr (') . i 	• 

I i,n having (ho matter loolce(l into. 	 - 

VVi(Ii lund rOCJ1I(lS, 

Yours sincerely, 

i\ 	•.---- 

\ 

	 D/\YANIDJ Ii MARAN 

Thiiru Syntosli Mohan Dcv, 

Hon'bIeMjnjgtr of State (I/C) for 

Heavy lodtistrjs & Puhhic Eterprises, 
Government of India, 
Udyog Qhaw,111, 

Now Delhi -- 110 011. 

Coy, fllonq wiU 
11 0  Inu -  UN(1O, I ( ?IflIeIO:n '1 Ofiqitmnl to: . 

. wit!, n t 	have 
(I 	Case i 	 O 	I)Jff)pff flI)H,,!,,,111 Od In IIn 	Hr  

OPI 

// 



•. 	 -." 	 . 

/  

I 	 ' 	' 	
/ 	7 	(in 	i { FflT flI1 	ft17T) 	j. 

	

•;f41 cw'.7 	 IT 1l1 1I 1 f 

	

• 	 II. 

II) 	.IIrII 	Il 'Ill 	11111 	.... 

1 II) (Hfl 	 •. 

V K Tiwory 
)ireCtOI' (51 i 1) 

	

I ... 	
I\l 	(11 	))(•fl 	1(Th) 

	

I Cp, 	(A 	 LU.-.J'..''  

Government of India 
(Ministry of Cormliunications & IT) 

Department of Posts 
DakBhaWafl, Sansad Marg, 

New Delhi-1 10 001, 

n NIn 1-.29/OO4-5P 
rfltemHP.r, 2004 

T 	 - 	•,., C .L,..,. .......... .••I 
 

0 o 

 Entonpnicc and 

4. 	 . 	I ...... ,.r1io • 
, 	

S-., •••• f 
. j ,, 	 , 	........, .......

S ..... 

I're(jHI(" 	1cI 
f: 	NIP() I'n'mHPr 	nrcj 	n.ni!t on 

iionn 	.tC. 

It is reaue.ied thol dlaiied commnt on the obove sub lect 
niuy pue be fuj'ii ed I I he depurI men i nI 1 he eur'Fiesl o enable 

u to 5end o repl. in io1' . • 

\AI;41. ,utIi 	* 

Ynrrr 	rnr.rely, 

lEnci. As (JUOV 

• 	A 	/' 	I'•'•. 	i • 	 t 	)u 
r 

•\ \) 	
I... 	. 	, 

79OO1 

jf.4 .' (1 	' i' • 	• 	r 
V. E. C ; 	. ./:..' • 

....../(_ / 

(V1(. Tiwury) 

co. 

cel 'I 
'•' 

04 

• 	. 
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Matta Lin- 7990\ 
666k 

.Mi;IC 1  

IcePt eS I(IOflt 

  

(e 

ReS)CCied Jiiinthi, 

'11101 	I'(I (liI% 	IIIZ'ItI 	 hiF 	tiI'I11t 	the 	(Ilief 

Pcwtiu 	er Geienhl, N. E. 	(c. (110- hiil1q') itni l 	i. A. ( . ;hoshdot ido. ftoto 

Uti 	CJI'ClC 	IIC 110 	0IiC 	U 1)IUIIIIC(l Uti UCI( by III ilizing hi culbo diitntc DiiiOflfll 

ofhcei on the 1N1IJC 1ict 	1IP1 	FNPO) 	it li ttnot1 in ,\pstit ohi PwtnI Divifilon 

 9 .  

to elifflittate hI 	CXCUC 	oh IIIC 	id 	I1UU :t 	thIIU 1101011 	jC.V 01CC 

1,llhlltii'i1 	mid 	(:01 iii1'lIffl 	t 	thi 	Iiit'i 	'; 	ti 	1iimlhk 	ih 

Ii 	iiI 	iiI 	.1:11 	it 	.. 	vii 	1 'hmi' 	ittil 	ii 	ii 	I 	II 

	

nleWtCl 	Cht(IIIIM I 	kiui, iii eiII:fl I; Uil:I'I 	
iii 111:1 iiiioii IlidlilIlil 	

by iuft' Ii IIIg 

(1 

	

iiIt() tile DiviO1l1l 	U(IiliilIlI Ut iOh . 	I IIUVi' 	loo 1UOW t1II hir c 

	

(elil 	rot the 

limit of (he ;Int' i 	vely otd 	Iiu nfl 	citOffl1 iinri th 	FNP() 1111' lIIOtiVI1tt 	d 

bi8Cd . It 1110 UI1() COIlIC tt lilY 1diow1cdC that the paid 

UvC (lI 	OI1IC1U18 	l) Wil 	WI e IIIVOIVCd 	
Ikd jlhv(1cal i,iII1t ce OL 	

la dy 

Direct (II III A$i1i 10111 . 	0It' I)Oit 1VC sk, lw haVe 1vadv hCCII taken. by him in their 

lovoill 

Under IIIC 1t 11111100 CIIC(I bove. ii 1lu l)CC0111" Ul,4OIIIICIY IIII(I wgciitly nccCfUIY to 

truhirfer the said (IMG tim the N. l. Circle 
1W to CI cnti' pFCrnI e 00 hon o iat he 

kec huiunclf reflIlin 1 ow 4titi1g the FNI() 
IIICI1%tt'I nih ill thii FC1Ud. VOlir 

kind peinOlial lot e1VCUI iop nohct ed 

Wit It ign 
YOIIFa hiiIhIiIlV, 

•1'1) 

O1, 	iIt011i I'i101I11I1 I).i'V 

liohi'blC MiIIiit1 	)f I hi'IIVV l i l(lllmmtI 	'fii. I'iilil 	I.iili pi 

15, :;ilfhIi1lu Lane, NW-1)dU0 I 101)11 

c3e 

-9' c 

• 	 ij 

.4 



	

II' 	P ,  1 ,  kl . l) 	lIouii 
tiiIiii; 	H 	i 	'lAJ[ (IHH( i't'Ni)J tH (IA([) 

)iJt\1t 	III 

Dear Shri Mor an, 	 •' 	
: 

Please r oler lo my ()t let loller dolnci 05 W. MM reqardir tq cci lain 
allegations, raisd aqairtsl 	lui f\ ( J11)st1 I )ilidnr C! 'MG. N Ii Cliclo, Sllillollq, I 
am enclosinq a loiter Irorii Shi 	it ojit l)otln, Ml A, lrit Ira, nlleqinq Shri GI rosh 
Dastidr's partisin role if srIpnes;jrtq lli inlivilies itt the IN I U(; oftiliated l'ostnI 
Union in Agartal 	osln! Division, lie loller is selfoxtlnnatbry. 	. 

shall be gralr?li.Il I' yoi I (1)(1I(I l ) IOI 11 Ionic tilt) the 111rillor lo 	rtocessiry 
acliot i, 

Wilt r oqirç1s, 

Yours sit icorely 
7 

((.( )NJ I ()!! 1 LV1G! IAN )I:\J) 

I iii I )tyirii It ii t\i1irir 

F\11iriis(€r of Comllp,jllicllidlls & I 
(i.)vernrrleit nIt tJia. 
New Dëthi. 

Li tul As at )( )ve 

CO 

 

Ullice 	Ithtin, NI). (5 	Hrt 111)(11. il"q 	1 1'Iw;ui 	t'. P(It 	I (U HI I let. 	91.1 I•230I4 	/ 23(11 I33(ì 	i; 	I I :lus 	N,w I)iIii 	((llI 
II 	it 	ii 	7:Ii(,r)(, 	2:l(l(IU;(1i 
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tt1 

r(:I)(Ct 1V*V jIi ht,tmbly we oKa Hi 	.i si i ol- yOUYb(fl'OI(fl 

/ J(or recçuhnj us 1-oni th hDdc &( Chu?f Po,t MSr ene.31 5hslioriç 	rnê-ty 

lX' A 	ioh I),i 1dr 4r I 	ran1 io hss osl vc b 	57 I cttQh&IY  Cot 

TrIpura nci ,it(iriq in iht chmbe'(Vacah) of Ihe tec4or oF Posa Se', 

gartala use to qlV orders t-  some posa1 sIaR very 1oc to hm br tptyrn 

lm boiled eqq, Msft, weet 5  chckert, MtU n on, cold yrivkS, vahtS fruft 

	

j11he said, 1-(.,, y (-il S11f CoIiis 	 fTOnl ti1e- (IhI s 	npio'je'S isI nI;ss I',' fOr 

-Js entert:jin,rneflt againsl 1h ernrloye 	wL if 	boy d&iec i 	ve ry 

bscr.Iptlon.TheQ1I1 PNqthreat 4cthem io ''n' 	iii I (II1n1J ais. rouh 

some extent khi tt)1iU-'S CC) 	r1Yd IiI:si ;shln, h' 1  the rnos dgvoL4$i 

ting that Chief PMG cill; 1&Jy b at.d1kd emptoy; nd direcfly -eI them t 

ass nlghtswilh hiina( his plice ol-  stay 	Cicuft House, AqrLala. Hi mi't 

rget to a newly FT )I1ed lady empooye ots1d 	fl cofth Trpura. Dskrid- Wh 

Ôthers are workincj in Agrta1a i-fd Post Qjte. MI  the feaie. V4()rkCr ursdev 

ppst& Dcper.tr' ciii: no in 	ef€ pnic 	 rd lwyS p)rehevd sexual 
oture Iiy (lie said Chid P1G. prF frorits he is t 	bribe from th 

1rnpIoyecs Who w8ht t-O e;1 nIredittLietthoicabl€ pIaes 1ecerfl -ly, on 

sH2-O6O4 iIe(i nfl Ie. frns.fe' 6der wider j- he cjna1ure otiper(Iei1detfl 

()f Post offi(~'e <,iUuiq b () S offu4 Ajartal This, -frnsfeY order has teer 

sued to give benciit. in 9(,kjIii) é(rsployees who 1iavg ql'vcri him cash rflorey 

rr transfcrriiigth'm -to FhIr ehc4d place..So fr we c.ok kTh thF R-- 

3iO,OOO/ -  ( Thirty Thoniid ) hs ben paid to tirn s bibe. ti  

PY (0 ( 	' SC eflqu(Ty i.!-  you ciesive ihvoucjli any oEscr 

of your choice oi.ti - side the 1iva Se. and Shillonu regisrr 

	

We (lO.Iflflfl(I for 1 - 15 iT)h1i-diie 	rflOv& frorn the PI- c Chief PMC, 

hlllong at any cosF, Oilier vi 	any mishap may occuxby ow gn'dc ahd weM 

yishers at any time. 
H 

5, 	
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'isotu-c ft- )1[L1IIy, 
(W fniIe lrnp(oyeeS, 

ol osla( I)c?vIcloil, Ajart4l 

Iri p1Ar. 

to 
kihe Director GcncrnI of Po4;, 
H4ew Delhi-i. 
Lov to 

l( l(''.' 	I 'Is; I 

i ii 	'.5V(I ii C.I i 	;is' 

ii '1 ;1l e( ln(i('J'I1slIi 

nd ;ifortt:ioi 1orI n kicvi @Pi/)I sri u1 ( I' I ')I i 

Ce3C 	
. 

Sri)t. 	;oI11c 	;1I1Iiii, i'i'.irI:ii. 	I All 	sHill (ns 

10, Jtip'it.li, N(WJ)f.iIii for kiIl(HI(iflIIllflhlHIl 1 

Sr Santo;h Molari Uch, I Innos;;nisle Mlisi',I ( S r 
 il :hnin 	foil i('.iVV liulii',Ii 	'',,( 	 ViSIiI1l('Ili (si 

-- 	 . 	

isis Ii;s, Nrvj PO N I or 

d 
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IN THE CENTRAl. ADI 14LfRM lvi ' 'RIBUNAL 

-S..- 

GUWAHATI BENCH : AT GUWHATI 

O.A. No. 	12004 

Sri Bipul Ranjan Halder 	 Applicant 
-versus 

Union of India & others 	 Respondents 

SYNOPSIS OF THE CASE: 

Date 	I Particulars 	 I Annexure I 

1970 	The applicant joined in service under the 
respondents as Postal Assistant. 

Since then the applicant rose to the 
present position of Assistant Director 
Postal Services (Group B Cadre) in 
Officer Grade. In his blmelessservice 
career of 34 years the applicant. as been 
transferred for 13 times in three different 
circles. 	-- 

30.9.04 Impugned order of transfer from Shiflong 	A & B 
to Kohima issued and the 
released/made to hand over charge on the 
same day within 2 hours. 

Grounds for challenging the order of 
transfer: 

The impugner order of transfer is 
issued in violation of provisions of Rule 
37A, 38, 41, 42, 43, 45, 46, 57, 73, 74 

• 	 and 75 of the Posts and Telegraphs 
• 	 Manual, Vol. IV (Establishment) 

The impugned order is issued 
• without considering the aspect of the 

applicant that his wife is a Govt. of 
Assam servant at Karimganj and there 
are specific guidelines and directions 
issued by the Govt. of India from time to 
time relating to the posting of husband 
and wife in the same station. 



kr 

C) 	The impugned order of transfer is 
passed by an incompetent authority 

The fact that the wife of the 
apphcant is a chronic patient of 
rheumatoid arthritis was not considered. 

That the impugned order of 
transfer is vitiated by malafide on part of 
the respondent No.2 who has been 
implicated by name in the application. 

That the applicant has been 
victimized as being a member of the 
Officers' Association and despite there 
being specifica 

That the applicant has been 
discriminated against as the case of 
another similarly situated person has 
been considered by posting him at his 
station of request. 

That the representation made by 
the applicant on 15.9.2004 and 
30.9.2004 are still pending consideration 
before the competent authority. 

Relief Sought for: 

io aside and quash the impugned order 
of transfer dated 30.9.2004 (as in 
Annexure A) and the release order dated 
30.9.2004 (as in Annexure B); 

to direct the respondents to dispose of 
the representations dated 15.9.2004 and 
30.9.2004; 

in the interim, to stay/ suspend/ or 
keep in abeyance the operation of the 
impugned order of transfer dated 
30. 9.2004 

Filed by 
'7&QAV A. 

(Bibhash Pathak) 
Advocate 
Date: ç.. to., 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH : AT GUWAHATI 

O.A. No. 	12004 

Sri Bipul Ranjan Halder 	 Applicant 
-versus- 

Union of India & others 	 Respondents 

INDEX 
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14. Annexure L Letter dt. 22.9.04 36 

 Annexure M Circulardt. 11.4.2001 37-38 
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Filed by: 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH AT GUWAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 
ADMINISTRATIVE TRIBUNAL ACT, 1985) 

ORIGINAL APPLICATION NO. 	OF 2004 

BETWEEN 

Shri Bipul Ranjan Halder, 

Son of Birendra Kishore Halder, 

Town & P.O. Karimganj 

District- Karimganj (Assam) 

Applicant 

-versus- 

	

1. 	Union of India 

Represented by the Secretary, Govt, of 

India Ministry of Communications, 

Department of Posts, New Delhi. 

	

3- 	Sri Abhijit Ghosh Dastidar, 

Chief Post Master General, 

North East Circle, Shillong - 793001. 

Respondents 

DETAILS OF THE APPLICATION: 

1. PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

(I) 	This application has been made against the order of transfer vide 

Memo No. Staffl9-2104 dated 30.9.2004 (Annexure A) thereby 



transferring the applicant from the Office of the Respondent 

No.2, Shillong to Kohima as the Deputy Superintendent of Post, 

Nagatand, Kohima Division with immediate effect. 

The release order/ certificate of transfer of charge dated 

30.9.2004 (Annexure B) thereby reliving the applicant under 

compulsion within two hours from the receipt of the transfer order 

with immediate effect. 

Non-consideration of the representations dated 15.9.2004 and 

30.9.2004 submitted by the applicant to the competent authority 

for consideration/ review of the order of transfer. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the instant 

application is within the jurisdiction of this Hon'ble Tribunal. 

LIMITATION: 

The applicant further declares that the subject matter of the 

application is within the period of limitation prescribed under the 

Section 21 of the Central Administrative Tribunal Act, 1985. 

FACTS OF THE CASE: 

4.1 	That the applicant is the citizen of India and a permanent 

resident Karimganj Town, P.O. Karimganj, District- Karimganj 

(Assam) and as such, he is entitled to all the rights, protection 

and privileges as guaranteed under the Constitution of India and 

the laws framed thereunder. 
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4.2 That the applicant joined in service under the respondents as 

Postal Assistant in the year 1970 and rose to the position of 

Assistant Director Postal Services (Group B Cadre) in Officer 

Grade. The applicant has put in almost 34 years of blameless 

service and he is serving the cause of the Government of India 

with all dedication, devotion and sincerity. 

4.3 That during his service career the applicant has got transferred 

to as many as 13 timejo the places covering the three postal 

circles, viz, North East Circle, Assam Circle and West Bengal 

Circle. Lastly the applicant got transferred from West Bengal 

Circle to the North East Circle (his present place of posting) with 

effect from 1.7.2002. The applicant has completed 2 years and 3 

months of service in his present place of posting where he is 

entitled to continue at least for 4 years as rotation posting. 

4.4 That the respondent No.2 has issued the impugned order of 

transfer vide Memo No. Staff/9-2104 dated 30.9.2004 (Annexure 

A) transferring the applicant alongwith others from the Office of 

the respondent No.2 to Kohima as Deputy Superintendent of 

Posts, Nagaland Division, Kohima. It is pertinent to state here 

that the said order has been made to be issued by the applicant 

himself as the respondent No.2 compelled him to do so. It is also 

pertinent to state here that the said transfer orders are to take 

immediate effect whereas the one of the transferee at SI. No. (d) 

has been made to be relieved only on 18.10.2004 who is to be 

released by another transferee, namely Sri Anil Baran Dutta at 

SI. No. (a). Whereas, the applicant has been immediately 

relieved, hardly after 2 hours on the same day from the time of 

receipt of the transfer order. The applicant was also forced to 

sign the certificate of the transfer of charge without actual 

handing over of charge to the relieving officer, namely, Sri Anil 
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Baran Dutta. This was done in complete violation of the 

provisions of transfer of charges as required under the provision 

of Rule 73, 74 and 75 of the Posts and Telegraphs Manual, 

Vol. IV (Establishment). It is also explicit from the order of the 

transfer that there is no whisper abo'ut the approval of the 

competent authority to issue such transfer order. The competent 

authority to issue such transfer is the Respondent No.2 as 
- - 	

- - ••----.---- 	
- - a - 

provided under Rule 34 of the Posts and Telegraphs Manual, Vii. 

IV read with the Schedule —2 of the Postal Manual Vol. III. The 

impugned transfer order has been issued by the applicant 

himself, who is not the competent authority, thereby transferring 

himself aiongwith others. Therefore, such order of transfer is 

illegal and can not sustain in law and is liable to be set aside and 

quashed. 

The copy of the impugned transfer order and 

certificate of transfer of charge, both dated 

30.9.2004 are annexed as Annexure A and B 

respectively. 

4.5 	That even after being relieved, the applicant appliied for earned 

leave before joining at the place of transfer, i.e. Kohima and the 

• 	said earned leave has been granted ,!oirn with effect from 

5.10.2004 to 24.10.2004. The arrangement being locally made to 
• • - 	 - • -- 

relieve the applicant by a substitute from the same office at 	' 

Shillong, the work will in no way suffer in case the order of 

transfer is reviewed/ cancelled and/or suspended or kept in 

abeyance during the pendency of this present application. The 

leave has been granted to the applicant vide Memo No. Staff/7-

118/2002 datedi5.9.2004Jt is to be noted that this leave was 

granted prior to the issuance of the impugned transfer order 

dated 30.9.2004. In the impugned transfer order there has been 

a categorical note at Clause 2 that Sri Niranjan Das will be 

relieved on 18.10.2004 by Sri Anil Baran Dutta, whereas, by the 

V 
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leave sanction order it has been specifically stated that said Sri 

Niranjan Das will look after the duties of the applicant, B.R 

Halder, upto 24.10.2004. This is nothing buta glaring instance of 

malafide and whimsical action of the respondent No.2 who is 

guided by his own whims and emotions. As such the transfer 

order being vitiated by malafide and illegality is liable to be set 

aside and quashed. 

A copy of the said memo dated 15.9.2004 is 

annexed hereto as Annexure C. 

4.6 That the applicant, however, made a representation on 15.9.2004 

prior to the issue of the impugned transfer order on 30.9.2004 

with a request to transfer him to a place, namely, Dharmanaqar 

which is nearer to his native place, on the ground that his wife is 

a chronic patient of rheumatoid arthritis so that he can look 

after his ailing wife. It is also needless to mention here that the 

applicant is a childless lonely man and there is none to look after 

his ailing wife who needs help of others in her day-to-day 

avocations. But the impugned order of transfer was issued in 

total disregard to the said representation dated 15.9.2004. That 

being the position, the applicant, on receipt of the transfer order, 

immediately on the same day submitted another representation 

dated 30.9.2004 stating therein about his request to transfer and 

post him at the Postal Store Depot, Silchar or at Dharmanagar on 

the genuine ground of the chronic ailment of his wife. By the said 

representation, the applicant also stated that his wife is a 

Government Servant of Assam under the Education Department 

and serving as Assistant Teacher. By the said representation, the 

applicant also mentioned about the Govt. of India curricular 

envisaging that the husband and wife should be posted at the J 
same station. But the said representation is also pending 

consideration by the respondent No.2. From the transfer order 

itself, it is very much clear that there was a post available for the 

4 

'~_r 
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applicant to be posted at Dharmanagar or at Silchar, but 

unfortunately, by not considering the request of the applicant, 

one Niranjan Das at Sl.No. (d) has been posted there at 

Dharmanagar and Sri S. Choudhury at Silchar. 

It is respectfully submitted that the wife of the applicant, namely 

Malabika Halder has been undergoing treatment under the 

Appollo Hospital Chennai since 21 .5.2002 and her treatment is 

still going on. She is also undergoing some ayurvedic treatment. 

continuously at Calcutta. The latest such treatment she received 

was on 7.9.2004. So it is abundantly clear that the wife of the 

applicant is a chronic patient requiring assistance from the 

applicant. 

Copies of the representation dated 15.9.2004 

and 30.9.2004 and the prescriptions/proof of 

treatment are annexed hereto as ANNEXLJRE 

D, E and F series respectively. 

4.7 That the Govt. of India, Ministry of Communications, Department 

of Posts, vide its letter No.70/95/86-SPB.1 dated 24.7.1986 

adopted and agreed to implement the provisions of transfer and 

posting of husband and wife as per Office Memorandum No. 

28034/7/86-Estt (A) dated 3.4.1986. As the said provisions was 

not so scrupulously followed by the Departments to transfer and 

post the husband and wife at the same station as envisaged in 

the said circular, the Govt. of India once again brought out 

another Office Memorandum vide No.28034/2/97-Estt.(A) dated 

12.6.1997. This was issued by the Ministry of Personnel, Public 

Grievances and Pension, Department of Personnel and Training. 

By that circular, the Govt. of India further emphasized that the 

provisions of the O.M. dated 3.4.1986 should be followed and 

directed the Departments to ensure that such posting is 

invariably done, especially till their children are 10 years of age if 
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posts at the appropriate 	level 	exist in the 	organization at the 

same station and if no administrative problems are expected to 

result as a consequence. This O.M dated 12.9.1997 was adopted 

by the Department of Posts vide circular No. 137-46/97-SPB-1I 

dated 21.8.1997. In spite of the said repeated instructions, the 

administration in various departments failed to implement the 

provisions of the above two OM's and therefore the Ministry of 

Personnel, Public Grievances and Pensions, Department of 

Personnel an Training, brought out another OM vide No. 

2803412312004-Estt.(A) dated 23.8.2004 and directed the 

Departments to follow the provisions of the OM's dated 3.4.1986 

and 12.6.1997 in letter and spirit even when there were no 

administrative constraints. By the said OM it has further been 

directed that the guidelines laid down in the said OM's are strictly 

followed while deciding the request for posting of husband and 

wife at the same station. This OM dated 23.8.2004 was also 

I  adopted by the Department of Posts vide No.141-178/2004-

SPB:ll dated 22.9.2004. However, is spite of the said clear 

guidelines, the case of the applicant has not been considered by 

the respondents. 

The copies of the OM dated 3.4.1986, letter 

dated 24.7.1986, OM dated 12.6.1997, letter 

dated 	21.8.1997, OM dated 23.8.2004 and 

letter dated 22.9.2004 are annexed hereto as 

ANNEXURE G, H, I, J, K and L respectively. 

4.8 That the Govt. of India, Ministry of Communications, Department 

of Posts also brought out a circular vide No. 141-35/2001-SPB-11 

dated 11.4.2001 thereby laying down the policy guideline on 

rotational transfer. By the said guidelines, it was stated that all 

the employees completing post tenure may be rotated subject to 

the broad principles of rotational transfer. In the said circular, it 

was specifically stated that inter-station transfer should be 

(r 
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restricted to minimum in view of the austerity measures. By the 

said circular it was also provided that the tenure of posting may 

also be extended by one year. But in the instant case the 

applicant was put only 2 years 3 months service at Shillong 

whereas his tenure according to the provisions of law as laid 

down in the Posts and Telegraphs Manual, Vol. IV 

(Establishment) is 4 (four) years as per Rule 57 of the said 

Manual. Moreover, had the request transfer of the applicant been 

considered, the applicant could have not claim any such TA, DA 

etc. to support such policy guidelines. As such, the applicant was 

entitled to remain posted in the Office of the Chief Post Master 

General, Shillong at least for 4 years. Itis pertinent to mention 

here that as there is no post at the leveL of the applicanLat. 

Karimganj, the native place of the applicant where his wifeJs, 

workhig in a Government School, he could look after his wife 

even from Shillong as it is comparatively nearer and having easy 

communication. But by the impugned transfer order the applicant 

has been transferred to Nagaland, Kohima, which is a disturbed 

area with extremist activities and without any easy 

communications and accessibility. If the applicant is posted at 

Kohima he would not be able to assist his wife in any way which 

will directly affect the life of his wife and frustrate the Govt. 

guidelines issued in this regard. 

A copy of the said order dt. 11.4.2001 is 

annexed hereto as the ANNEXURE-M. 

4.9 	That the applicant is an Ofice bearer of the Officers' Association 

and currently holding the post of Assistant Secretary of the said 

Association. The Office Bearer of the Association requires to 

discuss/interact with the Fespondent No.2 on various occasion 

off and on relating to various demands of the Officers including 

the matter of transfer and posting, accommodation etc. The 

applicant, on several occasions in the capacity of Office Bearer 
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of the Officers' Association had to react to the treatment of the 

respondent No.2 and had to indulge in hot altercation on the 

issues taken up by the Officers' Association, more particularly 

when he alongwith other office bearers had to discuss on the 

issues like withdraw of SID facilities extended to the residential 

and office telephones of gazetted and non-gazetted officers of 

Meghalaya Division and relating to the curtailment of 'Tour 

Traveling Allowance'. The respondent No.2 directed the applicant 

in Official capacity to issue instruction to the concerned authority 

thereby withdrawing the STD facilities extended to residential 

and office telephone vide letter No. TECH/40 1/76/I1 dated 

16.9.2004. This curtailment of facilities created resentment 

among the officers and the matter was taken up by the Officers' 

Association. Similarly, the respondent No.2 also issued letter No. 

BGT/1-1/2004-2005 dated 28.7.2004 and Jetter No. 

AP/TA/Misc/89-90 dated 10.9.2004 and thereby issued order by 

curtailing expenditure in the Tour TA allegedly as an economic 

measure. This issue was also taken up by the Officers 

Association and this led to some misunderstanding between the 

respondent No.2 and the Officers' Association, particularly 

between the applicant and the respondent No.2. On severl. 

occasion, the respondentNo.2 openly declared in presence of all 

the office bearers while holding meeting with him that he would 

see how the Officers' Association could survive and stand before 

him and he will see that the Officer Bearers are transferred to 

elsewhere and spread out so thatthere would be no occasion of 

their holding meeting like that in future. The respondent No.2 in 

that way bore in mind some ill feeling and hatred towards the 

Office bearers of the Officers' Association and more particularly 

towards the applicant. Under such situation, the Officers' 

Association held its meeting on 1 .9.2004 and discussed the 

issues in the said meeting in its Resolution No. 4, 5 and 6 and 

decided to take action accordingly. The copy of the said 

resolution was also sent to the respondent No.2 alongwith other 

authorities. The respondent No.2 took exception to such 
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resolution of the Officers' Association and as a result the 

respondent No.2 caused to issue the impugned transfer order as 

a first hand action towards the office bearers and the applicant 

fell victim of the malafide action of the respondent No.2. 

The copies of the letter dt. 6.9.2004, 

28.7.2004, 10.9.2004 and minutes of the 

meeting of the Officers' Association dated 

1.9.2004 are annexed as Annexure N, o, P 

and Q respectively. 

4.10 That the Officers' Association in which the applicant is the 

Assistant Secretary is an authorized and recognized Association 

under the provisions of "Central Civil Services (Recognition of 

Service Association) Rules, 1993" as provided in order of the 

Department of Post vide letter No. 13-1/93-SR dated 10.8.1994. 

The law is also well settled that the Office bearer of recognized 

Associations are immune from transfer liability during the term of 

their office. As per Govt. of India, Ministry of Home Affairs Office 

Memorandum No. 26/3/69-Estt(B) dated 8.4.1969, it is the duty of 

the Government to bring the General Secretary and one other 

Executive Member of recognized Associations to the Head 

Quarters. The Head quarter of the Officers' Association in the 

instant case in the instant case is Shillong and therefore the 

respondents are to provide the posting of the office bearer in its 

Head Quarter. The transfer of the applicant out of the Head 

Quarter at Shillong is therefore illegal, arbitrary and vitiated with 

malafide and the same is liable to be set aside and quashed. 

The applicant craves the leave of this Hon'ble Tribunal to rely 

upon and produce the relevant portions of the aforesaid Rules 

and the circulars at the time of hearing of the case. 
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4.11 That the respondent No.2, Sri Abhijit Ghosh Dastidar is a person 

of different temperament and he is irritable by nature. He being a 

divorcee has a disturbed family life. This unfortunate background 

of the respondent No.2 has led to various type of mis-deeds. 

There has been a series of written complaint against him 

touching his personality and sexual behavior. Such atrocious 

behavior perpetrated by the respondent No.2 towards his fellow 

subordinate staff has even went up to the Central Minster for 

interference and action to stop or correct him from exhibiting 

such behaviour. The respondent No.2 has also allegedly resorted 

to various illegal activities which are criminal in nature as per the 

said written complaint which has been taken up by the Ministers 

including he Ministry of Communications and Information 

Technology. 

The written compliant and the communications 

made by the Minister to Minster are annexed 

hereto as Annexure R series. 

4.12 That the applicant in this case is the victim of discrimination 

meted against him by the respondent No.2. The applicant 

submitted his representation which was registered in the Official 

register at Sl.No. 1, while one Sri Subroto Choudhury, an officer 

similarly situated with the applicant also submitted similar 

representation at a much belated stage which was registered at 

Sl.No.2. But the respondent No.2 considered the case of Sri 

Subroto Choudhury and posted him at the Postal Store Depot at 

his request whereas the request of the applicant has not been 

considered at all by the respondent No. 2 in spite of the genuine 

ground and family problem of the applicant best known to the 

respondent No.2. Such type of treatment is certainly 

discriminatory and violative of the provisions of Airticle 14 of the 

Constitution of India and also vitiated with malafide for the 

reasons as stated hereinabove. As such, it is a fit case where 
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this Hon'ble tribunal would be pleased to interfere with the 

impugned transfer order and set aside and quash the same. 

4.13 That the applicant demanded justice from the respondents which 

has been denied to him. 

4.14 That this application has been made bonafide and for the ends of 

justice. 

	

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

	

5.1 	For that the impugned transfer order dated 30.9.2004 (Annexure 

A) is illegal and arbitrary and is liable to be set aside and 

- quashed as violative of the provisions of Rule 37A, 38, 41, 42, 

43, 45, 46, 57, 73, 74 and 75 of the Posts and Telegraphs 

Manual, Vol. IV (Establishment). 

5.2 For that the impugned transfer order has been issued by the 

same person transferring himself alongwith others, whereas the 

competent authority to issue such order of transfer is the 

respondent No.2. There is no whisper, anything what so ever that 

the order of transfer has been issued with the sanction of the 

said competent authority as the settled provisions of law is that a 

transfer order issued by an incompetent authority is liable to be 

set aside and quashed. 

':4 

5.3 For that the impugned order has been issued under compulsion 

and duress at the instance of the respondent No.2 who vowed to 

victimize the applicant who is one of the Office Bearers of the 

Officers' Association for raising the common issues of the 

Association and for vindication of their claims and as such the 

said impugned order is very much vitiated with malafide although 
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such Office bearer are entitled to immunity from transfer during 

the tenure of office. 

	

5.4 	For that the applicant is also entitled to be considered for posting 

at his place of choice nearer to his native place where his wife is 

serving as a State Government Employee and she has no scope 

to be transferred to the place of the applicant and for which there 

is specific guidelines and directions issued by the Govt. of India 

from time to time relating to the posting of husband and wife in 

the same station. 

	

5.5 	For that the respondents failed to consider the representation 

submitted by the applicant to transfer him to Dharmanagar and/or 

to cancel his transfer order to Kohima on the ground of chronic 

aliment of his wife. 

	

5.6 	For that the respondent No.2 acting malafide forced the applicant 

to hand over the charge to the reliving officer without without 

actual handing over of the charge as required by Rules. 

5.7 For that the transfer of the applicant has been made without 

considering his representation registered at Sl.No. 1 whereas, 

the case of the person at SI. No. 2 has been considered which 

amounts to violation of Article 14 of the Constitution of India. 

	

• 5.8 	For that the representation submitted by the applicant on 

15.9.2004 and 30.9.2004 are still pending consideration by the 

respondent No.2, whereas the settled provisions of law relating 

to transfer is that the personal difficulties and family problems 

• are to be taken up with the administration through representation 

and the competent authority in the administration is under a duty 

to consider such representation and to pass speaking order to 

this effect which has not been done in the instant case. 
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5.9 	For that the impugned transfer order, transfer of charge, grant of 

leave to the applicant and also the substitute provided for the 

period of leave are the clear instances of malafide action of the 

respondent No.2 acting in haste and in a whimsical manner. 

5.10 For that in any view of the matter and the provisions of law the 

impugnd transfer order is not tenable in law and the same is 

liable to be set aside and quashed. 

DETAILS OF REMEDIES EXHAUSTED: 

That the applicant declares that he has exhausted all the 

remedies available to him and there is no alternative and 

efficacious remedy available to him. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTHER COURT: 

That the applicant further declares he has not filed any 

application, writ petition or suit regarding the grievances in 

respect of which this application is made, before any court or any 

other Bench of the Tribunal or any other authority nor any such 

application or suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances of the case, the applicant 

most respectfully prays in this Hon'ble Court that the application 

be admitted, records of the case be called for and notices be 

issued to the respondents directing them so show cause as to 

why the relief sought for should not be granted to the applicant 

as prayed for and after hearing the parties and perusing the 
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records including the causes, if any shown by the respondents, 

Your Lordships would also be pleased to: 

8.1 	to set aside and quash the impugned order of transfer dated 

30.9.2004 (as in Annexure A) and the release order dated 

30.9.2004 (as in Annexure B); 

8.2 to direct the respondents to dispose of the representations dated 

15.9.2004 and 30.9.2004 and to pass speaking order thereon 

within a time frame as may be stipulated by this Hon'ble Tribunal; 

8.3 	to pay the cost of the application; 

8.4 	or may pass order for any other relief to which the applicant is 

found entitled to under the facts and circumstances of the case. 

INTERIM ORDER PRAYED FOR: 

Pending, disposal of the application, the applicant prays for grant 

of an interim order thereby staying/ suspending/ or keeping in 

abeyance the operation of the impugned order of transfer dated 

30.9.2004 (as in Annexure A) and the release order dated 

30.9.2004 (as in Annexure B) until further, order to be passed by 

this Hon'ble Tribunal or till the disposal of the original 

application. 

The application is filed through Advocate. 

PARTICULAR OF I.P.O.: 

I.P.O. NO. : 

Date of Issue : 

Issued from : 	 e 	0 
Payable at : 

LIST OF ENCLOSURES : As stated in the INDEX. 
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VERIFICATION 

I, Sri Bipul Ranjan Halder, son of Birendra Kishore Flalder, aged 

about 54 years, permanent resident of Karimganj Town, Post Office 

& District - Karimganj, Assam, do hereby solemnly affirm and state 

that the statements made in the application in para 

.... ................ are true to my knowledge and 

belief, those made in para 

being matter of records, are true to my information derived 

'therefrom and the rest are my humble submission and legal advice. 

1 have not suppressed any material fact of the case. 

And I sign this verification on this 	th day of October, 2004 at 

Guwahati. 

4P.,nt 



DErARTMUNT OF POSTS INDEA 
QFFlC1 OF THE CHIEF I'OSFMATEE GFNR Al. N. F. CltCI.,E:: SII1LLON€1793 001. 

Ivierno No. Staffl9-2/04 	 Dated Shillot ig Ii ie aoh 	)H ii ) - I I( 04 

Subject:- 	Posting/Transfers of Gazetted Officers in N. E. Circle. 

The under mentioned posting/transfer order in respect of Gazetted Officers are 

issued on administrative grounds to have immediate effect.' 

FNo.

F- Group'B'

e/Designation JPresent appointment 	
Transfer to next Remarks 
appointment  

nil Baran Dutta, 	ADPS/CO, Shillong. 	 ADPS(Staff/TeCh) 	Vice Sri B. R. 

  CO., Shillong. 	Halder 
transferred 

Sri Bipul Ranjan 	ADPS(Staff/Tech) CO. . 	Deputy Supdt. of 	Vice Sri S. 

Halder, PSS Gr. 'B' 	Shitlorg. 	 Post, Nagalañd 	Choudhury 

Division Kohima 	transferred :  

Sri Subrata 	 Dy. Supdt. of Posts Nagaland 	Supdt. Postal 	Against 

Choudhury, PSS 	Division, Kohima. 	 Stores Depot, 	vacant post 

Group 	.... -.. - 	 Sitchar. 

Sri Niranjan Das, 	ADPS(PLI/BUSifleSS 	 Supdt. of Posts. 	Vice Sri Sunil 

P55 Group 'B' 	Development! 	 Dharmanagar 	Das, 

Technology/PhilatelY) co. 	Division (Tripura) 	transferred 

Shillong. Has been working as 
ADPS, CO/Shiltong since 
June' 98. 

Sri Sunil Das, PSS 	
Supdt. of Posts, Dharmanagar ADPS(PLI/BuSifless Vice Sri N. 

Development/Tech- Das, 
Group 'B' 	 Division, Dharmanagar  

(Tripura) Has been working as nology/Philately) 	transferred. 

Supdt. Dharmanagar Since 	CO/Shillong. 

Janua'200I.......
.__ 	.. 	 _. 

The officer at SI. (d) will he relieved on 18-10-04 by Sri Anil Baran Dutta. 

Relevant charge reports and last pay certificates will be issued to all 

concerned. 

B. ~Rldald er) 
Asstt. Director (Staff) 

ve 	
For Chief Postmaster General, 

N. E. Circle Shillong. 

Contd,.P12... 
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DEPARTMENT OF POSTS:: INDiA 
OFFICE OF THE CHiEF POSTMASTER GENER AL N.E. CIRCLE:: SHILLON-793 001. 

Memo No.Staff/7-1 18/2002 
	

Dated at Shillong,.the 15th September' 2004. 

The Chief Postmaster General, N. E. Circle, Shillong is pleased to grant 
earned leave for 16 days to Sri B. R. Halder, A. D. (Staff) CO., Shitloñg w.e.f. 5-10-04 to 
20-10-04 suffixing 21-10-04 to 24-10-04 being holidays & Sunday subject to the availability 
of leave at his leave account. 

During the period, Sri Niranjan Das, DDM(PLI) 0.0., Shillong will look after 
the duties of the officer in addition to his assigned duties without extra remuneration. 

Certified that the officer would have continued in the grade but for his 
proceeding on leave during the above period. 

B. R. Halder) 
Asstt. Director (Staff) 

For Chief Postmaster General, 
N. E. Circle, Shillong. 

Copy to: 
The D. G. (SPG) Dak Bhavan, Sansad Marg, New Delhi-hO 001. 
The D. A. (P), Shillong. 
The A. D. (A/Cs), 0.0., Shillong. 
The JAO (BGT), 0.0., Shillong. 

R. Halder, A. D. (Staff) 
Sri N. Das, DDM (PLI), 0.0., Shillong. 
P/F. 
Office Copy. 

For Chief Po4tmaster General, 
N. E. Circle, Shillong. 

içiç)P 	fr  

-V. 
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ANNEXURE: ID 
To 

The Chief Postmaster General, 
North Eastern Circle, Shillong-793 001. 

Subject:- 	Prayer for transfer and posting to Dharmanagar. 	
11 

Sir, 

With due respect and humble submission I beg to state that 1 have been 
serving as Asstt. Director in C.O. Shilidng with effect from 1-7-02 while my wife who has 
been suffering from rheumatoid arthritis has been residing at my permanent residence at 
Karirnganj (Assam): Since she has been serving in the Education Department under the 
Govt. of Assam, it is not feasib'e on her part to accompany me. 

I would, therefore, request you to be kind and gracious enough to transfer me 
to Dharmanagar which is nearer to my home station on completion of my post tenure or 
when there will boa clear vacancy there in January' 05 on completion of post tenureby the 
presentincumbent so as to enable me to look after my ailing wifefrra closeiproximity. 

Dated atShillong, 
the 15'09-04. 

Yours faithfully, 
I 

I 	' ( 
B. RI Halder ) 

Asstt. Director (Staff) 
0/0 the Chief Postmaster General, 

N. E. Circle, Shillong. 

CsC 	
tfflo&o 



To 	

A1INEXup E 1~\ 

The Chief Postmaster General, 
North Eastern Circle, Shillong-793 001. 

Subject:- 	Prayer for review of transfer order in the light of Ministry of Personal, Public 
Grievances & Pensions Department of Personal & Training OM 
No.2803412312004-Estt (A) dtd .23-08-2004. 

Reference:- C.O's memo No.Staff/92/04  dtd. m b oL1 

Sir, 
With due respect I beg to state that I joined C.O. Shillong on 01-07-2002 on 

transfer
, 
 from W.B. Circle and yet to complete my post/station tenure. But as my wife who 

is serving in the Education Department under the Govt. of Assam and residing alone at my 
permanent resident at Karimhanj has been suffering from Chronic Rheumatoid Arthritis 
since long and there in none to look after her, I requested the authority to transfer me to 
PSD, Slichar or Dharmanagar vide my representation dtd.7-01-03 as both the above 
stations are nearby to my home town. Subsequently when the post of Supdt. PSD, Silchar 
has fallen vacant on 1-8-04, I came to know fron informed sources that this post will not 
be filled up soon. As such I again reiterated my request vide my representation dtd.15-9-04 
to transfer me to Dharmanagar either in completion of my tenure or on completion of 
tenure by the present incumbent of Dharmanagar who is due to complete his post tenure 
in January'05. Obviously I was waiting for my transfer to Dharmanagar or PSD, Silchar. 

But as misfortune would have it, I have this day been transferred to Kohima 
in stead of PSD, Silchar or.Dharrnanagar Division although there is a clear instruction to 
give utmost importance to the enhancement of women's status in all sectors and walk of 
life by posting husband and wife at the same station/nearby station even when there are 
no administrative constraints. This has really come to me as a bolt from the blue as there 
was ample scope to transfer me either to Dharmanagar Division or PSD, Silchar. 

In view of what is stated above I would once again urge upon your goodself 
to review my order and post me to either of the posts/stations mentioned above and 
thereby enable me to look after my ailing wife from closer proximity. A copy O.M. No. 
referred to above is enclosed for ready reference. 

Dated,hillong 
the 30-09-04 

Yours faithfully, 

(B.R.Halder) 
Asstt. Director (S&T) 

0/0 the Chief Postmaster General, 
N. E. Circle, Shillong. 

Copy to:- 
The Director General of Posts (Staff) Postal Directorate, New Delhi for favour 

of information and necessary action. 

(B. R: Halder) 
Asstt. Director (S&T) 

' 
lot 

'v.) -v 
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Apollo 
4T Hospitals 

Chennai 

ANNEXURE: F 
L JJEPATMENT OF RHEUMATOLOGY 

Dr. S. RAMAKRISHNAN, 
MD (Gen.Med.) DM (Rheurnalology) 

CONSULTANT RHEUMATOLOGIST 
F-MiiI rarnsri(Smd1 vsnLnot.in 

:4\wV/:ojCW Aq 

1l4 	DO  5 

(I 

• 

Greams Lane, Oft. Grearns Road, Chennai - 600 00(5 

Phone : 8293333, 6290200 Fax : 91-44-8294429 
,ams ':'Apollo.HosP. Telex: 41.6419 AHEL IN 
Regd.Office: 19 Bishop Garden, Chennai -600 028. 

E-MAIL : ahel@vsnicom 
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J.'APOLLO 
HOSPITALS' 	

T' 

MASTER HEALTH CHECK-UP 

MHCF 

NAME: 	 ' 	DCt 	AGE:' _45 

PEG. NO: 	 DATE: 

Please '  read and follow the detailed instructions given on page 2 and 6. If you have 
an doubts please contact the receptionist at the MHC counter. 

6LLJJ (3 & 6) u 	ju6utI uIU 	1uJ6T. 6J1T6)J 

	

3LSk, LJL96in MHC 	unel6T ff36196)UJ . 

(4, 6) 	az .'oSo& b 	 MHC ecr 

it UrM iffITfIV Ull 9 5 34Z 6 W f?Jt 3h 3'1 31Th UPW I 3f 

This card must be kept safely with you till all the tests are over and brought with 
you when you come to receive MHC reports from consultants. 

iQ&tijj jà 	UULL,QJ 	6UJW UTtD 	 I(If 

	

ISUUUffL.. 	JWQUIT( 	Q6T® 

s 	bS 	SP.)  

oc" 

frr BPI 3TIU 91ThT 	3ft 3 	fTh 1M 	t 	PT?T 	1 1V I 

Please keep up your Review Appointment On time. The consultant physicians will not 

be available at all times for counselling and handing over your reports. If you require 
a change of appointment time please telephone the MHC dept (8293333 
Ext. 5878. 5888) and fix up an alternate appoinment. 

Was examined by Dr. 	 a 
Ld) UITa' Q.UJ WCWT 

Time & date of Review 
Cu 	Quth 	Cth 

- 	(TUT1T 	 . 

ç) 4" 

ô.40t 
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Reporting 1 	SIgitature 
lime 

I .o 

No. 

Payment 

urij, 

1st sample blood & ur 	(I 

(Q )  

2nd sample btoa' urine 
(2,hf' afteçjtj / Glucose) 

tL!QJLI 	 i 
(àCj 
2 (DIIf CI%.th MA 

rr' :Hifl 5. 	y Chest 
Not for 

w.iq l'mduCç 

;,nft 116 

History 
LOW 

•*fli 	ft1T1I 

T. 	Physical examination 8i sot'4s 
1TOft! 

8 	For women. Gynec check up 
ii 

. 	 . 
3i.'cI1 * 

10. 	Ultrasound Abdomen 	
Upper abdomen and Lower a 

 44,4.4 - 
m. 	

- 

.... 
ii 	Additional 	Is or consultation . 

W I1WJST 	
jrff 

($f 
41 . 

Nameand Sighature of the MHC Receptionist 

NONE=  
ko 

Name of Tests 

	

%o 	Caeh/Credjt Card 

	

wft ___• 	 - 	
Credit letter/Others 

UTa 

(ç t) 

_- 	 35. 2 iii. ba-3d 
t 	i'ti tr 

1 
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fl4cri'za/ c4zarzcta c4j 

M.A.S.F., W,B,G.S. (Ex.) F.I.C.A. 
Ayurvedatirtha, Visagacharya 
Emeritus Professor (Ex.) 
J. B. Roy State Ayurvedic Coflege & Hospital 

DHANWANTARI AYURVED BHAVAN 
Chamber: 

85, Beadon Street, 
Koikata - 700 006 ©:2530-2141 

11-12 Noon, 7-10 PM. 
Sunday Evening Closed 

Residence: 
11 B, Anath Deb Lane, 

Kolkata - 700 006 ©: 2555-9075 

Dte 6..  
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- 	 ANNEXUE.q 
I 

• 	 NO.l8O34/7/R$tt( j ) 
Governuient. of India 

	

iizi.tstry o: Prs (Jfl1)f3]. 	1? .G. & Panions 
(I'(IL,InIiI' 	j 	J • ) [':Inn 	'fl1' 	frjfl In:' 

New DeLbi the 3.4.06 

OFF ICE 	 1JJ M 

Subjeat_ Postinq ot huh;jrj and wife at: te saffa St4j0fl. 

	

The queo 	
- 	 , "ui& - in ut. a policy regrdi) ti'e posting at the same pla 	of husband and wife who are 

iii Govt. service or in the S ervice of Public Ui1dertakinjs has 
131 
 been riised tn Parliament and other forums 

	

51tj 	has been that 

	

ol Govt. :.: 	 ?Ilj'iyc.es. at public 
undertajclngs.for posting at the same station usually 
recej.vej sympathetic consideration' find that each case is 
decided on merits, keeping in' view the administrative 
requiremes 

Th covt. of IP4i€1 have 	the .tb1SE 
to the enhaiicemejit oi wcn1en' Status In all sectors arid all' w: L)c QI: 

iiie, s€rategie cFp6lijs are being forrnu:Lated ii implemented by. different- "Unistries .  ot the Centrj ovt. Lu achieve this erl(.i. It is also considerecd necessary to have U.uy whiuh c 	ciiabie wui.n employed ubder the Govt. and 4 i-UbiIc Sector UndertaJ(jj 	to discharge their:respongfl)j lit icr: as wjfe/moUier 
on the one hirid and pructjve workers on 

• , VIc other, more effectively, It is the policy of
:.the Govt. iih1t os tar as, 

poSsible and within the constraints' of ~jle hus ha rijj  w ile__q_ h,__5u_ld1 .  be iuspn, 	Li on 1 	fli I 	U em t o 1 cd 
, 	 1 life uiU Lu LLsUre U1 educdtion 	d welfare 'of their children. 

3. 	
In Peb., 1976 the then A)epLbnent of Social Welfcire h1d 	Issued a circular 	Letter to all Minis t:rje and L)partments requesLLig them t:o give •seriou s considerLi911 to th question oi-  posting husb,rid 	w nd ife at'the Same station, 

However, represenLLjons continue to be' -  reived by the 
Departnient of Women's Welfare in the Ministry of Human 
lies ourç es Development from Women seeking the J.nterventjori of that: Department for a postincj at the Place where their husban(I are posted. It.has, thereforf- now keen decided to lay 
down a broad stemnt of policy at least with regard to these 

employees who are ufl(ler the purview of theGovt,/ iubiic Sector Undert•Jjns 	/W attetnp has, therefore, been made in th4 following paragraphs tth lay down sorr 1 I ric' Li.) cm.jI, i. Lh 	(.:.I,.1L.; coiiL,j ling authorities to consider 
the reciuesto'froni thespo1ses.fC a'posting at the same station. At the outt, 	It'may 'b 	laijfjed that it Iuy iot 	, pcsib]e to. hrixxj every category of 

K 

• 	 • . 

	

Vol 



/ 

2 1  
employees within the ambitof this policy as Rt Situations 
(-,f husband/Wife employment are varied and manifold. Lt 1ie 
guidel±rS giver below are, therefore, illustrative and not 
exhauStiVe. Govt. desire that in all other cases the qadre 
controlling authority, should consider such requestS with 
utmost sympathy. 

4. 	The classess of dases that may arise, and th 
guidelines for dealing with each class ofcae, are given 
below :- 
(i) 	Where the spouses belong to the sane All India 

service or two of the All IndiaServiCeS namely, 
IA$,IPSA and Indian Forest Service((3roUPA) 

* 	The spouse will be posted to the same Cadre 
by providing for a, cadre transfer of orspouse 
to the Cadre of'Lhe other spouse subject to 
their not being posted by this process to their 
home c 	Po 	ngs .' . h in th CiJre. wil.. 
COUfSC, 1all witlLLn the. purview OL the 3tate,Govt. 

Where one spouse belongs, to one ofthe All India 
gervices and the other spouse :belOIj5 to .on of 
the Centrl services - 

- 	fhe cadre controlling authority of'.the 
central service may post the officer to the 

• 	. statiofl.Or if there is no post'.Ln that 
station, to:.the State where the.  oter:5pOUSe;.. 
belongpg tq theUl Indial Servicë is posted. 

Where the spouses belong to the same Central, 
Service ; 

- 	. 	- 	The Cadre controlling authority may 
I 

post the 
spouseS to the same station. 	 . . 

Where the spouse belongs to one central service 
and the other spouse. belongs to another Central 
service -  

- 	Th' spain 	with tk. 	1.oj: servi..:e at 'a sLaL.iuil 
may apply to the apropriate cadre contto,Ling, 
a.uthority and the said. authori€y laypos 
said off ices to the station, :or.'jf there 
post in that station to the $tcitC 'whr 1e the qtkpr 
spouse beidngthg to tha 
is posted. 	. . . . 	. 	) 	• 	. 1 	

, 

Where one spouse belongs tQ an AllIndia8rVic. 
and the other spouse belongs to a public, sector: 
undertaking-, 	. 	, 	 .. ,.,, 	I 	• 

nloyd undx the public Sactor 
Undertaking may' apply to the cornpeten. authority' 
and. said, autioity. may post' the said officer to 
the station, or if there is no.post under the 
PSU in that station., to the t.it wrth 
(tJ 	 C 3,. 	OS t: C(1. 

-- 



 

-3-- 

(vii) 

Were one spouse be lorqs to a Central Service zini 
the other spouse belongs to PSU z- 

- The spouse employed under the PSU may apply to 
the competent auUiorit.y cind the said authority 
may post the officer to the station or if there 
15 no Ln5t under the VSJ in thL s tt;ibu, I.., 
state where t1e other spouse is posted. If, 
however, the request cannot be granted because 
the PSU has no post in the said station/tate, 
then the spouse belonging to the Central Service 
may apply to the appropriate cadre controlling 
authority and the said authority may post the 
and the said authority may post the said oft icer 
to the station or if there, is no post in that 
station, to be state where the spouse ernpioye 
under PSU is post,ed, 

triere one spouse is employed under '  the Central Govt. 
and the other spouse is employed under the State Govt. 

- 	The Spouse employed under the CentralGovt. may 
apply to the competent authority and thecompetent 
authority may post the said officer to the station 
or if there is ne post in that Station to the 
State where thaz other spouse is posted, 

 

As will be seen from the illustrations given abve, 
they do not cover all possible categories.i.of cases which 
may arise. In fact it is not possibIe.toanticipa 	all. the categories of cases. 	 covered above gu1delines will have E be dealt 	 mind t h e—sp i?i 	 idefl Th'Th n 1 aid down a n 	1 .tht1ve of ens 
Wife are, a s far as possible 	 e cons trii'a—ints of dminjratjve convnience, 	 es _Posted a jn' ------- 

Ilinistry ot Finance etc. are requested to bring the 
above instructions to the notice of all administrative 
authorities under their control and ensure compleincp. 

In so far as persons serving in IndIan ictit and 
Accounts Departments are co -)cerned, these orders issue in consultation With the Comptroller ani 1uditor General of India, 

ihis issues with the concurrence of the DepartLrnL 
of Public Enterprises. 

sd/-. 
Art:,i 

uLOJ.t SecJ.tary. to the Cvt. of India, 



w 

31. 

C-6 

N. 28034/86—Estt(A) 	New Delhi, 1rhe 3rd April,1986. 

Copy, with usual number of spere copies, forwarded to:- 

1. 	Office of C & AG, New Delhi, with reference to 

their U.O. Ib 48—A.Ar.G(P)/86, dated 13.3.86. 

2.. 	Union Public Service Commssion, New Delhi. 

3, 	Central Vigilance Commission, New Delhi. 

4• 	Registrar, Supreme Court, New Deihi, 

5, 	Lok Sabha Secretariat. 

6. 	Rajya Sabha Secretariat. 

.7. 	Commissioner from Linguistic Minorities, Allahbado, 

80 	U.T,Div'ision, Miistry of Home Affairs, Covt. of India. 

9. 	Js(S), Department of Personnel and Training. The 

question of issuing suitable instructions to State 

Govt. may be considered. 

106 	All Attached and Suoridinate Offices of the Ministry 

of Personnel, Pu Dlic Grievances and pensions and 

Ministry of Home Affairs, 

11. 	All Officers and Section of Ministry of Pesonnel 

Public Grivences and pesnons and Ministry of Home 

Affairs. 

SD/-. 

( A. JAYARAMAN 
DRICTOR f\p' 
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G0VFIR4ENT 
I1Z ') 	 141N1&2R1 OF COHHJNIOATIONS 

) 	
6 	

1) K B11AVAN,?ALI12'$T 
NEW D1L FII..410 001.,, 

C 

N oi 70/95/36_&B I 	Da6c1 	t 

I 	 • 	 C1 

To 	 C 

All }ads of Postal Gio1e, 
U Piinclpa1, Potol Trii!iig Ctos, 	r 

C :ijOc 	Posting of husband end wifb at the same stat ~ai 

C 	 CC 	CI 

'-) 	

I 	 WICI 

k 	 C t 

i: rn diroted to..fcaward heredth a 

Minl iry of Po soflo], Pi.lblio Gt va-icos  and peisioi?d 	' 

C 	 I 	
ICC 

(Dop ii mwitu of Perqctiiioi nd Txxiininry. C 	Nw Do.1h1') 
11 

office M.r oxanduni No 4  28034/7/76_Est(A) datod  31,  

19130 on th9 rbove noted- silbie .Pt for your infonii 

guidenco, 	 C 	

C C 	
1 CCC\ 	C 

b 	 C 	

ICIC 211is t jE,. y  be biougb o ho 1104. 60O all 	C i  
C' 

Ifindi version wI11 ThU CM, 	
CC i' 

o 
C 	 C 	"IC 

C 	 CC c Youri faithfully •. :: 

C )ncl:-4sbovo, 	 (13.K.01iw1a) 	 'C5I 

A5sjsi&th Dzo ;r 

C.  

Copy for 4tdin!ni ri ai1 cn/SP3 II/ 	fli.an/PLI kiii 	//: CMR/[n sjx oiicn/Dri ,SThfl 
 

	

ost a1 	 Sopti 
of he Dop&rrrnt of sts flCl 	 ; 

1 
LV 

D, 	•; o 	 (ii ) /I4(? ) / 	
A. 

roS(,J. S taff LaOl1ojo Now Doihi, 
IC Copy to cli rocOgnised Uni oil SAPS

I 	 C" 43 

P 	 \ 	kL L 	 C 0e. 	 (13 J.Cbawla) 	
- 

issjtaii bi ectr Gonexo.i(Sc). 
• 	 .. 	 !... 	 . 

0 
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S 	- 	
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4TERN 91' 	 .N9.13746/97spii 
I GOV;LU1;N £ O' iNL V 	1 	

MIj'-0' COL'tUNIC/fIONS 
01? POSTS - !(  

LMK BH AlAN, SANSADtMMGI 

DAri) AT NW DjJ[1 	
' $ UGUsr, 1997. 

All Heads of Ci-Ccle' 
All POStrn,jsters Generi1. 
All postal framing .Cent.r 
Controller, Foreign Mii1, Murnbi. Dircor 1'03 t1 Stzafi College, Ghazjabd, 

r P 0.S t i rl 	V I 	 - 	LIouwu 

Sir, 	 V  

I m directecj t -- O fordJ her 	a copy of DepaI.- () 
rsonj and 'Idning O.M.-NO. 128034/2/97tt 

( 	dated 12-6_1997 on 
the above rnefljozed subject:for.:jormatjoi 

gudn0 and ioç taking further necessary 'Oc1cm 

it 	 S 	
ASjTr. 

V 	 V  • 	I , V  

V . , Copy toz- 

Al 

 

1 Sect:ion or Lhe Dire('Lorate. 
A.P., Iecoid Office, K:rnpteo. 	V 

All Recogrjp Ufljn/• 

N2 
o oc, 

,'• 	o$e 	V  

1-1--i ,  
V 	

• 	 (  
AS3LT 	 A.K K.LJ.fl 1 r, 

	

. flIRC'p 	
. 

 GLI\iAL, ( 	N 

S 	 V 



ANFEXURIE 

N0.28034 '797- GQ 
oyeLxL:,Jut.. o1 India, 

Minis1try of,e,sonneL, public GrievanceS & pens ions 
(Department of personnel & Training) 

a • ••. 

New Delhi 1  the 12th june, .1997. 

OFFICE MOiANJJM 

L ; LLii.j 	•Uan_I LLK wii.e at the same s:,itt 

The undersigned is dirted to x say that on the 
subject mentioned above, overnrnent had issueddetailed 
'-ju.i.delines vide G.M. No. 2U034/7/O6-Stt. () dated 
3.4086. The Fifth central pay conmisslon has now 
recommended that not only the existing instructions 
regarding the need to post husband and wife, at the same 
station need to be reiterated, it has als& ranuer-1ed 
that the scope of thee instructions should bew1denp1 
to irclude the prc'v)ston H -it whrc poLst Lhe 
uppropriute level exist in the orgn±sOfl at the s.JmQ 

ar wife may inariablybe po3ted 
€ôgether in order to enable them to lead a normal fdmily 
life and look after the welfare of the children, 
especially till the children are 10 years of age. 

2.The Government, 	after considering the matter, 
has.',decided to accept this recorrinendatiOn st the Fifth 

Central Pay. Conmission. 	,.corr1irrly, 	it is reiterated 

all 	Minist.r.i ' 	 /jepart :''"nts 	iou U 	st:.rictiy 	adh'.. 
the guide lirii 	laid dowim in u11 No. 	280 34/7/86E5tt, (A 

ddted 3.4.198 	while decidin..pn the requests ,fer'postini 
husbund dnd wie at.the same suttion.apdsLoU1d ehsure that  
such postirn is invari" 	4onep1alITtiT14 

postsat th 	appropriate 

,'.eve lx exist in the organiSaticfl at the Same station and 
if no adminisirative problems are expected to result as a 
coneequence. 

J 

It is further clarified that even in caseS where 
. only the wife 	is 	€1 govirnn:'I'1L servant, 	the concession 

'1..ahorated 	in pare 2 	oL, ILh1' 	Oti.''wOüld be admissible 
to the government servant. 	0 

. 	 These instructions would be applicable only to posts 
within the same t  depdrtment and would not apply 012 appoifltifler)i 

under.the Central stffingheme. 

A CO 	this Department's OM No. 	20034/7/86-i&tt. (ii.) 

dated.3.4.86 	is 	enclosed f.t: 	rey'' reference 	end guii'icc 
0 . 	 - 

( 
Ha rind-u: 	3inJt1 

Joltil. 	 t.:y 	to 	(: 	(c'Vt. 	0f.Lnd.i. 
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	 ANNEXUR:% \ O 

No. 28034fl30 	(A) 

Ministry 0fPer501' Public GrievAnclO 
Pens10 

J)ep*rflflCflt of persOfl & 
Tr*in1 & 

	

the 	
gust,204 

New Delhi, dated 

band and wife at the uifle ta 

''ect posting of bus 	
the 

tha the poliCY of 

he 	
'S d e to  the enhBm?flt ° 	

j view, the 

e 	0S unpo. 	K eolfl thiS 0 	
' Ii band an 

d an walks ° " -' lines 
about postIfl 	dated the 3 

all SCCt0 	ned detailed gui 	
8O34I'h18' 	je i997. 

GoveTilme 	t1Ofl vide 0 .M. 	
stt (P) ted th 	tain in 

wife at the n,e 	
+ the 	 t by theand

' d 0 .iv'. 

the Gove1m Was 	 letter 	
00 sttintL 

tetiti0fl Oi 	
' are not 	 a4in1 ' 	that the 

+iere wets 	•. 	 . 
these oulce 

' 	 ts even when 
iiistrie1 

it is impressed 	resaid 	 and,Wi at  the  

	

oruwe'." 
, 	

in the 	0tg  of  

	

deljnes lalu 	the request LO 
t4 deci'b 

'follOWed 

same statiOfl 	S. Cuz'•~n
k 

india 
to the GoV" 

Joiflt Sectetar )' 

0 Go 

j i 	st jes 	

vt 0itha 
ents of the 

(M pet stan( 

01 

4,00 
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\DEVAR'l ()v 1 104S S 	
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I)Ak 
 

AU Princr1 t. hit't I 'o1 jst ems ;emheri/( 'hel 	os1 imisi ets ;tem i 

All P,stmaSIt (iwL 

(onirofler of h,reig'1 MmiI', \1unhfl1 

I)irector i'ostai 	ffColkge, ;hziahaCl 

((tl PotaI I .ife Insur 	hmnkya Puri New Delhi 

UI) l)irectOrate. \IalcI!a 1aF. \e 
Delhi 

suijl1L: 1is(tflg 01 1111hfl(1 
alld svile t the same stul i n. 

Sir/MathU 1,  

i 	dirCCtC 	to 1LWaF 	a op . OM 

Istt(A) dated 23" AughlS( 2004 rcceiVe(I from I)epartmeflh of 	Sfl 	ant1 

riint IU the m tum' e ni'n1 )npd ciihjrt fu 	ir 	formal iufl and 	d;whh'. 

' OIJFS 	it h nU 

cJ - 

SRI\.\5 •• 	.' 

3 

C' A 

All 	•.. 	• 	).' P''1 mel)t 

DirecL1 I'osIii 	 Delhi 

•\1I rN' ;gfli/('ttI ' lj if111 -f FVd t'i1 tmin 

cL '  
•' " :' 
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I No. 1,41-35/2901-PhII 
COVERI\!\1ENT Oii' INDIA 

JNJS'IRY OF COMMUNICATIONS 
DEPARTMENT OF POSTS 

DAK BETAVAN, SANSAI) MARG, 
' 	

( 

To 
NEW DEJ.11II I)ATEJ) TIlE I I / APRIL, 2001 

1.All Chief Postnvisters General. 
2.AH Postmaslers Genera) 
3.Controller of Foreign Mails, Mumbal 
4.Director, Postal 1Stnff College, Ghadabnd 
5. ChIef General Man ger, Postal Life Insurance, New Delhi 
6.Director, Postal Life insurance, Calcutta 

7.Generai Manager, i3usiness Development Directorate, New Dcliii 
S.A'H Directors, Postal Training Centers 

Subject:- 	Rotational Transfer Policy ClIi(leIines for the year 2001-2002. 

Sir, 

1 am directed to invite reference to the guidelines for rotthad 

transfers for the year 2000-2001 issued under this oflice letter 

NO. 141-6/2QOO.Spfl.rj dated 24-4-2000. There is no deviation In the policy to be 
adopted for rotational transfer For jhe year 200 1-20O2 All the employees 
completing post tenure may be rotated subject to following broad principles of 
rotatIonal transfers. 

(I) 	Matching of human resource with requirements of posts and placing 
officials In the choice stations may be considered in the overall context 
of administrative requirements and austerity measures. 

Inter-stnllon transfers should he rest ricled to minimum In view of (be 
aus&erity measures. 
Extension of tenure by,  one year except in the case of single handed 
Sub Postmasters may le conshtleied by the Head of Circle. The 
employees retirinp within one year may he considered for retention. 
In respect. of Group 'A' officers proposal ofxtcnsiun may he refcrrcd 

by head of Circle to the Direct orate. 

New products and services are being introduced by the Department from 
time toi 	OTT 	 jec1fliily trained to handle these products and 	G'\ 

ces_Ies niite höukf build up a pool of Ii alned officials to haljjiethesel 
ncl introduced prodiicAs and 4ivices However, officials especially (rained to 	- 
handle. new y introduced prod mis and services will 	not • be tm nsferred on 

so hctitutes at e aailahle for replacing 

In respect otSenior Group 'A' officers, officers who have put in four years of 

• service in a particular post or at a particular station may be invariably rotated, 

espedailv if the pos :ciq'(cd by them is sensitive in nature. Their transfers should 
be Ilnkd'fth ?i!r perforillance and requirements of the posts to be tilled up. 



V 
In view of the well Jelined principles of ml at ior ,1 f rn n !. rs lii • 	Department and provision of teres and other admInistrative ihstructjo 	pnual • 	Issue I' rotational transfer guidelines Is being discontinued. Chnngs in the exMtlng 

• 	 policies will be,cqmmu,]jcafe(g whenver necessary. 

Ileads of Circles  
orders for rotational transfer 	

are requested to take immediate action for issuing 
s. 

6.. 	Receipt of this letter may kindly be acknowle(Iged. 

• 	 . 	 Yours faithfully, 

f •• 	_fr__ 

(RSRINIVA.fAN) 
ASSTS'I'J%NT 1) 1R ;cToR G ENER Al 1(Sl'N) 

,.1 

1C 
nn., +n. 

LU 

• 	LAII Sections of the Directorate 
• 	2.AU rectgnizcJ VfluwsJjrc(J,.jfl,)ç 

• 	 I 

I 



ANNEXURE: N 
DEPARTMENI OF POSTS: HADJA 	. 

I('F OFt1F(1-IIFr POT1A5TTn (NFflAI N. F. (JflCJ ,F SFJIIJ ,ONG 7q 001 

( ( 	
,./ , 	 . 	 - I, 	 ..., 	 r 	, r cr 	, 	- . 	 •fi !.(J,1'q(, 1/ / I P1 1 	 .'tuca AL 311v4J)n(j i.tie i6- .5cm . 	(, ii 

The ,\'i Dire cto t (C,tIItmt4 i;I), 

O/o The G.M.T.D. V  
SNI, N,P, Iegio!, 

Uas iI Shillong - 73 (O1. 

ibec1- 	Will .liiwa1 of STD idi I ity 'to Residential a iii Office fticph 
• !!(1 çi( ( ii't(ed cand 	 of1ki- of Meghalay! 
')iiclin- 

I 

Wi(h II.ltieflce to thc' s(IJ 	' iLU nl)ove. you, aue 1. juStcd kindt 

kwilli ty prov j ded '. U i. J - si dent,ia1 and OfPc: tel 
r (' 

	

.s11e(.l and N PIi - r/I 7,etted oil icci 	MecliJaya Pi1sion. as per t1i1 	\ ii 

ii the En.cjoed anncxu 

(fl.1. 11 Al DF1l 

AsslLI)irector (ft'h)  
'. i/o the ._i ei I o t mIbt-'I .e 	

- - 

N.E. Crck, Shi!lun; -179.3 (JO 

(' 	L(i-- 

	

C... 	
.. 	 1. \ (11. 	i 'ii ic 	, R •fr, iyu l ;i j fliul i1 i 'cli.  

( - h) 

\O 	, 

1 L 	( 
IOU (iiiIi jef I StIiSEeI (..nera I 
.i r' 	•.i - 	.. . 	nrvi 



! 	
t4 0 	4NNEXUR: 0 

DEIARTJ\'iENT OF. 	TNT)TA 

S11i.1L()N(iJ-79300 I 

NO 1 BGT/1-1 /2004-2005 
	

Dated at Shillong the 23 iu!y,2004. 
UNDER ENTR' 

To, 
1-2) The Director of Postal Services, 

Aizawl/Kohima. 

3). TheSr. SupdtofPos, 
vlegha1aya Division. Shillong. 

4) 	The Executive Engineer, 
PCD, Shillong. 

5-7) The Dy. Supdt.of.Pos, 
Agartala/Impha 1/It anagar. 

ill Group Officer, 	 piii) 
Circle Office, Siiillong. 	 10 

Suject 	Econoinv in Tour TA. 

1. 	It has been decided that in view of Postal Directorate New Delhi instructions on 
economy in Ceiling items expen(liture and as part of preventive vigilance the undernientioned modes 
of travel will beadopted by the diffeient grade of offiers/officials while on official tour:- 

SI  Grade of Offi cer Perssible mode/Class nu Remarks 
1. JAG and above  Full taxi  
2 STS/JTS Share Taxi or single seat in 

passenger bus/Mini Bus.  
3 Group B Share Taxi 	-(10-  
4 Non-Gazetted Officer Single 	seat 	in 	passenger 

bus/Mini Bus.  
5 Others  -do-  

Effective immediate. 

The Chief Postmaster General, NE Circle. Shullong has seeti the case. 

c;jlr 	
(K.'iswas) 

Accounts Officer (Accounts). 

)' 



ANNEXURE: p 
DEPARTMENT OF POSTS : INDIA 
OFFICE OF TI IF Cl LIFE POSIMAS'IER GENERAL., NORIL I EASI' CIRCJ .E 

SI III L( )NG-7930() I 
NO. APII'A/Misc/89-90 	 Dated at Shillong the I 0 Scp(ctubcr'Oi 
1'o 

1-2) The Director of Postal Services, 
AizawlVKohirna. 
The Sr. Sup(lt.ofPos, 
Shullong. 
The Supdt.ofPOs, 
1)harrnanagar. 

5-7) 	The Dy.Supdt.ofros, 
Agarta ia/Im j) hal/It ai 

9-12) All Group Officer, 
Circle Office, Shillong. 

Subject :- Economy in Tour TA. 

I .Rcfcrencc:- No.I3gtJJ -1/2004-2005 dated 28.07.2004 

On further review to this office letter No.Bgt!J.- 1/2004-2005, dated 
28.07.2005 on the above instruction, the under mentioned order issued for strict 
compliance. 

In this connection, Govet -ninent of India, Departmental oider as under shall be 
followed 

	

1. 	SR-46 Note-lO (G,I.M.F.O.M.No.19030/2/81-E.IV dated 03.06.85 :- Road 
mileage allowance for regular tours will be admissible from duty point/residence at 
I-Icadquarlers to railway sta(ion/auporllbus stand and vice versa depending upon the 
points between which journey is perfornied. 

In respect of tours by ASPOs and Inspector of Posts : They may reimbursed 
single 1'a.i shared fare , applicable to one passenger only; if journey undertaken and 
actually pa:A d for. 

The Chief Postmaster General N.E. Circle, Shullong has seen the case. 

J1 

( K. C. l3iswas ), 
Accounts Officer (A/C). 

$? 
IF 

0.40 



Subject: 

4L-- 
	ANFJEXUE : 

DFPARTMENT OF POSTS 
NORTH EAST CIRCLE: SHILLONG-793001 

Four mont lily stall meeting with Reprcscnlativcs of 0 Ificers' Association, 
held at Circle Office, Shillorig at 1500 hours on 01-9-2004 

The following were present, in the meeting: 

I 	Shri A. Ohosh Datidar 	 I 	Shri Niranjan Das, 
Chief Postmaster General 	 Circle Secretary 
N.E. Circle, Shillong. 	 C.O., Shillong-793001 

. .ShriLalhluna 	 2. 	Shri B.R. Halder 
Postmaster General 	 Asstt. Circle Secretary 
N.E. Region, Shillong 	 CO., Shillong-793001. 

Shri Manik Das, 
ADPS (Stall Relations) 
C.O, Shullong. 

Old items: 

1L5/2004: Requirement of post attached quaers for SP 
Pharmanagar, Tripura State, and all Dy. SPOs of Divisions in N.E. Circle. 

iejiy Circle Office, Shillong has addressed DDG (Estates), Postal 
Directorate, New .  Delhi vide C 0, letter No BldgIIO-27fPt-VIRJg/2004-05 dated 21-7-
2004. 

The case ha4 will be monitored, subject to availability of land and 
1., 	 bucigetaryallotments. 

Action: ADPS(I3ldg) CO., Shullong, DPS Regions/Divisional Heads/Dy. 
Superintendent of Post Offices of Divisions. 

Information: PMG N.E. Region, Shillong and DPS Shillong. 

Item No.2/5/2004: Request for change of designation of Dy. Sipdt. of Post 
• 

	

	 Offices .toeither Superintendent of Post Offices or Assistant Director, Division, wherever 
the Division is headed bya DPS, so that there is a similarity in the hierarchy. 

Circle Office, Shillong has addrCssed DDG (Estt), Posthl 
• 	Directorate, New Delhi videNo. EstII-6/89fRIg dated 23-8-2004. 

Action: APMG(Est), C.O., Shillong. 

Information: PMG N.E. Region Shillong and DP.S Shil:long.
It 



~ O~ 

1_NQ./2QQ4: filling up o vacant posts of stenos attached to Group 
Officers, 

Ip.Ly: As per our records, Stenos/PAs. to DPS Mizoram, Nagaland, 
Arunachal Pradesh, Manipur, Agartla and SSPOs, Meghalaya Division, Shillong have 
beenvacant for more than one year. These posts are deemed to be abolished vide recent 
orders issued by ,  Postal Directorate, New Delhi. Similarly, at Circle Office, Shillong, at 
least one!  more post of StenofPA to two Group Officers is justified, but vacant for more 
than one year. A proposal has been submitted to Postñl Directorate, New Delhi vide No. 
Est/34- 1 8/76/Pt-I dated 2 1 -7-2004. 

Action: APMG (Est) and ADPS (Stall), CO., Shillong and all DPS 
Region/Divisional I-leads. 

Information: PMG N.E. Region Shillong and DPS Shillong. 

New Items 

ItemtNJI9J94: Revocation of TA entitlement of Officers below JAG 
rank. 

iepIy: Financial orders and strict economy has been imposed as per 
powers of a Head of a Depailment given at Rule-61 of FHB Vol-I. 

For movements within towns/cities in connection with government duty, 
in which official files and documents have to be carried under personal custody, entitled 
officersiSPflPO may hire full taxi, for movement within specific towns/cities only. 
Such expenditure on full taxi, within Municipal areas/Metropolitan cities or government 
duty shall be considered for reimbursement, if the claims are genuine. 

(Item closed) 	. 

Action: ADPS (Accounts), C.O., Shillong. 

lic.iitZQQ4: Extension of facility to travel by Air to the non-entitled 
Officers hs a special case. 

py: The powers of extension of Air travel to non entitled officers is 
beyond the powers of head of Circle. The case may be taken up with the POstal 
Diredor*te, New Delhi by the staff side with their respective Apex organization. 

(Item closed) 

Item 	Economy on provision of telephone and related 
difficulties experienced by the Officers. 

/ 	 . 	 I  

pj.y: Telephone facilities are provided at offices and residences, which 
conform igovernmerit orders and rules, issued from time to time. Special consideration 

H be 	
Copy 

7ocat° 



(3) 

will be given to those holding operational charges in field areas and for officials for 
whom a link is necessary, in the interest of service. 

ACIOn At)I'S (I cchnical) C 0 , Shillong is requested to expedite 
siibmissin of files through DPS and PMG, Shillong. 

Informalion: PMG N.E. Region and DPS Shillong. 

(Jtem'closed) 

• 	
. 	 T"\ 

".-_--' (ManikDas) 
ADPS (StafiRelations) \ 

Office of Chief Postmaster General 
0. l.)L F J1 -. 	2 0O4 	 N.E.: Circle, Shillong-793001 

.'LJ-_Q 1l9oo4 

	

Copyto: 	-. 	 _• .... 

	

I)l 	I)irector of Postal Services, Aizawl/Kohima.  

	

2), 	Sr. Supdt. 'of Post Offices, Meghalaya Division, Sjiil long. 

	

3) 	Supdt. of Post Offices, Dharmanagar. 
4); •. Dy. Supdt. of P.Os, Agartla/lmphal/ltanagar. 

• 	 5): 	Shri Niranjan Das, Circle Secretary, Officers' Association, N.E. Circle 
Branch Shillong-793001. 

Shri B.R. 1-lalder, Asstt. Circle Secretary, Officers; ' Association, N.E. 
• 	 Circle Branch, Shillong-793001. 

All the Assit. Directors/APMG, CO., Shillong. 

	

.8) 	Sr. PS to Chief Pot master General, N.E. Circle, Shillong. 

	

9) 	PS to Postmaster General, N.E. Circle, Shillong. 

... .. . 

(Manik Das) 
ADPS (Staff Relations) 

Office of Chkf Postmaster General 
N.E. ,Circle, ShillOng-793001 

¶,". 
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t 	ANNEXtJLE: 
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	ti 	'/l? 1/''" 
MINI! 

	

M r' I 	. 	
•.... 

INrOrMA;CI RCHc. 

A ll 

fl()VFflNMIN1 

'lUG 2004 

y( 	Dear TliiriIi))2v1 / 

L \ 
I have received your totter No.239!MOS 

(l-fl&PE)/IC/VIP/0/2004 dated 22.07.2004 recjar(l;flg 
suppression of the activi(ies of INTUC affiliated 
Postal -Unions in Agartala by Chief Postmaster 
General, North East Circle. 

1rhr (rs) •i 
	"___ 

$ ant Itaviiiq the matter lookod into. 

With kind toga ids, 

Yours sincerely, 

)ç i 	 ç 
(DAYANIDIII MARAN) 

Tliiru Sontosh Mohan Dcv, 	 - 

Hon'ble Minister of Slate (I/C) for 
Heavy Industries & Public EIdor)rises, 

Government of India, 
Udyog Bhawan, 
Now Delhi --110 011. 

Copy, along wi(h lje loller un(Ier rofereric- in otigiiiai, to: 

... willi a eqIiesl to have 
the case extni nd and siihit od In 

 
'1. 

y 	I 	
77A 	

(A.MAIALGAM) 
A r t / 	I  

S 	 S 
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frrii 	0 

•CiIfI) 	•trICI', 	•lj ?'i 

It) ()()I 

V K Tiwory 
Director (31 ul 1) 

Tc,1c/F43x 	
.1r') 

Government of India 
(Ministry of Communications & IT) 

Department of Posts 
Dak Bhawafl, Sansad Marg, 

New Delhi-1 10 001 

1.79/2flfl4-5P( 

2()04 

Deur 

I o;i ec3s;' 	COj))' ar 

Mchcr bv, Mer cf -av)' 

ShH 5uroj 	tDati& MLAI 
crrupior,: 	trv.c(r 

worn'.n 

ers recetvd from 5h;'i Santosh 

d tstrcs . Pubi c Ent rpr i cc and 

TrpurQ rpirtg eegcLtions of 

Of PJO tqember< &rd CLSSMO on 

It is requested thol dctciiied comments on the obove subject 

rnuy pkue be furr,is ed I I i depth 1 met i 	I h earl jest '1 o e.ncible 

u to sid reply 	ih€ rn&ter. 

AI;4t-1  V V S I I I 	IS 

Vnir sInr.rEty, 

EncL As (iUOV€ 

• 	to o .s• dI 
A t 

I-  t)Us' iUl 
OVI 	-• 	-- '—.-•—— .1 

5HILLO!'& 

793001 

c) 

Y. E. Ci, 	
/1 

t..c#IrrJ on 	
/ 

(VK Tiwary) 
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RepCCIed Ruu1d 
•iltiii in sgaI (big 

iweut iIr'CUtI y toF ti ;tiiuki lug (he titicI 

Sri. A. 

Posti11 	
Gener, N. .E. Click. (110- liitioit.g) ioiissed 

	(,aloRh(lt 1(1:11. ftoiit 

t1si cicck n he hn 	
niteci n plcmile(l nIt nck b 

11Iiiiz,iiig bun nttbORh1 e DiviniO1 

omc' o t1tt 1NI1JC id 
N I PE ( FNP 0) p051t ft union in 

Anhtfl11 Pcwtfll DiVlI° 

to e1liflhuie the exiCIiCe 
of the nnicl un' 	

thin ilitiQU ilCS 
voice ngaiIi 

III*III0h%IIIi%I
III" 	III Ii'l 	V 	

(ii" 	SIId 	iii 

i:t.' 	It • 	
y jw 	It 

 

1;1cbid;11 	
nusk iug iii cgii i:u Ii nil zt'i 	0t III 1 liii 1(111 IIIeI1It) 	by  list 'i R'i lug 

Into the 1)iVl8l011 	flcIisiiIii1 ft 1011 . I hiV" lno coilS 
e o know lhsi bin ICehilig bc ti'e 

tiThisi of the ntul C Ia VCI y bud II in nil nd I oun 	
tin' I NP() 1111' 111011 VIII Cd mid 

bInned . It. hnn nino COUSC to my 11 Ige (hunt the R:ud (.1I1CI V.M.G in 	
VOC1I1g to 

8ILVC III oIliclal$ 	s0 	\'lC I 	0lvcd 
in al lct'd P%IVnI mniIll caae of ii h 

DW jH j\gslII nba . SoniC 
 e 

cwiIVC ntepn hsmiv' iti:uly ben I miken by 
p 

	hint iii their 

favomil'.
10  

Under the nit tint ion cited nboVC. it ii si becolil e nbsoiiil 
c1 ins (I us gelst lv nece'1 Y 

Ffer the niuid CPM( ftoni the N. E. Circle OF to ci ent e ii 1ih1C on him no hint he 

	

kecp Isitsu neif 1finiii 11 nm 	
tilt' 

n 	

I() iisemsshCin nnd iii thin megnc 
FN 

<L your 

kind petnon" imstecVC1i 
on noh I cit d 

	

ith segfli(tn, 	 çlth fully \V ,  

To 

Sri. Snut onhi MotimUl 1 )cV 

11(u11'bk M lnhitW Of 
I Ie% 	I it(llifti Icu c. P1111i1 r Fist pm inc'. 

15. 5 fdttijitI1g Lnuc, Ne\V_1)t'fhI I11 

Vare 

Em 
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' 	_fi 	q 	J'irf
(iriS) 	

tin) _45115;w  
JsI1 MOIIAN DEV 

 
1IUI;H Ii III 	;iAIr (iflfl 1 4 1:01)1 NI (IIIlfli:) 

till 	IlJIii 	III 	llilllI'IFljlfIlIlp';I 	1;) 

ii IMI iii 	(ii 	liii IA 

4 UU4 

Dear Shri Maran, 

FIeIS( 	refer In my (l1 j 	triter 	InIr(J fl:;  07 2004 ipgardiii(I CCI (1ifl 

allegations, raised aqiimisI liri A ( ht)st I );ii mm ( l'M(i. N l:i Circle, lihilloiig. I 

am enclosinq a loller from Shri 4Sl irajit 1)nitn. Ml A, I ripi ira, alleqinq Shri (3liosh 

Dastidar's partisan role in si ippi Pçflq IIi tiviiirs of ii to IN I tiC nlliliaind I 'OSIaI 

Union in Agartata Postal Divisiotil The letter is self-explanatory. 

I staII t)e grairtliI i' yoi I ((.)(lI(J tIr:ir 	I(H )k iiilt 	iIi 	InIlI(m 1 

ncliüti. 

\fViUi rrqar(Js, 

Yours sincerely. 
7 

, 	4) 

(( )r I ( )I I rVl( )I IAN I )1V) 

SItr i i)ayni II ti Mnrnm 

Minister of Comn iurti :i tic ti is & II 

Government of India 

New. Delhi. 

LncI : As above. 
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BEFRE TITh 2 E 200ADMIN19TRATIVE TUNAL 	I 
GthA1tATIBNCH 

Gu'ahott 3n;h 	/ 	 cS 
if 

OA No. 240/04 

B.R.HALDER 

APPLICANT 

-VERSUS- 

UNION OF INDIA & ORS 

I 	 RESPONDENTS 

o _) 
\_J C1 

P' 

WRiTTEN STATEMENT FILED BY THE RESPONDENTS 

1) That the respondents have received a copy of OA and have gone through the same and 

have understood the contentions thereof. Save and the statements which are specifically 

admitted herein below, rest may be treated as total denial. The statements, which are not 

borne on record, are also denied and the applicant is put to the strictest proof thereof 

The respondents, before going through the various paragraphs of the OA, would 

like to give the brief history of the case. 

The applicant joined in the Department of Posts as Postal Assistant in 1970. ON 

passing the Departmental examination he rose to the cadre of PS Group-B, his present status. 

The applicant being approved in the cadre of PS Group-B joined as Superintendent of Post 

Offices Malda Division, in West Bengal Postal Circle due to non-availability of vacancy in 

Group-B in his parent Circle, Assam. As a PS Group-B officer, the applicant is subject to 

transfer all over Inclia He was transferred from West Bengal Circle at his own request and 

joined in Circle Office Shillong on 1.7.02. The applicant was transferred to Kohima on 

30.9.04 from Circle Office Shillong as Dy Superintendent of Pos, in the office of the Director 

of Postal Services, where he did not join. His request for allotment in the Assam Circle made 

earlier was acceded to Assam Circle under Dte Letter No. 9-2/2003-SPG (Pt. ifi) dated 

11.10.04. The applicant's name is at serial 8/61 of the Dte letter ibid. The applicant was 
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earlier was acceded to Assam Circle under Dte Letter No. 9-212003-SPG ( Pt. ifi) dated 

11.10.04. The applicant's name is at serial 8/61 of the Dte letter ibid. The applicant was 

released immediately vide Memo No. StaffY9-2104 dtd 14.10.04 who has since joined at 

Nagoan in Assam Circle as Superintendent of Post Offices. So his argument that his 

representation was not considered is unacceptable and inadmissible. 

F 	2) That the respondents before giving paragraph-wise reply beg to raise the preliminary 

objection regarding maintainability of the OA. The has filed this OA with exhausting 

alternative remedy which is mandatory to approach this Hon'ble Tribunal Under section 

20 of the Administrative Tribunal Act, 1985. Before filing the application before the 

Hon'ble Tribunal,, the applicant should have sought redressal from the higher competent 

authority if he was not satisfied with the disposal of his representations but he did not 

exhaust the Departmental channels and rather straightway sought redressal from the 

Hon'ble Tribunal. Therefore, his application in its present form is not maintainable and 

deserves to be dismissed. 

That with regard to the statement made in paragraph 1 to 3 of the OA, the respondents 

beg to state that the application in its present form is not maintainable before the Hon'ble 

Tribunal because the applicant has not exhausted the remedies available in the 

Department. Before filing the application before the Hon'ble Tribunal, the applicant 

should have sought redressal from the higher competent authority if he was not satisfied 

with the disposal of his representations but he did not exhaust the Departmental channels 

and straightway has come before the Hon'ble Tribunal. Therefore, the respondents pray 

before the Hon'ble Tribunal that the application in its present form is not maintainable 

and deserves summary dismissal. 

That with regard to the statement made in paragraph 4. lof the OA the respondents beg to 

offer no comment on it. 

That with regard to the statement made in paragraph 4.2 of the OA, since these are 

service particulars of the applicant the respondents offer no comment on it. 
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6) That with regard to the statement made in paragraph 4.3 of the OA the respondents beg 

to state that during his service life from the clerical cadre (now known as PA cadre ) to 

the level of Group-B, at which the applicant is now functioning, he was transferred 13 

(thirteen) times including the transfer order in question for which he has agitated before 

the Hon'ble Tribunal. During the period from PA cadre to approved Group-B cadre with 

his 34 years' span of service, he worked in Assam Circle as PA, Inspector of Post 

Offices, Asstt. Supdt. of Post Offices etc which are in chronological order of his local 

promotion unit approved for All India transfer liability in the present status. 

Correspondingly, he had to undertake transfer liability for up-gradation of his service 

carrier. After approval in the Group-B cadre, the applicant was transfer to West Bengal 

where he was allotted as there was no vacancy in Group-B cadre in Assam Circle during 

that time, wherefrom, he was re-allotted to this Circle by Postal Directorate, New Delhi 

on his own request. His posting was considered in Circle Office, Shillong where he 

worked up to September, 2004.As such the applicant's right was protected by allotting 

him in N.E. Circle and posting him in Circle Office, Shillong. The Govt. has prescribed 

maximum period of 4 years for retention in a particular post of an indMdual but not the 

maximum period. Hence, his argument for retention him for 4 years in Circle Office, 

Shillong is without any logical basis. The applicant was transferred from Shillong to 

Kohima in the interest of service. 

7) That with regard to the statement made in paragraph 4.4 of the OA, the respondents beg 

to state that the averment of the applicant is not based on facts. The applicant held such a 

post in the office of the respondents No. 2 which deals with transfer and posting of the 

staff and, transfer orders are generally approved by the competent authority, and, orders 

are signed by the subordinate authority. In this instant case, also, transfer orders of the 

applicant along with others were approved by the competent authority and signed by the 

applicant including transfer orders of others in the same memo as service condition in his 

official capacity. He did not sign transfer orders for himself only. Therefore, the 

applicant's statement that he singed the transfer order under comi*ilsiofl is utterly false 

and manipulative. 
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The respondents further beg to submit that the old order was to have 

immediate effect on administrative grounds and in the interest of service. Moreover, his 

reliever was available in the office and relieved him immediately. So, the purported charge of 

immediate relief is untenable. The rules quoted by the applicant in support of his averment 

are irrelevant as these are the prerogatives of the competent authority to transfer a Govt. 

servant. According to Sahdule-2 of Vol-ifi, the Head of the Circle is empowered to transfer 

a Class-il officer within his administrative jurisdiction. After that, in accordance with the 

approval of the competent authority, the applicant signed the transfer orders of the staff 

including himself in his official capacity. So his argument, as said, is untenable in the eye of 

law. 

That with regard to the statement made in paragraph 4.5 of the OA, the respondents beg 

to state that the averment of the applicant is not based on facts. The leave was granted on 

15.9.04 and the transfer order was issued on 30.9.04. So the argument that the 

arrangement was made to relieved the applicant on leaved prior to his irrelevant. 

That with regard to the statement made in paragraph 4.6, 4.7 and 4.9 of the OA, the 

respondents beg to state that the applicant himself admitted that there is no post of his 

level at Karimganj, his native place, which is under Assam Circle and where his wife is in 

Govt. service, under the Assam State Govt. But in this paragraph he agitated for his 

posting either in Dharmanagar or Silehar while both the places are located far from 

Kanmganj. It is unclear as to how he could have rendered assistance to his wife from 

such distant places. 

The respondents further beg to submit that the orders exist that utmost attempts 

should be made to post both husband and wife at the same place, if administrative constraints 

are not there. In the instant case, there is no post of Shri Halder's level at Karimganj, i.e. the 

working place of his wife and that too belongs to the administrative jurisdiction of the Assam 

Circle, so his case could not be considered for posting at native place. Furthermore due to 

administrative constraints, the applicant could not be posted either to Dharmanagar or Silchar 

and his posting at Kohima was made on administrative grounds. However, before his joining 

at Kohima, his request foe transfer to Assam Postal Circle/State, was considered by the 
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Postal Directorate and he was placed under the administrative jurisdiction of Chief 

Postmaster General, Assam Postal Circle. Accordingly, The Chief Postmaster General, 

Assam Postal Circle posted him at Nagoan and he joined at Nagoan in Assam Circle, vide SI-

8 of Dte letter No. 9-212003-SPG (Pt. ifi) dated 11.10.04. So his prayer for posting either to 

Dharmanagar or Silchar and again his request for transfer to Assam Circle/State, were 

contradictoiy. Therefore, his argument of looking after and providing assistance to his ailing 

wife is arguable. 

A copy of the order dated 11.10.04 is 

annexed herewith and marked as 

Annexuer-A. 

10) That with regard to the statement made in paragraph 4.8 of OA, the respondents while 

denying the contentions made therein beg to state that Rule 57 of P & T Vol.-IV provides 

for maximum period of retention of 4 years of a Govt. servant in a particular place of 

posting, but does not describe the minimum period. As per Rule 57 of P & T Vol. IV 

there is no compulsion over the administrative authority that the officer holding the 

charge of a Postal Division or functions as Asstt. Director should be retained for not less 

than 4 years; it rather states not to retain for more than 4 years and the officer holding the 

post can be transferred before completion of 4 years. Therefore retention in a particular 

post in a place is according to the perfonnance of the officer and under the administrative 

convenience that the officer remains up to the maximum period of tenure as envisaged in 

Rule 57 of Vol.IV. A Govt. servant is transferable at any time according to administrative 

convenience; so long he is under the disposal of Govt. and on administrative grounds and 

in the interest of service. 

it is further submitted that the applicant voluntarily applied for his re-allotment 

in Assam Circle and he is at present working in Nagaon under Assam Circle as per his 

choice, in Assam Circle. Therefore, his agitation before the Hon'ble Tribunal alleging - 

that his case was not considered and thereby challenging the order of transfer dated 

3.9.04 are contradictoty. 

A copy of the orders dated 14.10,04 and 

20.10.04 are annexed herewith and marked 

as Annexure- B & C respectively. 
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1.1) That with regard to the statement made in the paragraph 4.9,4.10 & 4.11 of OA the 

respondents while denying the contentions made therein beg to state that to enforce strict 

economy in the expenditure on ceiling items and to curtail unnecessary telephone 

expenditure in accordance with the instruction of the Postal Directorate it was felt 

necessary to issue the official letter (as annexed at Annexure-O of the OA), in original 

case impeding expenditure was not curtailed. So the statement of the applicant is false. In 

the earlier paragraphs, the applicant requested for his transfer either at Dharmanagàr or 

Silchar his place of choice again in this paragraph he agitated before the Hon'ble 

Tribunal challenging the authority of transfer of an office-bearer of an association. 

Immunity of transfer of an office-bearer of an Association is clearly appreciated in 

G.OJ.M,.H.A. OM No. 2613/69-Estt(B) dated 8.4.69 and accordingly the Genera! 

Secretary or Chief Executive of the Association will be retained at the HQ station. His 

association in this Circle comprised ten members only and as such, he being the Asstt. 

Secretary was not immune from, transfer liability. Moreover his re-allotment to Assam 

Circle was made as per his request and hence this averment of the applicant is untenable 

and gives wrong information to the Hon'ble Tribunal. 

Copies of the instructions of. Postal 

Directorate and the G.O.I.M.H.A. OM are 

annexed herewith and marked as Annexure-

D Series & E respectively. 

12) That with regard to the statement made in paragraph 4.12 of OA the respondents while 

denying the contentions made therein beg to state that this averment of the applicant is also 

false. No right has been confeffed to the applicant under Article 14 of the Constitution to 

agitate before the Hon'ble Tribunal on the grievances by personal attack to a higher 

Administrative Grade officer. He should have sought redressal of his grievances, if nay, 

before the Hon'ble Tribunal on service matters and not through personal attack. It depicts 

personal grudge against a higher officer. Such attitude of the applicant clearly exhibits/proves 

his motive against the superior officer. 

it is further submitted by the respondents that the applicant pointed to the 

personal character of a senior officer, which is baseless and unwarranted from a subordinate 

0 
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ofiker. Besides, the so-called evidence is an anonymous complaint, which does not invite 

cognizance. Therefore, this averment is not based on facts and portrays misinfonnation, 

misrepresentation to the Hon'ble Tribunal. Thus the application, itself, deserves summaty 

dismissal. 

That with regard to the statement made in paragraph 4.13 of OA the respondents while 

denying the contentions made therein beg to state that the applicant advocated in 

paragraph 4.10 for his retention in the HQ station being an office bearer of an association. 

In this paragraph too he voiced for consideration of his posting either at Dharmanagar or 

Silchar intimidating the authority, especially, respondent No. 3 even advancing personal 

attack whereas the applicant has already joined at Nagaon, in Assam Circle according to 

his own request. Therefore, the applicant himself was hesitant what to choose and his 

attitude indicates his personal grudge against respondent No.3. His transfer to Kohima 

was made on administrative grounds on the analogy of observation of his performance in 

the post he held prior to his transfer. Hence, his request in this paragraph is untenable and 

unacceptable. 

That with regard to the statement made in paragraph 4.14 of OA the respondents while 

denying the contentions made therein beg to state that as per the applicant, one Shri 

1: 

Subrata Choudhury was transfeffed and posted at Silchar giving preference to him, 

because Sri Choudhuiy was on the verge of retirement on superanuation as on 3 0.6.05 

while the applicant had long service of five years. As per rules, an officer/official may be 

posted in a station of his/her choice in the last tenure of service. So, there was no 

discrimination at all. 

That with regard to the statement made in the paragraph 4.15 & 4.16 of OA the 

respondents while denying the contentions made therein beg to state that no injustice was 

done to the applicant. 

That with regard to the statement made in the paragraph 5.1 of OA the respondents while 

denying the contentions made therein beg to state that the transfer order dtd. The competent 
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authority, in the interest of service, issued 30.9.04. The competent authority in accordance 

with the order of Postal Directorate, New Delhi, also issued the order dated 14.10.2004 as the 

applicant had requested the Directorate for his allotment to Assam Circle. Respondent No.4, 

issued the transfer order dated 20.10.2004 after allotment of the applicant according to his 

own request, as per administrative convenience. 

17) That with regard to the statement made in paragraph 5.2 of the OA, the respondents beg 

to state that the competent authorities, as per Departmental procedure, issued the transfer 

orders. 

1 ) That with regard to the statement made in paragraph 5.3 of the OA the respondents 

while denying the contentions made therein beg to state that the applicant was Assistant 

Circle Secretary of the Association and was not the highest executive of the Association. As, 

such he was not entitled to immunity from transfer. 

That with regard to the statement made in paragraph 5.4 of the OA, the respondents beg 

to state that the applicant himself stated in the application that there was no such post at 

Karimganj where his wife is working. 

That with regard to the statement made in paragraph 5.5 of the OA, the respondents beg 

to state that the applicant handed over the charge to his reliever in quite normal way. 

That with regard to the statement made in paragraph 5.6 of the OA, the respondents beg 

to state that there was no discrimination. Because there was only one post at Silchar for 

which two officers of the same grade applied for. The case of the officer who was on the 

verge of retirement on superannuation (30.6.05) was considered. 

That with regard to the statement made in paragraph 5.7 of the OA, the respondents do 

not admit anything contrary to the record of the case. 
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2:3) That with regard to the statement made in paragraph 5.8, 5.9 & 5.10 of the OA the 

respondents while denying the contentions made therein beg to state that there was no act 

of malafide. Everything was done according to the rules guiding the field. 

That with regard to the statement made in the paragraph 5.11 of the OA, the respondents 

beg to state that the transfer orders were issued by the competent authority as per 

Departmental rules and procedure. 

That with regard to the statement made in the paragraph 6 of the OA, the respondents 

while denying the contentions beg to state that the application is not maintainable in its 

present form. The applicant did not exhaust remedies available in Department of Posts. 

Without exhausting the remedies through channel available in the Department, the 

applicant straightway sought redressal from the Hon'ble Tribunal, which is evident from 

the foregoing paragraphs. He agitated that his representations are still pending for 

consideration by the respondent No. 2. So, the case deserves summary dismissal for non-

exhausting the remedies available in the Department. 

That with regard to the statement made in the paragraph 7 of the OA, the respondents do 

not admit anything contrary to the record of case. 

That with regard to the statement made in paragraph 8 of the OA the respondents, while 

denying the contentions, beg to state that under the circumstances and in view of the facts 

of the case nanated above no relief/reliefs sought for by the applicant is/are deserved by 

the applicant. 

That with regard to the statement made in the OA the respondents beg to state that the 

,

interim relief sought by the applicant is inadmissible. 

That with regard to the statement made in the paragraph 10 to 12 of the OA, the 

respondents offer no comment on it. 

That considering the facts and circumstances narrated above, the respondents pray before 

the Hon'ble Tribunal that the QA may be dismissed with costs. 
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VERIFICATION 

atresent working as - 

at if -- ------ --- 	--- 
----who is taking steps in this case iiil duly authorized td 

competent !eent(6sign this Affidavit, do hereby solemnly affirm and state that the statement 

made in paragraph 

are true to my knowledge and belief, those made in paragraph 

being matter of records, are true to my 

information derived there from and the rest are my humble submission before this 

Hon'ble Tribunal. I have not suppressed any material fact. 

And I sign this VERIFICATION on this --------- th day of Apiil,, 2005 at Guwahati. 

DEPONENT 

rect0f  circlet 



Si. 	. Name of the Officer 	Circle 	of Circle . oflotted 

No $/Slwi 	 prntpost$n9 on • 	tronifer 
(request). 

_1. PnBU 	 Mi4iwshtra. A.P..__.j 
 
 

Mi-I. Htho Poo 	I W.B.  

K Rwoth 	 Krnafka 

• A .P. 	 I 

AR. 	• 	• 
 

5 

O.C.H.AppoRoo  

Ch, 5*'OPOO 	 . 	Mthat'ahtro' AP. 

- 	hardttra_[A?. 
Asscm  BA ,  bos Gupla 	. 	W__ 

 

Etipul Rckjan 	N.E. 	-__I__ 

Sotyendronath 51n9b 	PTC, brbhcm9O Blho 

 5 K Khonno______ 	
p
oorrca ___- that9orh 

I L._.__  
r y 	P:rcoreKarnotoko 

14. 

l. 

B P 5onkhwcr 	I bIE 

N 5 Hlrenioth 	 . 
• 	irnataki 
Kar'ntoka 	. 1 

I 	. 22P___ Kornotok 17. 

 

WeAt Bng4 
J_--- 

_ V E Hónkr  

M 	vIr4L__--.-- West Bral - 
 1PYL 	J_ 

jPT Keu 
• 22. 

[-2 3.  
trwIlk V. 	here 	6Jat 

.._LK  
Kerak 

i!...------- -  

Coritd 2/- 
N It 

•1 

	
(t T( 

U 

U 
U 

1 •  

• 	 _____ 

5ubz Postings/tronsfers of officers of P.S. Grot B'. 	 .. 

The undersigned Is directed to convey The approval of the :conp.tenf 

outhorlty for The following ironsfers/postlngs in Postal Service &rouN grode: 

I ,  

® 
• 

No. 9212003SP(Y (I't UI) 
• 	6overnmcnt of India. 
MIn(6fry of Conrnn*.uHor$ i IT 

• 	tepartmeflt of Pocts 

DakB,5I15dMW1, 
New beIhl4l000l. 

bated; luo.2004: 
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LWPARTMENT OE POSTS: iNDiA 
HIEF FOSTMASTER 6ENERALN. E. CIRCLE:: SHILLON6 -793 001  

OFFICE OFIHE C  

Memo. No.taff/9-2/04 	
Dated t Shillong, the 141h October' 2004. 

Subject:- 	Postings/transfers of officers of P.S. Group 'B'. 

1: 	In pursuance of Postal Directorate, New Delhi letter No.9-212003-SPG (Pt-Ill) 

dtd.11-10-2004, the Chief Postmaster General, N. E. Circle, Shillong is pleased to issue the 
following transfer and posting orders in the interest of service with immediate effect. 

Si. No. 	Name of Officer 	Circle of present 	Circle 	 Remarks 

	

• Posting 	 allotted 	 . 
on transfer. 

• 1. 	 ji-BR. H alder, 	N. E. Circle 	Assarn Circle 	On expiry of leave 
Sri Halder will report 

r 	 . 	
to CPMG, Assam 
Circle,Guwahati  
instead of joining 

	

• 	 as DSP/Kohima 
as was ordered 

	

• 	 •• under this office 

	

• 	 •.• 	 letter qf.  even 
No. dtd.30-9-04. 

	

2. 	 Sri Kripesh Ranjan West Bengal 	N. E. Circle 	Posted as DSPOs/ 

Roy, 	 Circle 	 .. Kohima. 

Benefit of TNTP joining time etc. shall be permissible to the officers on the above 

transfer if they have been working in the present Circle of posting for one year or more. 

	

2. 	 Relevant charge. report(s) may be sent to fl concerned in due course: 

/ 

I 	(A.B.Dua) 
• 	 • 	• 	Asstt. Director (Staff) 

• 	 • 	 . 	 For Chief Potiiaster General, 
N. ECircle,ShilIOflg. 

L 



) 

I 

fonformation & necessaryaction to:- 

The 0.. G. (SPG) Deptt. of POsts, .Dak Bhavan, Sansad Marg, New IPlhi-i 10 001. 
The Chief PMG 1 1  West Bengal Circle, Kolkata-700 012. . 
The Chief PMG, Assam, Circle, Guwàhati-781 001. 
The DPS/Kohim, 

: 5.. Sri B: R. Halder, DSP/Kohima. 	 . 
6 Sn Kripesh Ranjn Roy, 0/0 CPMG, West Bengal Circle, Kolkata-700 012 

The D. A. (P) Kolkata 
The D. A. (P) Shillong. 	 . 

9 The. D. A. (P) Gt.jwahati. 	 .• 	 : 

. 	.10. The A. D. (NCs) C.0., Shillong: 
• 	.11he JAO (BGT), C.O., Shillong. 	 . 	 . . 

14. 0/C 
15 Spare 

For Chief Postmaster General,, 
N: E. Cirôle, Shillong. 

'' 



DEPARTMENT OF POSTS::INDIA 

I 	OFFICE OF THE CHIEF POSTMASTER GENERAL 

ASSAM.CIRCLE::GUWAHATI . \. 

No.Stafi/3-4/921C11.11 	
Dated at Guwahati the October 20, 2004. 

Sub:- Transfer and posng of PS Gr. 'B' Officers in Assam Circle. 

In pursuance of Directorate, New Delhi lätthr No.92/2003-SPG(Pt111) dated 11.10.04 and Chief 

PMG, N.E. Crcle, Shillong letter No.StaffI9-2104 dated 14.10.04, the Chief PMG, Assam Circle, Guwahati is 

pleased to issue the following transfer and posUng orders of PS Gr. 'B' Officer to have immediate effect. 

S/No 	Name of officer 	Circle of present 
ostin 

1 	
FN/Dbelhiii

B,R.Halder, SI.N0(8) of Dte. 	N.E,CircIe 

 letter cited above. 

Posted on Remarks 

vacant post 

Benefit of TAfTP joining time etc, shall be permissible to the officer if he has been working in the 

present Circle of posting for one year or more. 

Relèvent chargé reports may be sent to all concerned in due course. 

A.P.M.G. (Staff) 
0/0 the-Chief. Postmaster General 
Assam Circle, Guwahati - 781 001 

Copy to:- 

1. 	
The Director General(SPG), Department of Posts, Dak Bhawan, Sansad Mrg,, New Delhi 

w.r.t. Directorate's letter No. cited above.. 

\-2 	The Chief PMG, N. E. Circle, Shillong. 

- 	Sri B. R. Halder, 0/0 the Chief PMG, N.E.Circle, Shillong. . 

The PMG, Dibrugarh. 	. . 	 .. . 	. 

5i 	The DA(P), 	wah ati/Shilloflg/K0lkata 	. 

6. 	The SPOs, Nagaon. k 

/ 	F - 
/ 

- 	 . 
- 	 / 

For Chi Potfer General 
Assam Circle, Guwaha.0 - 781 001 
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.' 	 No. 20-1/99 
Government of India 

1' Ministiy olCorn,nun.icat%OflS.  
Dcpart.ment of Posts 

" i
Budget Pianch 

I 	 Dak Bhawan ; Sansad Marg 
New Delhi-110001. 

0 	
Dated: August 16, 1999 

0  

All (he Headsof Postal CiHes. 

j 	 2 	PoI Master General,. Foreign Mails, Mumhai. 

3. 	
All I )ic(ors. Postl Training Centers 

1. 	Dii rrtor,. Fostat Life Insurance, Calcutta. 
[)iiec.tor, Poclal Stall College, Ghaziabad. 	. 	. 	-. 
Chr:l General Manager, PU Directorate, Chankya Pun, New Delhi. 

General Manager. Misiiiess Development, Malacha Marg, Nev Delhi. 

Sub 	(jt4doeio Oil Gxpo.l(i(t4ro ,f(ilC  a,,loM(.(Iscce.prs.4doilca t,id 

/lcrcc bird 'udosc(l a cup\' oF MiisI y of Finance OM No 7(3)IE(Coord.)/99 

dated 5Th Au 	I 99") on the above, subject for implementing the econorti iflStFUCtiOflS 

contained i ir the said office i\'lcmnrandum. / 	 . 	
. 

II hUe prepanhio. the Revised Estimates 1999-2000 and Budget Estimates 2000- 

•  fl() I under Major 1 lead 2() I-Postal Services (Working Expenses) called for vide this 
('(thee letter No. 2l-lK9BG'1fl'A)i2l73-2l99 dated 9Th Aug, 1999 due.care may please 

he taken in rel'eet ni :rll the items indicied in the Ministry of Finance OM referred to 

above. 	. 	. 	 . 

1 0% null, (1(1(01)' cut must be taIcii into uccout while working out Revised 

Estimates I 999-U0O on (Non-Plan), Nun-Salary object heads like Traveling Expenses, 

omc' livpe,1s'.. Ot'er(i,ne Al/nuances, Foreign Travel, I-Io,,oraruun, . Supplies & 

j'Iateria!, Marbi,u'rr' Eqiiipineiit and oilier charges, Maintenance etc. Budget 

Estimates 199920O') allotnients already made vide this office letter No. 21-3193 

l'IGT(PA) dated 04,90 may be taken as reduced by 10% as per these instructions. 

(:oniinued ... ...2....... 

H 

.. , 	 I 
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WAWA 

We 

A'0 freJ) expr,irlj1 e props1J5 will be enteairied during the CUIIe,iE flfiflcial 
vcni except those aIrea,l circulated in the Budget Estimates l9992000 

Oilier 
'flStfljç1,i15 Cflhltajned in OM 

015,899 may also be tken care of while 
.prrarjiio the Rvise(J Nsitiates 

1 99
92000 and Budget Estimates 200O2001 proposals 

1i the \ lajor I lad 52H1(;i•ifal 
Outlays on Postal Sece 

c(.'cipt S ol t hH 1'i f 	may kindly be ackn(vj ed ecl 

(OPY Ior\ aided br in bflrmatjoii and necessary action to: 

Secti01 5  01 the 	CCtof ate 
2 	FI;ihI,, 	

ot PA-\\'i i  Dir cto, '\ml\. 1' g (l the Postal Directorate 
41 	 sPiI S(;rvjces '/o 56 APO A lb 	r'f 

ors/ I )v Direct or oF '\cclrits (Postal) 5 	A sicp1p, )i!C(Thr 
c;e,ie,a: (P,\ •\dtnii) Postal Directorate 6 	Ajp 	

IiCCjp (lCflei'.lI (Ch 

(Gun tel Singh) 
/)y. Direct r Gener,ri 

(PA I) 

/1tgust 16, 1999 

(Tarn Cli (111(1) 

Director P/I-fl 
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Na, 7(3)/F(Conrd)/99 	 - 

Government of mum 
Minkiry 'Of Finnnee 

Department of Expenditure 

New Delhi, 	August, 1999 

Office Memorandum 

(iiii.leli,u: on lNl)ClIIltill'e [\latirigetnent .- Ilsetil prudeuici.' arid austerity. 

hi :iitiniiThnii 	01 thic l)cl)ar1Iiiciit' 	OMNo. 19(l)-Ll1(A)/9 	cIt. 20h 

	

q
, 	Augost, I 	and 0  February ,  I 099 on ftc subject cited above, it has bren decided 

	

( 	
\tu mplenieiit the IiIlo'.virig additional austerity measures with immediate effect:- 

1) flan on creation if Pluir and Non-Plan posts 

I he existing ban on creation of Non-Plan posts will continue and should he 

strictly enforced. Any unavoidable proposals for the creation of plan posts iricludiug 
Groups 'I , 'C .  and 0' posts shall continue to be referred to (he M inistiy: of 
Finance( U)cparmeiit of Expenditure) for approval. 

Ihun our lilling up of vacant posts 

Every Mirtisoy/Departnient shall undertake a review of all,lhe posts which 
are lying vacant iii the Ministry/D,epartniet and in the Attached and Subordinate 

Offices, etc., in consultation with the Ministry of Finance(Deptt. of Expenditure). 

FAs will ensure that the review is completed in a time bound manner and lull details 
of vacant posts in lhucir respective Ministries etc.,' are available. Till the review is 
coriupleted no vacant posts shall he filled up cccpt with the approval of (lic Ministry 
cii' Ii nance(Deparuiicn t of.  Expenditure). 

lO%  cut in posts 

Those 	I\ liii istt'ies/Depart nietits 	which 	have 	not 	fully 	implemented 
Gov(frnments decciou to achieve I 0U/0  reduction in the number of posts (as on 
II .)?) shalt iuiplc'nwiit the said decision immediately. 

(' ) Pun ru In a se of in o veIn Ides 

l'urehase of new vluicics is bannied until further orders. Exceptions will he. 

allo'.ved only for irrecting the operational requirements of Defence, Central Para 
Military Forces, etc. 

(5 I ()% Inundator)' cut on Non-Plan non-salary expenditure 

Every M nit ry/Dcpartnuent shall make a 10% mnmdatot y ci.ut during the 
cnn ciii vcai' (1 99 1)   '00O) on Non-Ploni, non-salary expenditure, i.e., on lA, Office 
Ex;'l'nscs, POL, I A houoi'ariuuuu, etc. No re-appropriation of linds to augment 



, v 

(2o 

tb c he l 	d LX( nchturonuid be 	
0wcd dmng the current flnancfl yet 

steuitY niust he eflcctcd in functions organised by the Govt ot' India (mcetifl 
	 _____ 

ernIe OCCS i 	
ugUflO1O°5' ett:.) and in tim 	

shing of of1mc1c 	
at rcsidC)1C0  

fhe e\rc'flditu 	limit 	escribed for these puOSeS shnil be stricdy 0ln"CCd. 

irci 	iraVet 

1:0 
reign tray ci funded by the (ovt, of 1 ndia unless 

1 iS ahSolit1CiY 

1vdab. shall nn 
be undcrOln till the end of the con cnt fliianeiI year. 

l)Newcxpem1111t1m e prOpOSl 

O nC'. 

e'ii iture prnr°S° wtl be entcrtaied during the ciii rent flnancifll 

year c XCCPI thoC aol unccd in !!IV budget. 

(B) E x pe ditule on existingsr
lmesIprogrammes 

Any 	
increase in expendimie on 

existing schcmCSIPb0Jct5 shal1 

be met ou 	
vingS; no addition 	

funds will he provided for this purpOSe. 

PropoSat5 ho mid State transfer of funds lO respect of schemes cov:riflg  all di 

States will wo moo mnaily be enterta\ed 

2 	All e' kting mi5ti mietidflS 
on austeriy/eCOfbmY in expendt!" 

	uel by tbc 

Minicim y ol I 
n,inCC(DCPh 

tnieit ol' Expendit0) from time to time h.iil he ti ictiv 

CLI. 

mr 	to time Govt. of India and 
FioaflC 	

AdviSerS ate ,N1micsted to 

fliy stmict .r mm mpliiiiicC 
at the above instruCt005 

V 

(( \tVSUdevt 

SecretarY u he 	n't. o(* tndi1 

'1 a. 

ofi daBy flm1iC) 

All 1 Iea.k ri ibbe. S:i' 	[01111 IICS 

,\s(l' 	r1tmmc) 

All 	\icl c 	imiics of 	ate ( 	
CrflflCntS with the cqurst that they may 

iss mug simimih' 
ins(ructiOflS in resrmt of their State 

GvCi imefltS 

II11

,   

1'1 



4 5. 

 

- 

\'J  
-- 	 S  

91 
No. 13. 310 7 BGTPA)/. 5 
Govcinnient of Jilia 

i\liiuistry of ( .i!iiiiiiiiiii';ifioiis 

• Depail itient of l'usts 

Btil. 	Iirancli 
l)akIJlIavni,': Sniicl l\Iarg 

New  l)rl Iii- 1.1 flt)t) 1. 

January 28, 1999 

1(1 	 . 

All I leads of CircIs. 	... . . 

Sub I' CCSS I p ittlitti, e over c inctio,icd gi itit 

I . 	 S..  

Altetition is invited toWards the.Codal!Provisioncofltajted in Rule 61 & 62 of P&T FHB 
1 .nnd.RnIe 75 to 707  icad Wit]i Appeiidi1 16 o1 P & T Vol. II alongwith various instructions 

i.csucd by Miiiisti'y of Tinane from time o time iegarding regulàrisation and control of. 
expetTiliture by keeping the simc within the. sanctioned budget grant. But it appears that no 
sinceiit y lins, been shown in adhering to..thes instruct.ioiis/guidelines with the result, the Public 
Accounts Coiiiiiiitte.e of J'i hiament has adverety commented on excess expenditure over budget 
giant by Postal Department duiug pervious yars. (Ext ra&s of PAC —Para endosed). 

• 	It k. therefore, eiijin'd upon all coiieriied that the iiistnictioiis/guiclelines laid down in 
ilotesaid u tiles should he followed in lettkr and spirit to have an èfTheti'o control over 
expetichittue. ilie Heads ol Circles are fully a:couiitahle for coitro1 of expenditUte âid to strictly ,  
nhsrive the institictions, titles and prOvisions! to ensure that no expenditure i iicurred in excess 
auithinrised hudp,r't provisions It is, fliciefilte, essential and need of the flinb to tighten the, 
exehuequci cotitrub and to deal terifly with cakes where any slackness in following the prescribed 
fliiiuuu:inh titles is noticed. . S  • • •, 

I 

Yours faiti itll 

(Currel in i 
Dy. l)ircc(or encral 

(PA F) 

(::\wlNI U )V\t',ItlIc.:\( ;;aI.'II SIIIIa\My () CIIiIIIflIS\AiIIlit\I 3..2.doc 

) 

a.  
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(•, 	•'' 	 i;ft c r ,reaturk iiutki:il by the CwiiutI  e.'.ri• 	'''Ilt ChiC III OVJ Us, •uiie CI'cII'e cni'h had Occhirred in us ninny as cnn:; out or loIn! 15 excec registru lii 	
Wiunt is dii r.rrr 	is (H fact lhun( ress 	xpenriI(u 'hued cxccNlctI Its. Ono Crdre' 

erh urnC'r viricci Porlinit of hoth Reve" ll 	niul CnjrUnl Sections of'  ( 	Ionic' i;iç tr;sern(d by flic' Dctirir(univ,iç 	
he 

 SIjiuh[irniy, (H Ministry of' o!hpy 	hurl 'rise hiriirrr<t cxc 	vpcuu1II(uure of over rs. 	ue crore (in' Ol! I of Ii ye casrs 'lrcre Cess ep:lu(l Uuire ho ii Hen liicurrv(). An; muh'sj of Ihii I'ecsouls for excess expc'ndbUi;'r. during 	99.1-95,• which hove, hcrn d1'iss 	1u 	
thIiihl In the hJrcec1hiug Pnrngrnphs of this Rcport1 

/ Iii(e 'llut flue lrch 01' proper niolillorIlid of the prdgi 
css of expeiidlltitc, I 	17 nod nnitly0s of llu 	Eliinruriuih i cqIuIrcnnci('J1 (ehii 	of cirriuiitt,( hi'risIhtj .011,1 1 1rin.nbcvrvujnc, dl flue lrrrB(rIh,cnI uluruiich1 t'nH ;rr r 

(H wrhl :onllrIhrrlou'y I.oc(uf's In fire huichuri'ruicc of vXCcsg Cf)CJidI(rlr 

of c;o.'h n hlir nhuceuhliurlo, Ahl?noniJ1 Cclftrnl i'Iinnuiclnl Hides cicorl) ,  Provhile (Hf the 01)1 
O'.(o1II)kfcri,) fltitiuoihI! sirpli lie fully occoujutuble for ' 

Cfl!1l; 'rI 	f 	i':';nufl(un 	Onc] 	lrnr-u( iItruC(Io:rs have also been laid down H 

	

for lire rH;rII:ci proecririres (0 be lOiJrrrr'erl For checks npnliist provision' of: 
	: 

Ii',rsti, lh' 	s'r;uruif( 	(::rinrs( help obscr'Iur j 	Irnuii (Ire fnc(q brourlut to fliIr '" iroN .' dur rr, 	"'.nuhir((5ui of flri 	snhjr's:( Ihnt the courccrujcddui(iuorluc 	hi 

	

- (H 'Ilrioi' 	ts!11115(, icr.l)ep'trnjei1ts conhIitfO dlspiny 
( I'Vir negflc,ice and I1rrl5 flUllurri;' 	(o'.0u'r(5 	ruu!'r 	prescrflinrj 	fr COnlfnhIulrig. (he expeinditnule 	: vllhJr, the 	ru 	

lIjncd t'u'ovlIons. The Cooriuh(tcc i'Icv (his Situintlour 
 ir' rnS'u ;r 	ord CIuI!hir 

Slr.Ilun{ tlrc Ministry of Firnurice should s(roup,ly r::rrr nil 1k: U:Tnrrrr;u)( n 1 I(nnl 	cOnrc'erhcd' Co 	(rIc(ly observe the 

	

inhrrrrl!, 	i.r'.rd uiHr (H fluuuclsl rtrJei so 	,i (o'cnsurc''thn( ' io is In urre' bi ecr•ss of,  the oullinilsed limits. ri 	CoiiitiiUle 

	

1'01Shl 
n1.;u !.i!:o (he AIn!siry,bf i'inruice 101 dvlse sinitoble meclrnuii.sm fr' 

	• t!r:lri;nhi, (in: 	::ch:qru- cwi!i'uI and io dei r.(eruiy 	rUii cnsci irbere nuly 	, l:.ro,s In 	foIIn(1j 	tlrc 11I'OEC[lbod fluin'cll rules is noticed, 	• 	
S 	 • 	 • 
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i'ii lion 	Ut 	I.! 	I'i iii •:n• d 	(:ijI: 	::;i; Itf 
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(1 . ts. ITS9 rrorvs Of I.;. 	':' ()1 1 	.t_r 	I)\% 	IL 

c:I1(1i:Hd 	I(l,i';i)L1 or 	Th9(;. 	i 	vi III v .; ; Wi 	;. 	11.Yc:rurc.s I ts.J):Ii(!. 

•l•Iu 	,ini;i 1 li 	h:ivy I 	ii illkwllwd  

r(.v iy•;' 	 1 	I 	 l
i

t 	 )1 	4':I; 	h:( • (hk 	:t:.c 	c:)I:Il(h{%)Jc 

' 	; 1 : 	It 	 1lHhIlI')I V 	:I!II 	ilI1:I',Iit1;1I)ci);'mvI(c 	: ' iiiiIci.L 	R 

hr 	in' 1 	)i: 	 l)p;i; l!CflI 	on . ;: I;n its, 	O\(I tII%IL: tfh:c . 	)cie.c 

II);flIFII1I1cI' PI: 	iid tI 	Iiy di'l nifi 	i( th 	tnwy \vJl;':h (1) hail 	)ciJ 

lot 	froitt 	11t 	'.1itiitri 	ni 	Jiiiiccc : tlttiliit 	199v1.9. .i.vcotcliiig 	lo. 

,Sccrckt y of lc;:crtnicnt of I'cis the KnWry of Fiitnncc]toil tuit a cci)in;: 
of In )0961 1 Izvores ricol his. P.M c:cnccs inidQr l'.cvcnce icoch Crpiti 

ectIc'icc ccl 11cr (r;iul tcjrthvctj 	dcici,c1' 	1991-95 \titu.tl Ju f 	all iiiicorccd. 

.Iii 
• 	 v 	•• 

hifritild that lice liE 199'i-9$ for Iliv ))rp:crtcccccit tw;cs Well by Mittistry of 
bY it iii:ci1ucn1 	tciccccccicic!ict icuivs liii: hcniici or (c'p icvel 	I1.E 1993- . 

cc 	:isicl ihcerefici c': the ecrs reqiciutticettis cinder -  v:uitius heads iiioliy 

WCFC iccIectcc1 in Ill 	199I9S 	c-hiili ':s In the 	titie of Rsl :13 5  
Wmal nnd 1 Us. 	1110 6 c rurps ciiichv r - Revemic nod Cupitil 'Ic. cd 

icslciti 	ly 	I 	ci 	(:occiciicttc 	s 	s 11111cc thou 	of 	(hic 	hiciccu it thou 	Iti tilt 

I' 	'1\ vt-cl,', 	III liii Iii IIS() tei. dc tic ii uuculi 	iht 	i itch 	ty (1 \jc.iidt(ulL) did  

iwree to vu c 1he bcucic( in Sicjcpnc I Itrybod Bit 199d 95 cn '  ponitid out 

ha 1  Icnrthtceuut of 1ostsshiocchil cICVjSr lice hcudge( ic such :'c'7Y  (lint (Icc' 

(' iitCLC:cC 01 (IcC IlOut-1di i1C\pCiilhttlItiI lite IcQS(-I)cIcIc.( pcitocl is nI)Snrl)cd 

...' s(alcic by iulct1125e ill IiCiip l S vd .  flowerer 1  :t\hiitis(uy li1:IiIilflC(hu1aii) 

iq ngrccct for additional funds of BsV 12] .9$c'ores and Us. 1812 ciores tull(leI' 

ii Revcniie 	and 	Cniini 	]kads 	rcspcuti'eiy 	uhicli, 	nccocdiic 	to 	(ice 

!) h)p;ci Iticcuct cci Posts, 	vcrc itcnc.bcqcuatc rccchlhcg iii excess cxjccunhiltiue.. 

: 1roo the hiels ci 	ricericleil 11bove, lice Cccccucii(tee ate neither attic to 

	

III vheuid 11cr prindples idoictect by the Micuishcy of Ficunuce for 	uttia 

ceiticie out (cr ivtcdpct:cry aiiocalinccc cc, lice l') tinctuc , ciit or I > os(s not' (lie 

circciiciIccccce:; cicichut 	avlcicic (hey iliccihly icrccl (ci icltccecte put cii icciclttoic:cl 

pcoisiccius soccriU h) 	(ice l)elc:cr(lcceict 01 huNtS at 11.E 1994-95 stage For 
ccietiIcg ucc:ccccLcl'n,' icaycciricis c1ccriiij 1094_9 	ott accincuil of salaries to their. 

c-iccpturces. 1 Icr Cocicitciltv:e nrc oh It,: view tt,;ct the Mhcish 	of F;m.i6ce 	
: 

should iu:cvc ioicrcuud (ice l)epaciiccccu( of l'osts truth in advaucce before lice 
cccicciic!icCiccccit cci lice liuc:cucci:cl yenr .1 99I_95 if lucy wacu(cd lice 1)cjnitciiciu( 

of Pcist.c to tic 	a 	heir iliccirit in h Itc:cccccc'r where lice ilivi case In lice tunic- 

	

laic cxvcucditccc 	in lice icosthcccii'c 	period 'c:cs. to be ahnuiic.cl suitably by 

icccrc:cc iii ii plv liter also ('-:1 lic:c( tie entire uccac,cicr in which the 

Gian( was ccucc;cccI h)) lice b)c;cailc,ccic( or l'c:sls lilt mcccl, (I) he deircd, icc 

lhC.' OciOli of the (;ociccuiitie', (Ice cilcurnslances leaching to excess • 

:. cxcccitue cciccirc Grout fo. liPost :c i Shvices during the yetic- 1994-95 

iced ci 	(iiorccuch 	cx:ccichiiccliocc 	iccilc 	by 	(ice 	i\hicchshuy 	of 	Ficc:,ccce 	and 	thc( 

iic'ic uncut 	cci 	Posts 	si tilt 	u 	'cc sc 	to 	ic occidict' 	i\ciSS 	1\iucccdutciu c 	'ucci 

 Wings uc duds laddie in iccucre. iccc:y \rouici aiso tilde 	- • 	/ 
in 	hIluOt 	lice 	cdidteodc:e 	of 	such 	c:\ccccidl;d(iccic. 	•• 	- 	. 	 : 
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Government of India 

MiiSttY of Finance 
Deptt. of Expenditure  

New p1hi, tito 28L1 O 	
07 '  

OFFICE MEONDUM 

• 	EcoflOfflY &ri expeflditU 	
on te1eplofles 

The uflder signE: i drected to refer 'o
•  LhJU iii,i.iLY' 

corn nicationS hoted on the mQrgifl aOd 
	Stat(? &h.k rs 
	.iTnj:LhCr 

( 
meSUt0 of ocbOIPYt the Ovefleflt hae deCidi 

S 1ioii0 

• L 	
ET NO 14 ) 	co 	7I 

dated 9,O1968 	
t 

2 	Pra 2(t) of O.M NO.  

3. Para IkLL) b:E 0.fl. NOV 7 (20) 

(eobd) 79 cte 271.0r'79 

STD facilt.teS  would 'b..Withd 	from ttc 

telephO 	
o all. 0ffiCe' bclOW' the ,rak of 

OiUt SncetatY 

to,tho GdVts of India or eiValt 
	onlY 0x ,pL.c' to 

this ma be Private 	
p,VL 	et0 

to tle IiniStets nd 
Private Secretaries to tho S' 	

to 

the GoVeEnmt of inia, 

The, residential telephones 
providd 	

co)P' 

rank and to Group 	
0fficers byOd'

X5LJJ poj:iiit;h)e 

\ / 	
liIt5 'of 25%: 	prectib 	

i this inJY' O14. flOg 

E(crd)67pt_It 	
g 46a,,re0 	to bOV 	S11i1 

tifl ,discon 

2e 	

0d0r0t 

orders 5COVO 	

th* 	
. -." 	' •' 	' 

o 	

" 
0 	 • 

c! 

• / 	" ' 'These 	
r all.Miflitrb0seP 	

jI)r(1h1 

• 

	

	ttachoa, an& S 
bordifl3te 0f ices 3nd come jnto frce with 

effect. 

3,' -' MinisY o Ho .ffairS 
etC. 

are ree° )dwJY to undk 

a critical, revieW of tle rèsidenti3l 
te1cPh0 	i2rov•0d tO 

• - 	0fficots' in their 
,MiniSt105ePtm0flt5 inclu.ncJ- thej.r LLch 

	flfl] 

oc1iPP, 	
suring 

	

offices with a view to 0 	 th . L iic •LC3.O° 
3hOUiCl 

fuCti0fl in'fUturO at the residence 'of a GOVrfl 1t:. 0fJ.Co .bOyC)ltd wt 

	

1-i' eliCitlY 
prmitted under the ,reiv 	

sttcL•O 	O 

this MinistrY. 

-, 	 ,0 	 '5' 	

• 0 	 • 	
0 	

•0 

- 	

S 	
•''' ( ti , s 	i tNJ I UP5) 

• 	 S 	 • i)T1Ci0R - 

• 	11 	
Of the Govt. 

- 	S 	-_•S 
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Government of mdi 	f\-13Zc_ 

a 	 Ministry Of Cotrnunic ions 
• 	 Doptt. of Posts 	

.. 	

.. .. 

DakBhawan  

NO 87..46/87.-GA(P) 	 Nw te1j1:11 'je(-1 19 

All Heads of Postal Circles& 
• . 	Administrative officer. 	.. 	 . .•. 	 .. 	

0 

Sub:— 	}u - i'iny in expenditure on teiephones 	tfJ 

Sir e  

T un directed to encloso 1 a copy of. ni C 	Ii' w nChim 
No 7(l2)(ccc ../r37 dated' 28th October 87 ecc:1vcd. K:oii, LUe 
Ministry of Vina 	•( Department of E,penditUte)'on the subject 
mentioned above for information 'and necessary, act±c 

• . . 	It is requested that the action on t':.1ci. IcU.on. 
laid down 	 mm n t11ii O.M. may be taken ioc1iate1y, 

	

I 	 YouL') I ilCiillyi 

• 	 • 	
0 	 • 	 • 	 . 	

0 • 	 • 	 . 	 • 	 C • 	IRORA) 	• •: .: 	• 

I 	
ASSTT. Di prr r Oi' (1rt1rp/( 1\Di 	r') 

-7-D — 

L. '.• 	• 

. 

• 

:. 	 • 	 • 	

•."• . • •.••• 
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- 	 - 

Copy o letter No.76/8/86A(P)dt.12.6.B fi' fl.Kishore, 	
:\ 

ie (Pe oniu .) Dpa trnen t of Pos ts, Mm 	ommfl. New Dell, 

'dressed to Sun C.P.lhomaS, PWG Bombay. 	 — 	( 1 
'--' 

Provision of officia1/rSidenti8l t1ep1infles to the 
officers - entitlement and payment 	bills thereof. 

I am directed, to state that the qu.es11o2 of provision 
• of official as well as residential telephnes to. . t!e officers 

• 	etc. of the Department of Posts consequent upon, the formatiOfl 
• 	. 	of Mahangar Telephone Nigom Ltd. hs been nrle: considerat)0r. 

It has been decided that entitlement of the' .0 fi'ct.s in the 

office of PMG will be as under:— 	. 	. 	•. 	•.,. 	0 

f 	•Sl.No. Nesignatiofl9f officer 	
Ielephoi.  

entitiemeflt  

Postaste Generai/Addl.PMG Official as well as residential 
telephones Wi. tJ STD facilities. 

•PAs to PMGs/Addl.PMG 	Residential phon(With STD 
• 	 . 	barred). 

Director (MPO) 	 Official/Residential with 
STD facility. 	. 

• 	 4. Director (PA) 	 OfficiaJ./ReSid(t1ai'th 
STD facility. 	. 

Other directors at HQs 	officiai/ReSi'." 	it 
• STD facility . 	. 	. 	. 

VO & CCO of Delhi a n d 	Telephones at of fe and 
0) 	 Bombay Circles, 	 residence with. 11i3fáCilitY' 

ADPS(Personal & AD(.1 wV) 	Residential 	with STD. 
• 	 facility. 

• 8. PMG(SB)/1PMG(PLI) 	 Office with 511) facility and. 
residential with sii barred 
(chorgeabi.e to Miñi.tr OT 
Finance), 

9. SSPOs 	 • 	• . 	OfficialtelePl0fl 	wiIP,. 
and residential: F,hones 
(STD barred. 	. . . 

10.SSRMs. 	 . 	Official and resi.denti 
• 	 • 	 • telephones 	it,li 511). 

AP.MG(MailSJAPM0(0mP)/ 	Office and. re53.dOti.al  phones 

P,PMG(Inv)/JPMG(Sta1t) . 	('h 1th STD). 

other ADs 	 Office 8. ResideflLial phones' 
• 	 (withSTD. bar).d). 

13 Office Superintendent s' 	Office.and esidU1 jal phones 
(with STD,barred'). 

14. Sctions in circls 	Extensions from PAUX. 

2, 	t has also been decided that the ceilinq on free 
• 

	

	caiJs,to be allowed to of licials in respect f, ijdential 
telephones privide,d at.Governmeflt expenses •w.j.,l. be 1000 

• 	 • 	
. 



• 	 •.• 

AN 

N O  T IE  

I . 	 •. 

2 • 

as 	
a hithrto on bimouH1y b;sis. This ;vd,11 	addition •. 

to 200 free cal1 	1 wed by the MTNL n I.)1Inonhly basis. 
Caiss in e"cess ot 1)0(ex1Uding SIP ra1s made for 

• 	official purpose n tid o certified by the. off cer 
concerned with rei'r.'ice to the register 'm€.ntaind by. 	. • 

H 	. 	him) will •hàve to he aid by the officet 10-10.s1f.. 	. . 

3• 	The procedw': of. aent of bi1i 	rin.ybe. 

• . • decided in consul U 	n. Wi. .h your Internal Flnap.ciai 
Adviser and Mahancjn.ur ITelebbone. Nigam.L:dOuthOritieS. 

TechJPTC/OdJU I 	ed , the - JO ( 

/, 	rue .;opy// 	 . 	. . 	. 	 . . 



M 
scrVa11 to foreign Scrv1e' 

1SSUCU uy 	— 
jgnserVI 	sI%uu1' 

the CabiCt Sect 
etari at. No contributbofl towards p0fl 

iS payaifl 

theUtj0h1s/A0atiO 	
in respeCt of GoVCrflmc sca 

lgn SCFVICC 
to them. UOWCr, 

(illS COflCCSs12T{0f flofl 	
of 

s1on cont 	
on will be limited to 

recOgnizØ All lndia7od1ato 

0s/Federato of Central 	
in respect of 

t more than two 5erviflg emploYees at /time on jeigfl seice with Associat) ,i/Unbofhd' COflttOfl towards leave 

can be 	
I the Union1A0d1atb0/V 	

agrees to bear 

ol tl. concern empioye/ 	
of leave earned uch 

nng the period of the scrviceth the 
	

onS, etc., and if the employee  

to forgo his claim f
o eave fr 	

Government in respect of the 

ilbd of their foreign sece withe Ufllon1As50d1atiof/ 
L such caseS the balance of leave came during foreign service lapses on 

repa(riatbom 

The 	for d cp tatiofl of 	
oyce on foreign service with 

1cogned UflIofl1AS50d1atb0 	
is three years and this period 

may be extend in specjas 

'' 	
M.L. &E., Oo. 

18/211601, dated the 5th Septembdt 1981; M.F., O.M. 

No. F. 1 (1O)-E. 11j5, dated the 2h October, 1975 and M.H.A., 
0.M. No. 

6/3/69E5tt. (B) dated the 8th April. 1969. 

Traflfer of the Union ExCCUt 	
to the 

Chef Exe utive f the Union is defined in the Constitution of the Union! 
Associatiofi etc.>0 the General Secreta or where the Chief Executive 
has not been specificallY defined, the General Secretary may be oUght 

on transfer to the 	
dq

tS of the administrative head as far as posSi- 

ble. if the transfer to the 	
invOlVS exemption from field duty, 

such transfer facilitY should be rcstcted to Cef EXCUtj/Ge Secre- 
ta and one other executive member of each of the 

cognized associa 

, tiofl. However, when specific guidelines are available If any particulal 

I 
depar in this regard, those instrUcti0fl5 wøld apply. 

- 	 No. 26/3/69E5tt. (B), dated the 8th 
April, 1969.) 

\\\Qa 

(ii) 
Union functiOfl rs.of 1CM shoUld not be shifted from 

admifliStt1 of lice to SUboate 01icc.—T 

President and General 

	

Secretary of the Branch Unit 	
cognized Union/Association who 

mhers of the Staff Council sbUld not, except for special reasons, 

	

-. 	rice to subordinate of lice (including 
are be shifted from main adminisu 
other offices or uilding5). 

Dept. of Per. &Tg, 
iv, dated the 19th AugUst, 1988. 1 
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IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL: GUWAftTI 	- 

BENCH AT GUWAHATI 

O.A. NO.240/2004 

SRI BIPIJL RANJAN HALDER .......... APPLICANT 

-VERUS- 

UNION OF INDIA & OTHERS..........RESPONDENTS 

(REJOINDER FILED BY THE APPLICANT TO THE WRITTEN 

STATEMENTS FILED BY THE RESPONDENTS) 

I, Sri Bipul Ranjan Halder, son of Birendra Kishore Halder, aged about 55 

years, permanent resident of Karimganj Town Post Office, District-

Karimganj, Assam, do hereby solemnly aflirm and state as follows: 

That the respondents have filed their written statements refened to 

as the "WS") in the case and a copy of the same has been served on 

me. I have gone through the same and understood the contents 

thereof. 

That save and except those statements which are specifically 

admitted, all other statements made in the WS may be treated as 

denied by me. 

That with regard to the statements made in para 1 of the WS I say 

that the respondents are trying to mis-lead the Hon'ble Tribunal by 

linking my earlier transfer from West Bengal Circle to N.E.Circle 

and the request to transfer the applicant to Assam Circle. In fact I 



applied transfer from West Bengal Circle to Assam Circle or 

N.E. Circle. My prayer was considered and I was transferred to the 

N.E Circle and posted at Shillong. After my posting at Shillong, I 

never requested for transfer to Assam thereafter. But before issuing 

the impungned transfer order-dated 30.9.2004; I applied for my 

posting on 15.9.2004 at Silchar and on 30.9.2004 for my posting 

either at Silchar or at Dharmanagar for the continuing and serious 

ailment of my wife. This is pertinent to state here that the ailment 

of my wife is a chronic one and she is still continuously suffering 

from the serious ailnient like rheumatoid Arthritis. 

The copies of the proof of treatment during the pendency of the 

application are annexed as ANNEXURE-23. 

That the statements made in para 2 and 3 of the WS is mis-leading 

and not factually correct as it is clear on the face of records that the 

irnpuied transfer order was issued on 3 0.9.2004 whereas I applied 

for transfer to Dharmanagar on 15.9.2004 on the ground of my 

wife's ailment etc. Hence, there was nothing wrong in preferring 

the application in the Hon'ble Tribunal. 

That with regard to the statements made in para 6 of the WS, I say 

that while my tenure at Shilling was not yet over and I applied for 

my posting at Dharmanagar or at Silchar on account of my wife's 

serious illness and there being none to look after her in my absence. 

But without considering the above facts, the respondent No.3 in 

order to fulfill his personal grudge and, ill-will ordered the transfer 

to Kohima and then to Nagaon instead of considering his case for 

Sitchar or the Dharmanagar. 

G+j, Qay -o 



io 

'I 	 6. 	That with regard to the statements made in para 7, I say that the 

Hon'ble Supreme Court has laid down the law that the Court or 

Tribunal shall inteifere with the order of transfer if it is issued by an 

incompetent authority and such order is liable to be set aside. In 

view of the said law laid down by the Apex Court, the respondent 

No. 3 was under a duty to pass the transfer order dated 309.2004 

which has not been done. Moreover, there is nothing to show that 

the said order was issued and approved by him as on the face of the 

said order there is nothing to indicate anything about such 

authority. Whereas, the modified order dated 14.10.2004 (as in 

Arinexure-8) is quite indicative in this regard. Therefore I say that 

this has been done by the respondent No.3 as a part of his malafide 

action against me and to harass me with ulterior motive. 

	

7. 	That with regard to the statements made in para 9, I say that the 

statements are false, incorrect. The distance between Karimganj 

and Silchar is about 50 Kilometers while the distance between 

Karimganj and Dhannanagar is about 75 Kilometers only. Whereas 

the distance between Karimganj and Nagaon is about 350 

Kilometers and Kohima is about 400 Kilometers. But the facts 

remains is that the respondent No.3, in order to wreck his 

vengeance and malafide intention issued and caused to be issued 

the transfer orders of myself and another, namely, Sri Niranjan Das 

as both of us raised the voice and the demand on behalf of the 

Officers' Association. Sri Niranjan Das has been posted at 

Dharmanagar against his choice or williness and I was 

transferred to a terrorists infested State like Nagaland (Kohima) and 

then to Nagaon, a place far far away from my lonely ailirg wife. On 

the other hand one Sri S. Choudhury has been transferred and 

posted against the vacant post that existed at Silchar on the plea that 

the officer is on the verge of retirement and is retiring on 30.6.2005. 

L42P (CCJ(OL 
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In this regard, I also state that there is no provision of law or any 

statutory rules that one is to be posted to a place near to his place of 

residence at the time of his retirement from service particularly in 

case of a responsible officer in a higher post. In this connection I 

also state that I am similarly situated with Sri choudhuiy and also 

senior to him in the cadre and my representation was made prior to 

the request of Sri Choudhury and such representation was recorded 

in the request register showing above the name of Sri Choudhury. 

As such, the transfer and posting order dated 30.9.2004 to the 

extent of posting of Sri S.Choudhury at Silchar is discriminatory, 

illegal and violative of the provisions of Article 14 of the 

Constitution of India and therefore the same is liable to be set aside 

and quashed. There has been absolutely no administrative ground 

as stated by the respondents with regard to the non-consideration of 

my transfer and posting at Sichar or at Dharmanagar. I reiterate the 

foregoing other statements hereagain. 

That with regard to the statements made in para 10 to 14, I reiterate 

and reassert the foregoing statements made in this rejoinder and the 

OA and state that the fact remains is that the respondent No.3 is 

still behind me and is planning to find out any clue against me so 

that he may go further against me in addition to keeping me away 

from my ailing lonely wife. I also apprehend that the said 

respondent No.3 is likely to take further steps against me either 

immediately or after disposal of this application out of personal 

vendetta. 

That with regard to the statements made in para 15 to 30 of the WS 

I say that under the facts and circumstances of the case and the 

provisions of law, the respondents could not show any legal 

justification as to why I could not be posted at Silchar or at 



) 
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Dharmanagar. As the representations filed by the applicant are 

pending cOnsideration and disposal, the Hon'ble Tribunal may 

direct the respondent kindly to consider the representations of the 

applicant by applying their mind with regard to the spouse clause 

and on the ground of ailment of my wife for posting me at Silchar 

against any suitable Group B post that may fall vacant in the 

nearest future and or to pass speaking order on such representations 

already submitted and pending with the respondents or a fresh 

representation that may be filed by nie as per direction of this 

Hon'ble Tribunal. 

10. That the statements made in para i , 2- ) 1 5 	t 9 ' 2re true to my 

knowledge and belief, those made in para —2 - being 

matter of records are true to my information derived there from and 

the rest are my humble submission and statements on legal advice. I 

have not suppressed any material facts. 

And I sign this affidavit on this 	Is th day of JUne, 2005 at 

Guwahati. 

Ider tifie 	me 	 Deponent 

qj \rocate 

Solemnly aftrmed and signed before me 

by the deponent, who is identified by Sri 

B.C. Pathak, Advocate, on this\the day 

of June 2005 at Guwahati. 

Advocate. 

'I 
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Zr,zaflcLa. cJ\O!j 

urvcdatiriha/Yisógacharya 
icritus Frofesor. (Ex) 
'B. Roy State Ayurvcdk College & Hpital 

IIi\I1WAIi\ 	AVURVED BHAVA 
Chanthcr"\ 

/ / 
135, Utid<jii 	rjc, 

Kolkata- 100 006 O1530-2141 
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